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LOK SABHA

Wednesday, July 31, 1068/Sravana 9,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

| Mr. Spraker in the Chair]

OBITUARY REFERENCE

MR. SPEAKER: [ have to inform
the House of the sad demise of Shri
K, M. Vallatharas, who passed away
on the 30th July 1968 at the age of
67.

Shri Vallatharas wag a Member of
the First Lok Sabha during the years
1952—57.

We deeply mourp the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bercaved family.

The House may stand in silence for
a short while to express jtsg sorrow.

The hon. Members then stood in
silence for a short while,

—

ORAL ANSWERs TO QUESTIONS
Nagas Trying to Escape to China

*211, SHRI D. C, SHARMA: Wil] th.
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) Whether about 200 Naga hostiles
were ambushed and killeq by the
Indian Security Forceg in a number of
encounters on the MNagaland-Burma
border in the later half of May, 1968;

(b) whether it is a fact that these
hostiles we g trying to gneak across
the border on their way to China; and

(¢) if so, the details thereof and the
measures taken to strengthen the
check on thig border?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). No, Sir. Presumably, Hon'ble
Member js referring to the reported
encounters on the Burmese side of the
border in which a large number of
Naga hostiles are understood to have
becon killed.

SHRI D. C. SHARMA: May I know
if these Naga hostiles belong to our
country or some other country?

SHRI SURENDRA PAL SINGH:
They belong to the State of Nagaland.

SHRI D. C. SHARMA: Have the
number of checkposts been Increased
in order that there could be no in-
filtration into China of these hostiles
via Burma?

SHRI SURENDRA PAL SINGH:
Yes. Sir; proper steps have been taken
to safeguard opur security and the
number of checkposts have been in-
creased to prevent their going out.

oft werefie et - 3w T A
qveTg W TET &Y FaEy armed
&7 faat ot z=masEi =g & o
ara gu ¥ f& fm gver oga A
¥ gror anmrde } 13 e & fasy
firvg #1 faafa do ®or agdr #
formk w1z qTTA ATERT § W T
%1 nF fattawa qar 1 & gz AT
iz g e g fasruga & 9= a7
8 wfafwm g€ a1 A ®17 o At e
TR ME gq FATRER,
wfemg & wrA grerTer 3T ¥ oAy
w1 gafr gm 7
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it gt ae fag : W 7 90EAT A
fattamg &5 ¢ afFs 97 F1 a9
FACA 178N FAI7 T ATATE | T§ 7
#1 7w @ ¥ aga & geaage amm
99 o7 72 ¥ A 39 Ky gemiE 7 TR
gl emwfmrsr iz s aazia=wn
|

*t Ro Wo & : § 77 FTAAT FEAT
g & Tvm fravses & A1w /4 Fw AT
1 oamfgm & #m gEwd ST §
A F7 o g @A F owww
&, a1 gy gEAT F1 AAI AF ATIHI
T ATE T Z1 7€ QHILH q7 0417 & 7
oS A R ataw & vfRaEl
o A grfngt & A1q A= F ad
fear smam 7 m@g A% A AW AT
AET Y ] F4T 34 T AT FTHE A
fagar 8 ¢ aFm-wAEqq 91 aEmw
A A & I T quivATHI #
qEr-Ave offzfad § 0797 g
&N TEIE ) FAT FE( I FT WA A
g ¢
SHRI S. M. BANERJEE; A supple-

mentary should not be more than 150
words.

st o wo & : WATIH Hi137

F 7g fug forar & 77 5= F 150
q M geRS £ |

it giw ara fag: srom £ 541 2
f& 7g qram| gt 7 20 27 graeTar
T za & far wrfora = o v @ 7

SHR]1 HEM BARUA: Ig it a fact
that the Naga hostiles who have cros-
sed over to China have contracted Mr.
Phizo in London and in co-operation
with Mr, Phizo they are trying to set
up an emigre Chiristian Nagaland
Government with headquarters in
Peking and, if so, whal is our response
to this latest development?

SHRI SURENDRA PAL SINGH:
We have seen reports of that nature
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in the Press, but we have no definite
information, about that.

SHRIMATI ILA PALCHOU-
DHURI: Are the Government aware
that from the other side of the Burma
bo-der large quantities of rubies are
brought by Naga hostiles and they are
made into packets and in those pac-
kets some maps showing the terrain
and the passes have also been passed
around? Has the Government any
information about this?

SHRI SURENDRA PAL SINGH:
We have no specific information. If
the hon. Member will let us know, we
can find out.

St e A efE
= Aart ¥ gva & B w20 ¢ FF qvo
¥ faw fax marasen FATdi &1 0%
aeae g ot e 2 foam ¥ T A
7 WA AT ATA FEATsew & AT B
st - gm gt 7 sar oz 4t AEr 2 R
T AVHIT F qAT AT FHT AT IT
g # nw wfafafu-wzs & &+
afenfaa git afz ar 41 o sd7 1
gfafsfa-vza T FTITAFAATR wWiga
T § ATHFIT F AAFE FW AT AT
fasft ada & qAEe g ¢

ot gox o oy 72 @a7 A1 7
wa v ® Wi g f& a9 Ared
ng  EmRT TA Ted 1 fug #
wITAEE, gAY ar3 AEEE
faes Famaafaagizgd az |
ui Ay gar & fao i & A s falFez
|1 wraE 39 # wifas Fi4 o 5 ARATI
g f& g waAr wigdz fafadr & mfaa
giT | WA ArgT W wuAr qT397 $4-
faer g wifgm g |

SHRI B. N. SHASTRI: May I know
from the hon. Minister whether it 1S
not a fact that there a-e quite a good
number of Naga people in Burma?
Just now the hon. Minister has ad-

mitteq that this incident took place on
the Burmese side. May I know whe-
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ther the Naga people living on the
Burmese side are in collusion with
the hostiles in Nagaland?

SHR] SURENDRA PAL SINGH:
This group of underground Nagas who
were going from Nagaland, from the
Indian side, to the Burmese side, were
on their way to China. They came
face to face with the Burmese troops;
it is very difficult to say whether the
Nagas on the Burmese side are in
sympathy with the Naga hostiles or
not. But the fact that one of the
Nagas on the other side did 'manage
to lead this group into an ambush goes
to show that their sympathies are not
with them.

=it §oft shwe wwi ; FW AW TA
weA # arn Az o7 qumnt ) qegar
Fart ® aga ff & g W v 2
W gA qAT ZATY T A OF 0§
afer ag mwear ga-adifawn €1 A7
TATHE ¥ A0 AW W EY 2
qAAE HET W T F9A gE wET
=g § f fore w77 =1 vt
FI AHET FT AWE F7 77T # AT AT
[FT & ST I F1 A7 A7 ATEAT W ALY
& F 2T FTETT 1 T GET AT
F %% 27 AT o |7 g gaeam 51
FaTaE = & Ao g1 w4 agifs w1
ol d1 EAITT /TEIT AT 40
AT g &

MR. SPEAKER: Mr. Supakar.

SHRI SRADHAKAR SUPAKAR:
May I know whether we have any
understanding with the Government
of Burma that these Naga hostiles are
not allowed to filter through Burma
to China and come back by that route,
and what is the reaction of the Bur-
mese Government to such a proposal
if any?

SHRI SURENDRA PAL SINGH:
We do exchange information of
mutual interest with the Burmese
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authorities, but it would not be de-
sivable to disclose here the nature and
details of such talks.

SHRI A SREEDHARAN: In reply
to Starred Question No, 1561 on
1-5-1968, the hon. Minister said, “It
is very difficult to spell out the exact
measures taken by the Government.”
It is very difficult to say what mea-
sures actually have been taken; they
have assureg the House on a number
of occasions that suitable steps have
been taken, that the situation is always
studied from time to time, and the
matter is constantly reviewed and
whatever necessary to prevent cross-
ing and inflltration is done. On this
question of pur borders, glways, non-
aligned, parrot-like, the same answer
is given to the effect that steps are
being taken and the gituation is un-
der control and so on. After that
answer was given to Parliament, it
is obvious that the situation has wor-
sened ang there is something basical-
ly wrong on our porth-eastern fron-
tier. I would like to ask the Minister
in the light of the new developments
that have taken place, whether the
Government have review the situa-
tion and if they have done it, what
are the decisions that they have taken
and what uadditional steps are being
taken to ensure the security of our
border?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): I am sorry the
hon, member i3 not satisfled
with  the answer given, but
I am sure the entirc House
will  agree that it is not possible
to divulge security steps. This has
been said here a member of times and
I am afraid it may have to be repeat-
ed. Last time we had made it clear:
in fact, hon. members themselves had
referred to the meeting that had been
reported in the press that we had
considered the matter a new gnd that
we are in constant touch with the
security forces, with the Nagaland
Government, with the Governor of
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Nagaland gnd with all concerned peo-
ple with regard to any development
which 'may take place in that area.
It was in this connection that the hon.
member, Shri Ranga, had reminded
me of my having a meeting and only
this morning I have reminded my staff
to fix yp that meeting, with the lea-
ders of the opposition quickly.

SHRI BEDABRATA BARUA: In
fact, the underground Nagas need
time to build up a stockpile and to
acquaint their 10,000 men with the
Chinese weapons. They are trying to
utilise the cease-fire for that purpose.
The suspension of operation agree-
ment so far concerns only us; they are
violating the cease-firee They have
extorted taxes which amount pnow to
about Rs, 35 per head of family while
the Government tax is only Rs. 2
per head—] mean the house tax. In
every way, they have violateq the
cease-flre agreement by importing
Chinese arms, etc. Even when the
last operation took place, it is known
that the matter leaked out with dis-
astroug consequences upon ourselves,
a lot of Chinese arms were removed
by then. In view of this. may I know
whether the Government is going to
have a new look into the administra-
tive arrangement there and see that
so far as this side is concerned, it is
not according to  the underground
Naga plan that they would strike be-
fore the monsoon next year but things
will be done according to our own
time?

SHRIMATI INDIRA GANDHI: I
have made it clear that all violation
of the agreement should pe dealt with
very strictly. Our security forces and
all concerned have been told this. I
do not think it is at all correct to say
that the consequences were disastrous
in Jotsomo. Our security forces did
intervene. Perhaps they could have
done better, but I do not think that
the words used by the hon. member
are entirely correct in describing the
situation. As far as taxes are con-
cerned, s situation also is a very
olg one, It is not something that has
happened in the last month or last
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year, It is a very unfortrnate situa-
tion. That is why we have now given
more powers to the Nagaland Govern-
ment to deal with this situation.

SHRI S. K. TAPURIA#H: The hon.
Deputy Minister spoke something
about strengthening the security
forees. But the fact remains that at
Jatesna in an ambus')y nearly 45 men
uf the security forer we e killed and
also a foreign journslist enlered and
stayed in Nagaland for one 'month un-
detected. On the r(ur stion of security,
may 1 know whrther it hag been -
brought to the potice of the Govern-
ment that a new par-y has been form-
ed in Nagaland corsisting mainly of
people sympath:tic with the rebel
Nagas, who h:ve rrsolved that they
will ty to cone in’o power after the
next general elect'on and they will
pass a resolviion in the Assembly ask-
ing for the dissolvtion of Nagaland?
May I know if thic report has come to
the notice of Government through
some promirent N: gza leaders and also
through one of the ministers here? If
so, what i# their reaction and what
are they giing to do tn meet  this
situation?

SHRI SURENI'RA PAL SINGH:
When I sard that adequate steps had
been taker {o stre ngthen vur security
furces, 1 rieant s-curity forces along
the internitiona) border—the Indo-
Burmesez lorder As regards other
places ther~ too adequate steps have
been taken and ig the Prime Minister
said a little whira ago, we have given
extra police for-e to the Nagaland
State. Thev ha e augmenied their
police force amd taken  suitable
steps to se¢ tha" violations of cease-
fire do not teke place and also the
extortions ani k/dnapping by the un-
derground are #lso stopped. As re-
pards the format-on of a new political
party, It is very difficult to say what
shape it will take, in what form it
will fight . . |

SHRI S, K. TAPURIAH: Are you
aware of it?

SHRI SURENDRA PAl, SINGH:
I am not aware of it.
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SHRI S. K. TAPURIAH: It might
not have come to the knowledge of
the Deputy Minister put it might have
come to the knowledge of the Prime
Minister or the Minister of State. I
would like to know whether it has
come to the knowledge of the Govern-
ment or not.

SHRIMATI INDIRA GANDHI:
When we say we are not aware of
something we do not take into ac-
count what we might have heard. The
néws has to be authenticated. That
is why sometimes we have to say “we
are not aware of it”. But that does
not mean we have not heard of it.
What we mean is only that the news
is not authoritative (Interruption).

SHRI SWELL: Sir, the Deputy
Minister in answer to a question stated
very clearly that the Nagas who were
killed in this particular encounter on
the other side of the Burmese border
were all from Nagaland. I  would
like to know whether he has verified
these figures and whether the Burmese
Government has supplied this Govern-
ment with the names and identities of
these Naga hostiles who were killed
so that he can make a categorical
statement that they were all from
Nagaland?

SHRI SURENDRA PAI. SINGH:
It is difficult to give a]l the details.
‘What T meant was that all those un-
derground Nagas who were trying to
cross over to Burma belonged to
India. Most of them came from Naga-
land. and some from other neighbour-
ing regions but they were all from
India.

SHRI SWELL: You have changed
Vour answer.

aTeTIETet & WA Wt
¥ waTCw

*212. st TETENTT wmi

oy fowgwre st
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o gawerwr q&
ot seTavetT wres
1 gwn WX YAreU HAT I IO
&1 &9T w46 fF ¢

(%) siwmEdt & garon @
gur [ & far Fa1 397 FA AT
fa=1v fgar mar g;

(&) 91 AT T qreary wraTH
§ faviaw fg=t & gar7or & .1 #
#1% fafrag afa € &; A=

(m) afz 21, &1 39 %1 qEA-AET
ard Fa g ¢
THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI
NANDINI SATI’ATHI): (u) to (c).
Besides improvements in AILR.
broadcasts being g continuous process,
it is proposed to change the com-
position of the Programme Advisory
Committees both at the Centre and at
the regional levels by associating State
Governments and Opposition at the
State level and Opposition representa-
tive at the Centra] level. Arrange-
ments arce also contemplated to collect
reactions of listeners by putting up
Citizens' Forumg and Students’ Forumg
all over the country. Clubs of agri-
culturists in rural areas are also con-
templated. Expert panels are propos-
ed to he set up to give the Stations
professional advice.

Wherever there ure two channels,
it is proposed to utilise onc channel
exclusively for regional programme.
So far as Hindi is concerned, it is
proposed to revive the programme of
Hindi lessons which was suspended in
1965 on account of Pakistani oggres-
sion. Disparity between English and
Hindi is proposed to he removed in
respect of payment of fees ang relay
on all-India hook-up.

st taware wwt o & &
TEEm ¥ AT g e ag s
Fit xf¥ wra a ¥ fr el mreg



2965 Oral Answers JULY 31, 1968 Oral Answers 2966

g 77 F 98 #1 T g o gaweT T wegw A,
aE 7 R § gaTarT yArfa 37 v safag
F 150 80 Sfawrg fawe w7 agr

THE MINISTER OF INFORMATION a5t A faar s & = fE az

AND BROADCASTING (SHRI K. K. - P
SHAH): Sir, from lst August, 1968 afaar 7 71 feedt smeme ag o

we are also increasing the programme sufag #1 /17 A Fela AT F FAHT

il.'! Hindi so far asdta}ks and sympo- qg}.[ ater fwdT safaq &1 ﬂ ;,na“[ %’ |

5 5 a concernea. — N

siums are a1 # Wt wgEm ¥ o wAar § %
off Tt WAl g A wAEa 39 Aray 7 Fr8 fawrw gavw wfay

FATH 1 39 F40 fw €227 & fwsdr ameT H g At £ 7

¥ gaF F1 w1 7l g Av gt 9w

fet ® wATTM gEA1 AT 3T A7 SHRI K. K. SHAH: As I have said,

a_;;l PR ) it is not possible for 'me to go into
€ details. It js such a wvast question,

e 2 = hut all disparities, as I have said, will
gae, Far f& ot =2z fafezs be removed.

wgrm 7 amar f&  gEv zwm faaa

f1 &, 98 WUHT AT FT A= @9A st SETeTET STER @ T g
FAFAT ZIC &7 & A1 997 agr fzed) WA AT IA ATH BT AT FT AT K37
famm % faq 1dsa o @ 97T ¢ fa 77 & O 28 a1a F1 F FE TTNFTE

SHRI K. K. SHAH: Up to 1965 7 ¥ e fﬁ‘n AT TR
Hindi lessons were broadcast from all AT 39 & g7 & fe=dr1 azame

stations. Then they were stopped. FHLY 7 A97 GEY T7 FAFT OIIHOT
We have again started Hindi lessons )

at present from Trivandrum, Vijaya- faz 7 farm a1 IR FHHT

wada and Imphal. From the rest of  difgar g, @ mamarearg fxsan &
the stations also we are going to start 2 L e .
these lessons. ffaa oA =ma J% Faifag f5a

TaF oz Tl feran At am &
st foegere mmedt : foedt arr (P70
satfea w77 qv It arfegfors femar 2

FAT WA § amat gAaivA 797 v 3 ‘&h _*" TR FEEN H g A
¥ wfas mivafas fasar 2 ¢ qiz 72 fra1z 23 2 a9qr S mde v 1 39
wer 2 A I § vz dwdT A@iE Y FHEIT A7 § | ol Tz faqagw g

Tt fge zan FRd S A 4, gw A
SHRI K. K. SHAH: As 1 have 72 %I %2141 fF sl av g 7t 7
mentioned in the reply, if there are 917 , AZi Wedl &1 37 F1 %7 397 |
any disparities, they will be removed;
in fact, instructions have been issued. ]
For the national programme, whether ¥o Wfew @ # 74T AERT
it is in English or in Hindi, payment as AT T PN
will be on the same basis, but in each TR ST § qﬁq b
language, whether it is Hindl, English %1 f%aa1 Xfawr &g siqt & sraoo
or the regional language, there are  # AT & 47 fFawT Wredtw wrarHY
bound to be A, B and C grades. These AT H TS ?
thrze grades will apply to all langu- s h ? TS wiaty
ages, whether it is Hindi or English. fearen w & & wqua ¥ wqaTe
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Wzt wier fgedy F1 999 F1 w9sr
Afus gag fgar s 7

SHRI K. K. SHAH: I can quote
some of the figures; I have got all
the details. In the case of Delhj the
figures are, Hindi—71,61 per cent;
Urdu—7.64 per cent; English—13.29
per cent; Punjabi—6.11 per cent;
Garhwali—1.3 per cent und Sans-
krit—0.3 per cent. In the case of
Lucknow . i

MR. SPEAKER: You can place it
on the Table if you feel like that.

SHRI K. K. SHAH: I can give it
for all regional stations.

SHRI J. MOHAMED IMAM: There
are 14 regional Janguages in the coun-
iry. ... (Interruption),

SOME HON. MEMBERS: 15.

SHRI J. MOHAMED IMAM: May I
know if equal importance is given to
those languages for their jmprovement
and there are broadcasts in all these
languages so far as important matters,
ennouncements and news are concern-
ed?

SHRI K. K. SHAH: S0 far as
regional languages are concerned, I
have said that wherever there are two
channels, one channel is completely
reserved for the regional station and
so far as the second channel is con-
cerned other minorities are accom-
'modated.

SHRI ANANTRAO PATIL: The
standard of broadeasts of AIR is
going down day by day. The scripts
prepared for newscasts vary from
language to language. Step-motherly
treatment is given to the scripts pre-
pared for Hindi, Marahhi, Gujarati and
other Indian language casts. Take, for
example, the proadcast “Today in
Parliament”: you might have heard
it. The script prepareq in English
varieg from the script prepared for
Hindi. Some of the uscript-writers
have got apathy for Hindi—not only
for Hindi but for nationalism, patrio-
tism and socialism also. They are
interested in tomtomming some minis-
ters. May I know from the Minister
whether he is prepared to go through
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some of the scripts prepared during
the current month of July?

SHRI K. K. SHAH: 1 do not agree
with the remarks passed by my hon.
friend, that the standard is going
down. 1 can also assure him that I
go through the scripts, not before they
are proadcast but after they are broad-
cast. I can say with confidence that
90 per cent of the friends, who have
complaints, have been satisfied. I do
not know if he has ever brought any
complaint to my notice, but if there
is any 1 am prepared to look into it.

SHRI TENNETI VISWANATHAM:
The hon. Minister has just said that
he has introduced Hindi in Vijyawada
station also. May I know the propor-
tion of time as between Telugu, Hindi
and English?

SHRI K, K. SHAH: Yes. Telugu—
67.3 per cent, Sanskrit—4.5 per cent,
Hindi—6.7 per cent, English 21.45 per
cent, Tamil—0.3 per cent and Ben-
gali—0.2 per cent,

SHRI K. LAKKAPPA: The pattern
of A.LR. broadcasting requires a
thorough change. This Government is
making use of the All India Radio
for broadcasting only the names of
the Congress people. In ‘Today in
Parliament’ broadecast, we can only
the names of the Congress Members
and the Congressg policies being dis-
cussed on the floor of the House. Is
the Government going to make use of
this All India Radie for making pro-
paganda for the Congress Party alone
or will the diserimination will be
set right and the matters improved in
view of these allegations that have
been levelled?

MR. SPEAKER: These thingg can
be said in a debate. This is a question
Hour. If you want any information,
you can ask for it.

SHRI K, LAKKAPPA: My queslion
is relevant. 1 want to konw whether
this Government is making use of the
All India Radio for the Congress Party
propaganda and, if so, whether this
discrimination is going to be stopped
or he will investigate into the matter,
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SHRI K. K. SHAH: 1 do not agree
that there is any discrimination. On
the contrary, you will find, all names
are mentioned .

SHR1 K. LAKKAPPA: You hear
‘Today in Parliament'.
SHRI K. K. SHAH: [t may have

been a little unfair to the Congress,
not Lo the Opposition,

SHRI P. GOPALAN: May I know
whether it is a fact that during the
recent strike, the representative of the
newspaper employers was allowed to
broadcast their views on the  strike
from the A.LR. while the same right
was denied to the representative of
the employees? 1 want to know why
this discrimination is shown towards
the working class. Ig it the policy of
the ALR.?

SHRI K. K. SHAH: It has not been
brought to my notice. If it would
have been brought to my notice, 1
would have looked into it.

st ofe Ta: 77 AT F ARFT
Hearar@ &, . (waTem) |
SHRI K. K. SHAH:
happen with me.
ot geeiaTR Wrew : IT A7 AT
TaTe AqTE gAT & 99 w1 3fer W vm aw
7 AlF FAT W ST AW AT
TEaE A Fr e Farr g 7
IRE A F fE amadr @ oAr
=i W &1 Jrt 2 o't fEer e
qry |1 AZY AT AT FAT AT A0E
Far g oL fa wrd warfeae
ATt 9z 99 forE #1 3@ arfw gx
aF FyA qr F1 g o= Ay v

It can never

SHRI K, K. SHAH: A panel of
representatives from newspapers has
been kept and, turn by turn, those
persons come and report, sit in the
gallery, and, after sitling in the
gallery. both in the Lok Sabha and
Rajya Sabha, they prepare the report.
It is true that according to the capa-
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city of each, you ‘may find one thing
more and one thing less.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Some of them are
fellow-travellers. Some of them are
pro-communists. . (Interruptions)

MR. SPEAKER: Mr. Shalwale.

sit oW igTe ST @ & STA
Ao # O ) # |t o garE
g1 T T4 FIA @ &1 99 1467
ATIT | |41 ATET § W7 T AATE FQ
g0 "F AFIT FT G 77 27 & gAfAQ
#ar qw  FrAFq qa anr fzeE A g
fzar s w7 7

SHRI K. K. SHAH: Now arrange-
ments are being made to have origi-
nating programme in Hindi.

Chairman of Chiefs of Staff Committee

*213. SHR1I JYOTIRMOY BASU:
Will the Minister of DEFENCE be
pleased to state whether it is z fact
that Government are going to appoint
a Chairman of the Chicls of the staff
Committee?

THE MINISTER ©OF DEFENCE
(SHRI SWARAN SINGH): At pre-
sent their is a Chiefs of Staff Commit-
tee, consisting of three Service Chiefs,
which is presided over by the Service
Chiefs who has served léngesl on the
Committee. No proposal to appoint a
separalp whole time Chairman of the
Chiefs of Staff Committee is under
the consideration of Gowvernment.

SHRI JYOTIRMOY BASU: Irregu-
lar and superfluous promotions and
postings are adding to the Budget and
dissatisfaction to the comparatively
junior officers of the defence forces.
The Defence Minister is aware of this
fact. In that context, may I gsk whe-
ther any suggestion at any time was
received from any foreign country to
re-organize the top set-up of our de-
fence services on the lines of United
States” defence services, and if so,
when?

SHRI SWARAN SINGH: I have
not received any suggestion from the
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United States or from any other coun-
try that we should re-organize our
forces. . (Interruptions).

SHRI KANWAR LAL GUPTA: Any
suggestion from Mr. Basu?

SHRI SWARAN SINGH: In such
matters we do not accept suggestions
from one or the other country. It is
for us to decide as to what is best for
our country.

SHRI JYOTIRMOY BASU: He has
caught the wrong end of the stick.
My question was whether at any time
any guggestion was received from any
country to re-organize our defence set-
up on the lines of American defence
services.

MR. SPEAKER: He has answered
it already. He has denied it,

SHRI JYOTIRMOY BASU: My
second question is whether Govern-
ment have any plans to reorganize the
defence services of India and if so,
through what machinery and when.

SHRI SWARAN SINGH: The ans-
wer to the first part iz ‘no' and the
second part does not arise.

SHRI D. N. PATODIA: Is it a fact
that in the gbsence of a general over-
al] Commander-in-Chief to control all
the three sections of the Services.
there is a possibility and danger of
lack of co-ordination at the time of
emergency? At the time of Pakistani
war, our ground forces had to suffer
large casualities for lack of air sup-
port simultaneously. Therefore, will
the Government be prepared to exa-
mine this? It is desirable and the
time has come for the Indian forces
in all the three services to have one
Commander-in-Chief.

AN HON. MEMBER:

SHRI SWARAN SINGH: I have
already said that there is no such pro-
posal of having one Supreme Com-
mander of al] the three arms of our
defence services. But at the same
time I would like to assure this honm.

No, no.
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House that there is complete co-ordi-
nation at various levels among the
three services. As I have already
indicated, the inter-services matters
are considered by the Chiefs of Staff
Committee over which the Chief of
the service who has been the longest
in position presides. When operations

have to start, there has to be a much

closer co-ordination, almost from hour

to hour, and I do not accept what has

been said by the hon. Member, that

there was lack of co-ordination among

the three services at the time of the

1965 aggression by Pakistan.

st syt AT st AE wwad W
ATRHT 24 FT gAT 2, w1 Ag AEy & OF
FAET ¥ AT T oo FAT, 99 AT
o7 zZaTd ¥AT ¥ qEET A 1 AT@T
g ¥4 ¢ gafow sy AvETe 3@ A
g &7 R T @ d o dg e
F1 71 94T 1 & 37 F qFaw § A
A A7HHT THT AHEFLN H T A9 H1 JEAT
TAIE AT A7 TA § A1 odT FAT
TATHT § A1 TR Z, IT TS0 F4T
nE w7 97 A1a & A frew 2 7

SHRI SWARAN SINGH: We have
several schemes where those who
joint the armed forces as soldiers,
sajlors or airmen have opportunities
of going up to the officers’ cadre.
There are time-scale and sclection
appointments, and there is g fairly
large proportion. ...

SHRI JYOTIRMOY BASU: What is
the percentage?

SHR] SWARAN SINGH: I could
not give the percentage straightway.
I could have objected to this question
because that does not strictly arise
out of the main question. But I am

prepared to give whatever in-
formation I have,. There ls a fairly
large number of officers who

originally joined at the lowest level
of the grmed forces. There are time-
scale promotions also. So, that aspect
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ig kept in view. But we must also
remember that for the Army, Navy
and the Air Force to be effective,
there has to be induction at officers’
level of officers who start at a Fairly
young age, and, therefore, direct re-
cruitment of officers at the officers’
level will continue to provide the men
there at that level.

stawaer owt @ @7 9% T@
fr 6 faasae, 1965 ®1 gATT FATHT Hi
wt wfafafadt & saes & 99 =
£ Ffzargat sng gard Far 7 am A=
q g\ & Frw ¢

SHRI SWARAN SINGH: I cannot
answer that. The hon. Member has
asked whether on the 6ty September,
the members of the armed forces, that

is, the military, experienced any diffi-
culty on account of lack of co-opera-

tion from the armed forces. I do not
have detailg of that,
SHRI D. N. PATODIA: In reply to

‘my question, he had said that there
was coordination. So, why should he
not answer thai question now?

SHRI RANJIT SINGH: He did not
know what happened there on the 6th
September.

SHRI CHENGALRAYA NAIDU:
Since the President is the Supreme
Commander of the three Armed
Forces, why can the President not
preside over the meetings instead of
some other man presiding? Or is
there any proposal to appoint 3 retired
Chief of Staff to preside over these
meetings as chairman?

SHRI SWARAN SINGH: I do not
think that the hon. Member is serious
about his suggestion.

SHRI S. 5. KOTHARI: In order to
secure better co-ordination between the
three services, is there any proposal for
inter-service posting of staff as is
done in the case of the other services?
Could Government consider this pro-
posal, which has a lot of potentialities?

SHRI SWARAN SINGH: Obvious-
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ly, 1 cannot put an air force pilot on
a ship or a naval captain on an air
force plane. There should pe some
limit to the ridiculous aspect of this
suggestion.

Minorities in East Pakistan

*214. SHRI OM PRAKASH TYAGI:
SHRI S. K. TAPURIAH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's attention
hag been drawn to the reports that
the population of Hindu minorities in
East Pakistan has gone down from 12
millions to 7 millions since indepen-
dence, while the Muslim population in
the bordey areas along East Pakistan
has considerably increased;

{b) whether it is a fact that thou-
sands of Hindus and other minorities
from East Pakistan are still coming
over to India every month and, if so,
what is the number of Hindus who
have come to India since 1963;

(¢) what is Government’s reaction
thereto; and

(d) whether Government propose to
take up the matter in the UN.O, as a
question of genocide against the minc-
rities in East Pakistan?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) to (d).
A statement is laid on the Table of the
House,

Statement

At the time of Partition the Hindu
population of East Pakistan was 12.5
million. According to the 1881 Censug
of Pakistan, there were approximately
94 million Hindus in East Pakistan.
The Government are aware that a
large number of people belonging to
the minority community, have crossed
over to India from East Pakistan since
1961. However, the exact number of
Hindus living in East Pakistan at
present is not known.



2975 Oral Answers SRAVANA 9,

A large number of people belonging
to the minority community in East
Pakistan, including Hindus, have
been coming to India every month.
A statement showing the migration
figures of minorities from East Pakis-
tan to India since 1863 is attached.

The Government have repeatedly
drawn the attention of the Pakistan
Government to the plight of the mino-
rities there and have reminded them of
their obligations under the Nehru-
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Liaquat Pact of 1850 which requires
them to guarantee security, full free-
dom angd equality of rights to their

minorities.

The Government are in favour of
setting all outstanding questions with
Pakistan on a bilateral basis, in terma
of the Nehru-Liaquat Agreement and
the Tashkent Declaration under which
the two countries have agreed to create
conditions which would prevent the
exodus of people.

STATEMENT

Influx of Migrants from East Pakistan to India

Total

Year West Rengal Assam Tripura
1963 14,606 2,536 1,101 18,243
1964 4,19,321 1,73,782 100,039 6,93:142
1965 81,491 11,062 15,353 1,07,906
1966 4,057 1,854 1,654 7,565
1967 5,067 7,161 12,299 24.527
Total
1963-67 5.24,542 1,96.395 1,30,446 8,51,383
Y68
hery 304 338 170 812
February 393 394 254 1,041
March 409 496 347 1,252
April 193 641 201 1,03§
May (upio 66 400 243 709
10.5.68%) —_— e —_— —_——
1,165 2,260 1.215 4.849
5:24:52 196,395 1,30,446 8,51,383
Grand Total §,25,907 1,98,664 1,31.661 R,56.234

st wiw g aanly caes vy,
oY TR 7 A EhT frar § anw
gra & fFm aar @ fr g & e
% #mg  qF wiffeaia § QF FOF
25 e fgeg v8a 8, WA 6| A1 HFAW
F AT IART G&AT 94 drw @ AL
o gF wWT w1 I 9O AR 20
fomaa ge  wF § wgar A
WM ¥ weTEwAR1 W AT &1
7 fear qr, oy oiffraa &

forg, “orra A77 KT wifecd & fggai
&1 wm faar g s §@ gifweaa
Wt swr g0 @ g fgg e
¢ oY AR T ToAT-Ag dOF T
T ST AT a7 97 ;1 F g Awt &
WTTT ST T8 | A1 & AT & A
e g e dm 9w @ g aew
qwgr qr fs A ATOr & wTEATTRY
& o7 arfwearT F w1 afweam
TRz & wfa wher QA gawy
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e & fal , sm e A Ay
¥ vt mifesr § A @i g an
To QAo Hlo H FETHEAF] AT F7oTAT
Frogvr gsrarg ¢ afe agh, aragi ?

st ®o Wo W : wfw wiww  ar
o UA0 glo ¥ §F FATA FT F A
Frama At gf 2 A AgTmIIA. . ..

oft gow o weAT : AT 3
agrgran !

st Fo Wo W@ : W< A7 AT
72t & f5 aifgsam ol A7 A9vFR
€1 Wi w7 37 937 ¥ wAme
wemtEnsi 1 gfagr ag=aeT T4 3T
qTAFAl F74 ¥ 397 fzmogry
FEl A WITA AIEC F AT EA A
Jge frarea 14z 1 adt 7131 71 3
* frag fe & Afea oifipsar oo
g7 ASTHEIFT F1 7T, T HIHA
2T TEA FAY WIE | AT AT gHA
T aTdT A1 II0AT & 1 A1 F2aFd 517
gumfaat 33F1 g 37 T A=
ITE HIHT KT FA T OOEREAT AVEIT
F amad I F gua dfweaas
FFTF A7 A g4%F fAu Fer oz,
siéez ot fpar @ W17 97 A6 AT R
N7 IAT AT ISTATEAE |

st Wi weTw &l WEad &
fawrorT & a9 €F W Y g AAEAT
WAk # g1 4T 9@ % oAy
WY FTORTE 7 TR § T avey
figrg wea dwa®i w1 g WA fzar
a1 fis g7 WOHT GAA O A g
arrT wrgar g fie ag ot g7 frml
® ToEwar W qTaTEe fReT T
g fwr § 391 ¥ W O aw
Wt s wT AT Yo g ar
ITY A IR PG WTOET FET 7
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sff ¥o Wo WA : 7g a7 AT AF
dt fE gat w AT qOPT wAw AW F
FOF TN WEUAETHT FY OTET  FIA
FTEM FIM T AT AN H 99 1
HEQHEATT HT THT FIT F1 AT
Ferpdr L AT AT JgE fam wa dae
¥ T A g JEF HAATL WA
atr mifgzar 4 @1 7wl ¥ Oz
AT AT f§ wqq w95 AIWH gwa aw
qERTFT F1 AT FIF AT 3qF AT
amfew af 1w § 39 & 3 WL @A
# faraat meafus s o
FaTdq Fer OA1 aeRr aga faga
1Y EfrErT fRarar ) wripEdn A
gra 3 faeerd &1 faam 7 a1
FN7ETE IAFALF1 gH 3¢ AAT
AHT 97 AT TE F AT IAT Wwiw
F73 728 frasdretz Y o3 oA
37 g FIAT T

s WEAET @ AT IE
FAT FFAT T AT K A 76 W
afes avwm | & ag wrAAT 9g W
g (%A1 3qd, drew= 577 F g
WY FW FLHFIT FIE BT F7 FTAT TIAT
FT=7 auFA) 8 ?

o WERT
gstcuidl

draft  goAr

SHRIMATI SUSHILA ROHATGI:
Since this unilateral exodus from Pak-
istan to India implies providing the
incoming population with food, shel-
ter and employment and since our own
resources are limited, 1 would like to
knoyw if Government have tried to en-
quire into the causes, namely whether
there is any political pressure or eco-
nomic Insecurity and instability or re-
ligioug prosecution which has promt-
ed these people tp come over to
India? Since this is in violation of the
Tashkent agreement, are Government
prepared to take this up at a high
level so0 that they could discuss this
matter?
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SHRI B. R. BHAGAT: There are a
number of factors for the minorities
leaving Pakistan.

SHRI SAMAR GUHA: The first fac-
tor is the cowardice of the Govern-
ment.

SHRI B, R. BHAGAT: That may be
the hon Membher's opinion. But I say
that there are a number of factors
respotsible fur the minorities leaving
Pakistan. Some of the factors have
been enumerated by the hon. Mem-
ber. That is true. But as 1 have said,
in a matter like this, it is the consti-
wuted Government of a country or a
State that is responsible for setting
right those factors, and in our Indo-
Pakistan relations, we can only point
out io them, protest to them and
strongly tel] them. But beyond that,
we are nol in a position to take any
extreme measure because that will not
solve this question but on the other
hand it will create more tension.

SHR! S. M. BANERJEE: What is
the assessment of our Government
regarding the democratic and progres-
sive movement which is going on in
East Pakistan against the Ayub re-
gime? A permanent solution which
cap give some protection to the mino-
rities there is the strengthening of the
democractic forces there, I would like
to know what their assessment about
it is. whether the particular movement
which iz gning on has given any cou-
rage and conviction to the mino-
rities?

SHRI M. L. SONDHI: I am sure
he mst have heard of the demonstra-
tion that wag staged before the High
Commissioner of Pakistan in London.

SHRI B. R. BHAGAT: Any move-
ment inside a country for the resto-
ration of democratic rights is a good
thing, but it wil] not be proper for any
eutside country to refer to this or
asgist it, it will amount to interfe-
rence.
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SHRI S. M. BANERJEE: I do not
want interference. We cen  assess

whas is happeiing in the Soviet Union
o anywhere else. Cap we not assess
what is happening in East Pakistan,
whether such 3 movement is going on?

SHRI B. R. BHAGAT: First he ask-
ed our opinign about this movement,
and [ said if it is a democratic move-
ment for the restoration of rights in
any country it is a welcome thing, it
is @ good thing. Now he asks if any
movement is going on, he has ¢nang-
ed the question.

SHRI CHINTAMAN]I PANIGRAHI:
It is good lhaty the Government has
expressed i{s anxiety, but it is a matter
of deep concern that continuously
therc is prosecution of the minorities
and also conversion to a different
religion. So, has the Government come
to realise that besides protests now it
is necessary to speak in some other
terms so that Pakistan can understand
this anxiety well?

SHRI B. R. BHAGAT: May I know
from the hon. member what this
“some other terms” is? Whenever such
cases come up and are reported, and
also on the genera] question of the
treatment of the minorities, we are
constantly taking up this matter with
the Pakistan Government, strongly
protesting against these things. More
than that anything stronger, I do not
know what the hon. Member wants.

SHRI RANGA: In view of the fact
that USSR has been taking special inte-
rest, friendly interest as it is put, in the
promotion of Indo-Pakistan goodwill
and understanding, and further in view
of the fact that she has become the
godfather of the Tashkent Agreement,
heve Government taken care to see
that full information is given 10
them through the President and other
persons who have met them as to
how Pakistan has not been responding
to the appeals, calls or protests that the
Government has been making in re-
gard to the ill-treatment of our mino-
rities there?
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SHRI B. R. BHAGAT: We have from
time to time made the position known
to the Soviet Union and other Gov-
ernmentsg also.

SHRI RANGA: Through the Presi-
dent when he went there, through our
Prime Minister when she met them
here.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): Speaking for my-
self, I have made this known,

SHRIMATI TARKESHWARI
SINHA: Is the Government aware that
if any small incident happens in India
about th¢ minorities the Pakistan Gov-
ernment takes up the matter with the
U.N., especially the Human Rights
Commission, while all these atrocities
that are being committed on the
minorities in Pakistan have not been
taken up by us in the U.N. Human
Rights Commission, I would like to
know whether the Government is not
keeping itself in touch with the prob-
lem and the atrocities being committed
in Pakistan on the minorities, and if
not, why the Government of India has
not reported this matter to the Human
Rights Commission which is the proper
forum for this.

SHRI B. R, BHAGAT: It is true that
is the proper forum for taking up this
matter, but as I said, our policy so far
has been that it is better, far more
in the intereats of the minority, that
the Government of the country reali-
ses ils responsibility, it is for more
easier if the Government realises its
own responsibility and tries to set
right the difficulties that the minorities
are facing, but if we reach the point
when it seems that they have not rea-
lised, certainly that course is open
to us and we are alive to that.

SHRI BAL RAJ MADHOK: When in
1947 the Congress leadership accepted
partition in spite of wiser counsels—
we had said that it would lead to dis-
aster—-it was suggested by a number of
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people including Congressmen, by Dr.
Ambedar who was then the Law
Minister and by Mr. Jinah himself,
that the logical corollary partition
would be complete exchange of popu-
lation. We accepted partition but we
did not accept the logical corollary.
Our leaders went to East Bengal;
Sardar Patel went there; Pt. Nehru
went there and they all gave a speci-
fic assurance to the people of East
Bengal: you stay here and you will
be protected; you wil]l be given equal
rights. In other words, exchange of
population was not accepted; instead
ascurances were given. The popula-
tion of Hindus, who are the minori-
ties in East Pakistan which should
have gone up to 25 million by now
has come down to 7 million. There
is no precedent in the history of the
world where fifteen million people had
been decimated, killed or converted or
turned out of their owpn hearths and
homes. Such a big genocide has never
taken place in history. What has this
Government done tg stop this geno-
cide in Pakistan or at least to bring
up this matter to the notice of the
world through the UN Human Rights
Commission? This is internationa!
human rights year. Could I expect the
Government to bring up this matter at
the United Nations so that at least
the world knows what Pakistan Gov-
ernment is doing to the minority
there, a minority whose only fault
was that it stood for Indian unity and
for Indian independence?

SHRI B. R. BHAGAT: As for the
historical significance, this exchange
of population was a solution or logi-
cal corollary of Partition or maybe
the logical conclusion to Mr, Jinr
whom he quoted because he believed
in the two-nation theory. Every-
body knows that we never accepted
partition on the basis of religion . . .
(Interruptions).

SHRI BAL RAJ MADHOK: O, what
basis did you accept Partition then?
You should not tell an untruth in this
House.



2983 Oral Answers
SHRI B. R. BHAGAT: There is no
untruth in what I say.

SHRI BAL RAJ MADHOK: On
v:hat basis did you accept Partition?

SHRI B. R. BHAGAT: Exchange of
pepulation cannot be a logical con-
clusion. Wg accepted Partitionp as a
political solut'on—not g  religious
solution. We have set up a secular
State and we are proud of the fact
that in our country people of all re-

ligiong and cultures are living to-
gether. It is very disastrous for any-
body to propound the  theory  of

exchonge of population.

SHR1 BAL RAJ MADHOK: You
cannot deny historical facts, I have
quoted Dr., Ambedkar; T have quoted
Mr. Jinnah. Are they taking it up
with the Human Rights Commission?
He should answer that.

SHHI B. R. BHAGAT: It might
hive been logical  for Mr, Jinnah,
Not for us. As for his other ques-
iion; it is a suggestion for action. As
1 have said, we are keeping a watch
over the situation and we shall con-
sider this question in all its aspects;
we cannog say about it now.

oft wegw T AR 7T AIET AT
ez qifgeqia & meAIfofiy 9T 57 -
=faai g€ mA1A R wAF ALAFE

ITHZ Wi AT A adh fwearT
FTATET A1 5+ raamaay fa gt
FITAA TIATTZT OMT ITH EAl T
JaamT xE, @7 w1 wf@w T
FIE A7 Agr AL, LAF A H

N

sateylile e RSl NPT e
u o L e ol
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Dt wl - S aSige el
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o nl e ) FaeS e o
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= a0 e T S S U
[t ot 2t &

Q% RTARMT ®O6T AT AT
Flagian ¥T2g ¢ (vaawm)
SHRI BAL RAJ MADHOK: Fifteen

m‘llion people had been reduced to
seven million . . . (Interruption).

SHRI ABDUL GHANI DHAR: You
are responsible for the murder of thou.
sands of Muslims ... (Interrup-
tions).

SHRI BAL RAJ MADHOK: Are
you a Pakistani agent to speuk here
like this? You cannot charge anoth.
Member like this on the floor of this
Hcuse.

At wETE™ | IR O
ZaT wEFg A1 wgr 7 Mo Sgm g 1
HAARTA AIT§ | TARI T ATT (FA]
Farr 7 oagt zdr i 3T Aoz
wig A 79 i |
MR. SPEAKER: Let us see; the

avestion has been asked. Mr. Gupta,

1icase sit down. No charge or accu-
sations need be made.

SHHI BAL RAJ MADHOK: He is
cruating Indiy with Pakistan. He i8
a iraitor to this country. (Interrup-
tion).

SHRI ABDUL GHANI DAR: You
are responsible for the murder of
lukhs of Muslims,

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: Order, order, Will
you al] sit down? May I request you
all to sit down? (Interruptions.)

sft AFPX AT : 397 ATAAT ATT
Fr w1 87 w0 Awr ag fadam 7
9% I F7 "7 Fa19 feTargy |

MR. SPEAKER: Order, order. After
the question ig put, the Minister will
reply. Without a reply, if the ques-
tion is shut down, it will be dange-
rous.
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oY wwewrw q - AT AEEn
T ggwm fwow ¥ysAw A gl
ARARTA W & | AR TAT & | AALFAT
HrgT &k A0 q vgrAnd fE I awo
qaIAary Wi d Avwx 73z e A
A

ot gogw WAt e & ap oA w7
X o1 (% ®avgvw §er mifwear
q ARATf@S a7 Y A5 gy A
ar e § 3T F At d eafyean
TAYIETT AT AR O azi g
FEIAA  TTGEH ZO AWY7 IAH AT
AFAAA FF  FT A7 wrgarfedio &
A1y TT ATE &1 qgearwat zv

WS &S 0 Ley )8 hys ap yae]

palnybile  gae SRSy gl Sy
RS TS TRRE IS IR TSI
2 d GBSy gl e U 8
unlid e ¢S a o e Wl gl
ut? e o gyl ddye =y figeeS
S phyWle gl dea i labes
o™ 0 Ul 2 b el el

MR. SPEAKER: Order, order.

SHRI BAL RAJ MADHOK. This
ramnark must be expunged. These
words must be expunged. This is
Indian Parliament; not Pakistan
Parliament. These words must be ex-
punged; this is India's Parliament; not
Pakistan Parliament,

MR. SPEAKER: Order, order. You
it down, Mr. Dar.

ot fr o "sAw ogyTm, T
FITA FY Few faar ATY |

N( FERWTT CEATT ¥ KT I
i & Pyweramar .8 #0ife xad a1y
M F WO WA | A Wew  ATYH
firdr art |
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Several Hon. Members rose—

MR. SPEAKER: Order, order. If
yeu are all standing there, 1 cannot
ask him to sit down. Will you kindly
«it down, Mr. Dar? No more ques-
tion; will you please sit down?
Piease sit down now. 1 am request-
inp the Prime Minister to reply.

SHRIMATI INDIRA GANDHI

TS Qo

SHRI ABDUL GHANI DAR:
question is not completed.

My

qHT 2307 % (Tuterruptions).

MR. SPEAKER: Please sit down. Do
not create trouble, for Heaven's sake.
I appeal to you. You have created
trouble already. 1 have 1equested
the Prime  Minister tg say a few
vords.  You have said enough; vou
have damaged enough.

SEVERAL HON. MEMBERS rose—

sfY WRE WY RAT gm A At
qTFT A ! oAt F AAa fEArT
;T

MR. SPEAKER: T am reguesting the
Frime Minister to reply. What can
I do? The Prime Minister hay risen
1o reply. Mr. Jha, you cannot talk
like that. [ say that the Prime Minis-
ter is replying, You do not hear, and
o1 shout. This type of  shouling
would not do, Mr. Jha, (Interrup=
tion),

Y WYEE WY Tace AT W AIwT
frar srrar | seava STy S

SEVERAL HON. MEMBERS rose—
(Interruptioni) .

MR. SPEAKER: Will you kindly
sif down, Mr. Lakkappa? Please sit
down, Mr. Kaita and Mr. Sreedharan.
(Interruption). 1 am appealing to all
of you. I am requesting the Prime
Minister 10 say something about it.
Wil] you kindly sit down? There is
no need to get excited. I am appeal-
ing to al lof you.
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ot Wrpex my: =

"~ MR. SPEAKER: It would not be
taken down. Do what you like.

SHRIMATI INDIRA GANDHI:
Thera is no doubt that there is abao-
lutely no comparison between what
hag been happening in Esui Fakistan
zrd what is happening liere. We are
very deeply distressed... (Inter-
ruptions). I am notdenying that things
hiéve happened in India which we
i ave deplored on the foor of this
H use and which we hua.e deplored
crtside. We are Uying @y get toge-
ther to see how t(hese things can be
rrevented, low we cun  keep the
socular nature of our country and
how we can protect all the minorities,
whether they arp Muslims, Christians
or others. So, I think no hon. mem-
ber should have any doubt on that
question. But as I said, we are fully
aware that thingg have happened
ir. thig country which should not have
happened and we are¢ making every
iossible effort to prevent such fur-
ther recurrences with the coopera-
fion of all the opposition parties also,
because we realise that this is a
rationa] problem and it cannot be
lackled from any parly point of view
or from sny narrow group or secta-
rian point of view. (Interruptions).
But as I said, Government is fully
aware of the very rough and unfair
dea] which the minorities have had
in Pakistan. It is true that a large num-
ber of them for very many reasons
had to leave Pakistan. We have got
them here as refugees and it is a
very big problem for us. It is a big
human problem and it is alsp a big
administrative problem and financial
problem to settle these people satis-
factorily. But I would beg of the
House and also the hon. member who
put the question, no useful purpose
will be served by trying to enume-
rate what is happening. You have
seen, 8ir, how even in this short space
of time there was so much excitement.
T think it would not be in the inte-
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regts of the minoritieg that this kind
of feeling should be allowed, or that
people should get excited. An hon.
member has made a suggestion and
the Minister of State has said that it
will have to be examined ip al] its
aspects—what are the pros ang what
are the cons. We will certainly consi-
der it from all aspeets. But I would
beg of hon. members, with your per-
mission, not to make accusations on
the floor of the House, because it
does not solve any problem. If we
have any such thing to say, we can
git down outside and try to see what
can be done in the matter. But to
accuse one gnother here is not condu-
cive to the sort of atmosphere which
we would like to create. In fact, it
may make things more difficult for
the minoritles.

MR. SPEAKER: Calling Attention.
Shri Yashpal Singh.

WRITTEN ANSWERS TO QUES-
TIONS

Michael Ross's Visit to Nagaland

*215" SHRIMATI TARKESHWARI
SINHA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:;

() whether Mr. Michael Ross,
Special Correspondent of the Sunday
Ohserver snemked intg Nagaland and
stayed there for more than a month;

(b) whether during his stay he con-
tacted the underground Nagas and
carried out anti-Indian propaganda
there; and

{c) how he had entered Nagaland
in spite of the strict permit system
operating over there?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAJ. SINGH):
(a) and (b). The Government of India
have no definite information regard-
ing the reported entry into Nagaland
of Mr. Michael Ross who is deacribed

**Not recorded.
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by the London newspaper ‘The Ob-
server” as their Special Correspon-
dent. However, Government are
aware that a foreign-tourist bearing
another name who was given a per-
mit to visit the Kaziranga Game Sanc-
tuary in Assam, dig secretly wvisit
Nagaland some time ip January, 1968.
Attempts were made by the District
euthorities to apprehend him but he
managed to escape, Aqn enguiry has
been instituted.

(¢) According to the statement of
the writer himself, he sneaked into
Nagaland in a clandestine manner in
disguise with the help of the Naga
Underground.

Extradition of Dr. Dharma Teja
*216. SHRI YASHPAL SINGH:
SHRI K. M. KOUSHIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

fa) the progress made in the exira-
clition proceedings against Dr. Dharma
Teja; ™~

(b) the time by which he is likely
1¢, be brought in this country; and

(c) whether any difficulties are
being faced by Government in the
extradition of Dr. Dharma Teja?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIIS
(SHRI SURENDRA PAL SINGH):
(a) to (c), Our request for the extra-
dition of Dr. Dharma Teja and Smi.
Teja is still pending consideration
before the Supreme Court of Costa
Rica ty, whom the Government of
Costa Rica referred the roquest  for
advice in March last.  Arrangements
for their extradition are expected to
be made as soon as the clearance of
the Costa Rican Government is avail-
able.

Planning Commission

*217. SHRI YAJNA DATT
SHARMA:
SHR] BEDABRATA BARUA:
‘Wil the PRIME MINISTER be
pleased to state:
(a) whether Government propose to
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decentralise the Planning Commission
in view of the conflict and contradic-
tiong between the Centre and the
States on the planning sphere;

(b) whether there is also any pro-
posal to associate Panchayats with the
planning process,;

(¢) whether the
Reforms Commission

Administrative
have also sug-

gested for the strengthening of the
State Planning machinery; and

(d) if =0, Government's reaction
thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The Planning
Commission has been reconstituted,
keeping in view the recommendations
of the Administrative Reforms Com-
mission on the Machinery for Plan-
ning. Government have accepted the
recommendation of the Administra-
tive Reforms Commission regarding
the functions of the Planning Com-
mission vis-a-vis the States on matters
concerning State Plan Schemes.

(b) Yes, Sir.
(e) Yes, Sir.

(d) The recommendations made by
the Administrative Reforms Commis-
sion pertaining to States have been
brought to the notice of the State
Governments. They were also plaeed
hefore the last meeting of the Natio-
nal Development Council held in May,
1068. It is essentially for the State
Governments to consider what arran-
pements they make to deal with Plan-
ning at the State or lower levels.

. Jutn
*218. off wax wm® W : FAT
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Defence Employees’ Demands

*221 SHRI M. L. SONDHI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government have con-
sidered the aemands of the Defence
employees in respect of stoppage of
retrenchment, absorption of retrench-
e® men in alternate jobs, abolition of
classiflcation between industrial and

non-industrial sections, recognition
of unions, withdrawal of retrench-
ment notices served on military

farms, and option for pension terms:
and

(b) it so, the result thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). These demands of the Defence
employees were considered by Gov-
ernment. The position in regard to the
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various demands is as follows:—

(i) Stoppage of retrenchment and
absorption of retrenched men in
alternative jobs:

No large-scale retrenchment in the
Defence Installations is contemplated
or likely to take place in the near
future. Efforts are always made to
absorb the surplus staff against the
existing vacancies. Retrenched per-
sons are also givep priority in the
matter of re-absorption in service.

(ii) Abolition of classification
between industrial and non-indus-
trial sections:

Government is not aware of any
demands of the Defence employess
regarding abolition of classification
between industrial and non-industrial
eections.  If necessary information
is furnished, the matter can be exa-
mined. However, the Staft side of
the National level J.C.M. has taken
up the guestion of removal of dis-
parity of leave entitlement to Indus-
triul employees vis-a-vis the Non-
Industrial emplayees.

(ili) Recognition of Unions:

Recognition is duly accorded, if all
the prescribed conditions are ful-
filled.

(iv) Withdrawal of retrenchment
notices served on military farms:

Tie position stated against item
(i) above applies.
The employees in the Military

Farms who had not accepted the re-
vised categorisation of “Farm Hands”
and were, therefore, serveq with dis-
charge notices have since accepted
the reclassification and as sucp have
been reinstateq in service.

(v) Option for Pension:

This appears to relate to industrial
employees. They were allowed to
opt for pensionary system or to reiain
Contributory Provident Fund benefit.
Tha option once exercired ¥ {nal
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under the rules and ag such fresh
option cannot be allowed. Recently
a decision has been taken ty give 2
further option to the industrial em-
ployees to choose between pensionary
and = Contributory Provident Fund
‘beneflts.

frrsresfiwrTor & art ¥ it T

*222. o wgWiT fag el
st Qo simTw :
st T e qmaw

11 azfue-erd o 3g A &
a1 w1 fy

(%) aar 7gwz &t fedfrer
¥ H ®F H A0S g qrow g3l
7

(@) afzel, Frsawrs Yoang;
7

(W) 94F M7 { qeFE £ A0
sfafwrr 2 7

i ifrr-wrd st ¥ Tew W
(3t Mo Wo WA): r) Al EL

() Atfaaq a0 g wfy
AR AR T ATis ) |qiaetE
A vz femr mar) Ffeq #eqr LT
15300 8]

(W) ATEIT g gt 97 faarT
FTI T E AT AMA §8 TG F
Famzata o afafa w aw figar ar s
z wtr g g a7 S et dwar

Talks with Government of Kenya on
Indians in Kenya
*223. SHRI K. LAKKATPA:
SHRI B. K. DAS-
CHOWDHURY:
SHRI MEETHA LAL MEENA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have con-
Aucted any talks with the Government
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of Kenya regarding the plight of

persons of Indian origin in Kenya;

(b) if so,
talks; and

the broad details of the

(c) whether any agreement has
been reached in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) to (e). Hon'ble Membeyg will ap-
preciate that persons of Indian ori-
gin in Kenya are either Kenya citi-
zens or citizens of UK. or of India.
Problems had arisen us p result of
the Commonwealth Immigration Act
which affected persons of Indian
origip holding British passports. As
these were the responsibilily of the
British Government, the question of
making representations to Govern-
ment of Kenya did not arise. Arran-
gements have now been made between
the Government of India and the
Government of the United Kingdom in
regard to the resettlement of persons
of Indian origin holding United King-
dom passports and resident in Kenya
who are compelled to leave Kenya
and may wish to come to India.

Election Broadcasts

*224. SHRI S, C. SAMANTA:
SHRI BHOGENDRA JHA:

Will the Minister of INFORMA-
TION BROADCASTING be pleased
io state:

(a) the stage at which efforts are
made in bringing about an under-
standing between the All India Radio,
on the one hand, and the various po-
litical parties, o the other, in connec-
tion with Election Broadcasts; and

(b) the main difficulties in the way,
the parties which havi not agreed to
the proposal and what is their stand?

THE MINISTER OF INFORMA.-
TION AND BROADCASTING (SHRI
K, K. SHAH): (a) and (b). All Indla
Radio had offered facilities for election
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broadcasts at the time of the General
Elections in 1957, 1962 and 1867 but
the political parties could not agree
amongst themselves on the division
of the available radio time. The pro-
posal had, therefore, to be dropped
on each occasion. No fresh proposal
in this regard is under consideration
at present.

The main difficulty in the way of
clection broadeasts by political parties
is the lack of agrecment amongst the
partieg themselves,

At a meeling convened by the Chief
Election Commissioner in 1966 with
representatives of  seven  political
parties, the representatives of the
Congresg stated that if no better al-
ternative acceptable to all the parties
could be found, his party still stood
by the stand taken in 1961 that  all
the partieg should be allowed  one
broadcast each of equa) duration,
and the Congress party should be
allowed an extra broadcast at  the
end for reply. After discussion it
was agreed by representatives of par-
ties other than the Congress that each
party should be given three talks of
15 minutes duration reach on the na-
tional hook-up and that the Congress
should not be given an extra broad-
cast for reply, but it might have the
last broadcast. This proposal was,

howewver, not accepted by the Cong-
ress Party,

Reorganisation of Indian Army
*225. SHRI VISWANATHA ME.
NON:

SHRI A. K. GOPALAN:
SHRI E. K. NAYANAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government are con-

sideril\g any proposal to reorganise
the Army;

(b) it so, the details thereof; and

(c) the reasons therefor?

JULY 31, 1968
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,

Sir.

(b) and (c). Do not arise.

Visa system for Kenya Asians ~ of
Indian origin
*226. SHRI BENI SHANKER

SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be  pleased to
state:

(a) whether it has been decided to
liberalize the visa gystem for Kenya
Asians of Indian origin having Bri-
Lish passports;

(L) whether the restrictions have
not been withdrawn altogether; and

f¢) the extent to which the conces-
sions are proposed to be given and
the reasons for bl withdrawing the
restrictions altogether?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL  SINGH):
{a) to (). Asians of Indian origin
holding British passports are the res-
ponsibility of the British Government
and hence the question of withdraw-
ing the visa regulations in regard to
them doeg not arise. However, on
compassionate and humanitarian
grounds, it is proposed to allow entry
for a longer duration to such persons
who find it absolutely necessary to
come to India. A copy of the Press
Release regarding the cxtent of libe-
ralization of our visa system ig placed
vn the Table of the House. [Placed
in Library. See No. LT-1541/681.

Wage structure of civilion employoes
in Defence

*227. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleas-
ed to state:

(a) whether a classification Tribu-
nal!Board has been appointed to go
into the wage structure of the civilian
employees in Defence;
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(b) if not, the reasons for the de-
lay; and

(c) the steps takem to expedite the
setting up of the Tribunal Board?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
Sir.

(by and (c). The proposal for ap-
pointment of a Classification Tribunal
for civilian employees of Defence Es-
tablishments was considered and re-
jected by Government more than
once. However, this proposal is once
again under consideration.

Marriages of Army Official with
Foreign women

*228. SHR] P. RAMAMURTI:
SHRI GANESH GHOSH:
SHRI K. ANIRUDHAN;
SHRI UMANATH:

Will the Minister of DEFENCE be
pleagsed to state:

{a) whether Guvernment's allen-
tion has been drawn to the marriages
of some army officials with foreign
W OIMEeTs;

(b) whether Government are aware
that wives of some of the army offi-
cials had been working in foreign
missions;

(c) if so, the names of army offi-

cials who had married such foreign
wamen during the last five years;

(d) whether Government have stu-
died the implications of guch marri-
ages from the point of view of nation-
al security; and

(e) if so, the precautions taken {o
ensure thal mililary secrets are not
leaked out through the wives of such
army officials?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). Yes, Sir.
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(c) Six officers were permittead to
marry foreign nationals during the
last five years. The wives of three
officers had worked in foreign mis-
sions during the last five years. Ac-
cording io present practice names of
individual officers are not disclosed in
such cases,

(d) Yes, Sir.

(e) Army personnel who want 1o
marry foreign nationals have to ob-
tain permission of Government prioc
to contracting such a marriage. Such
permission is not given where there
are reasons to believe that security
will be jeopardised,

Electronic Computer for I.S.I.
Baranagar (Calcutta)

*220. SHRI MOHAMMAD ISMAIL:
SHRI B. K. MODAK:

Will the PRIME MINISTER h=
pleased to state:

(a) whether it is a fact that an
electronic computer will be installed
at the Indian Statistical TInstitule,
Baranagar, Calcutta;

(h) whether any discussion was
held with the Workers' Union regard-
ing the installation of the computer;

(e) if not, the reasons therefor;

(d) whether it is a fact that a large
number of employees will be retren-
ched due to the installation of the
computer; and

(e) if so, the total number of the
employees likely to be retrenched?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
and (b). Yes, Sir,

(¢) Does not arise.
(d) No, Sir.
(e) Doey not arise.
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Atomic Power Station in Punjab

-#230. SHRI R. R. SINGH DEO:
SHR] SHR] CHAND GOYAL:

Will the PRIME MINISTER be
pleased to state:

(a) whether Government have been
approached by the Punjab Govern-
ment to set up an Atomic Power Plant
in the State;

(b) if so, whether Guovernment have
considered the proposal; and

(c) if so, with what result?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHD): (a)
Yes, Sir. .

(b) and (¢). The question of esta-
blishing new atomic power stations
in the Northern region so as to make
the optimum economic use of the
various sources of energy which are
available in the rcgion, ls under stu-
dv. The proposal of the State Govern-
ment wil] be examined in the light
of the findings arrived at and also
the overall power programme for the
IV anyi V Plan periods.
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Pak Foreign Minisier's Statement em
Cease-Fire Line in Kashmir

*232. SHR] B. N. SHASTRI:
SHRI HARDAYAL
DEVGUN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government'y atlen-
tiun has been drawn io the Prees re-
ports that Foreign Minister of Pakis-
tan hag declared in the National As-
sembly of Pakistan that Pakistan
would never accept the cease-fire line
in Kashmir as the International boun-
dary; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) Government have seen press
reports to this effect,

(b) Our position is well known,
namely, that the whole of the State
of Jammu and Kashmir which acced-
ed to India in 1947, is an integral
part of the Indian Undon,
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Manufactuye of Anglo-Freach Ja-
guar Suopersonle Fighter

*234. DR. RANEN SEN:
SHRI YOGENDRA SHARMA:
SHRI C. K. BHATTACHA-
RYYA:
SHRI ARJUN SINGH BHA-
DORIA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the British Aircraft
Corporation has offered collaboration
for the manufacture of the Anglo-
French Jaguar Supersonic Fighter in
India;

(b) if so, the terms offered; and

(c) the decision taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MSHRA): (a) to (c).
The British  Aircraft Corporation
have offered to make a presentation
of the performance of the Jaguar air-
craft. No detailed terms of collabo-
ration for the manufacture of the
plane in India have heen quoted but
if. afier presentation, production is
envisaged, the British Aircraft Cor-
poration would be willing to give
licence for the manufacture of the
plane in India. The matter is under
consideratiom,

Private Sector Defence Production

*235. SHR1 LOBO PRABHU: Will
the Minister of DEFENCE be pleased

to state:

(a) the total value of private sector
production for the Department of
Defence Supplies in 1867-68;

(b) whether Guvernment have en-
quired from the private sector if it
could undertake production of items
now imported and if so, the names
of such items; and

(c) the technical guidance which
has been rendered by the Research
and Development Organdsation to the
private sector for the production of
new equipment?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) to (c).
The Department of Defence Supplies
undertakes the special exercise of
setting up production in the private
sector of hitherto imported defence
items. Orders for the manufacture of
a variety of items falling under
different categories like vehicles ar-
maments, electrical and electronies,
marine and engineering stores num-
bering over 4,000 have been placed.
During 1967-68 supplies totalling to
about Rls. one crore had materialised.
The items successfully produced in-
clude some critical and sophisticated
items, For this purpose, the Depart-
ment is fully assisteq by the Defence
Inspectorate and Defence Research
and Development Organisations.
Adequate assistance i3 rendered to
all the firms on whom orders are
placed.

Deputation of Gurgaon Cultivators

*236. SHRI ABDUL GHANI DAR:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it

is a fact that a
deputation of poor cultivators be-
longing to the District of Gurgaon

met him on the 27th September,
1967,

(b) if so, whether the deputation-
ists presented a memorandum to him
and if so, the details thereof;

(e¢) whether it is also a fact that
he gave an assurance to get the
matter looked into and needful ac-
tion taken in the matter: and

(d) if so, whether action has been
taken in the matter and if not, the
reasons for the delay?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) A
deputation of villagers led by Shri
Abdul Ghani Dar, MP, met the
Prime Minister on 18th July, 1967T.
Various other groups of people have
also met the Prime Minister in this
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connection of and on and one such

group met her on 2Tth September,
1967 also.

(b) The deputation which met the
Prime Minister on 18th July, 1967
presented a memorandum complain-
ing of the delay in payment of com-
pensation to them.

{c) She +told the deputationists
that the matter would be looked imto
and their memorandum wag for-
warded to the Ministry of Defence
for necessary action.

(d) Tt has been decided to dere-
quisition 415 acres of land which is
not required for the defence pur-
poses and acquire the rest for which
action is in hand,

No-Indian Staff of Indian High
Commission in London

*237. SHR] INDRAJIT GUPTA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the non-Indian staff
of the Indian High Commissivn in
UX. had recently represented their
grievances and demands;

(b) if so, the nature thereof; and

(c) the action taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHR]I B. R. BHAGAT):
(a) and (b). Yes, Sir; the staff coun-
cil which represents all the local
staff, including non-Indians, has re-
presented on the inadequacy of the
salaries and allowances of the Rupee
cadre staff.

(¢) Government conaidered the
representations and as an interim
measure, increased the cost of living
allowances with retrospective effect
trom lst April, 1968. The questlion
of a further rationalisation of the
termy and conditiong of their service
is receiving attention.
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Change in Exchange Regulations of

Ceylon
*238, SHRI HIMATSINGKA: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state;
(@) whether it is a fact that the
Ceylon Government have recently

revised the Exchange Regulations in
which 3 substantial premium has to
be paid fur transfer of assets from
Ceylon to the potential repatriates
from Ceylon under the Indo-Ceylon
Agreement;

by if =n, what are the new regu-
lations and what are the changes
ceffected therein; and

te) Government's reaction with a
view  tr prolecting  the interest of
the intending  repatriates from Cey-
lon?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) to (¢). In May 1968, the Govern-
ment of Ceylon revised their rcgu-
lations regarding the grant of foreign
exchange for the transfer of funds
of ceriain categories outside Ceylon,
Applicants for foreign exchange for
guch purposes are now required to
purchase Foreign Exchange Entitle-
ment Certificates on presentation of
which foreiym exchange is released
by authorised banks in Ceylon. The
Cevlon Government levies a fee of
Rs, 44 10 relense Hs. 100 worth of
foreign exchange, If applied to the
asmets of repatriates, this would mean
4 substantial reduction of their
assets, Our High Commissioner has
taken up this matter with the Cey-
lonese authoritics. Their decision is
awaited.

. Berder Roads in Lahaul-Spiti ATea

*239. SHR1 PREM CHAND VER-
MA: Will the Minister of DEFENCE
be pleased to state:

{a) whether it is a fact that he
inmpected the Lehaul-Spiti border in
Himachal Pradesh in May, 1968 to

see the progress of border roads in
the mrea;

(b) if so, whether it is also 3 fact
that the work of construction of roads
in the area was not found satisfac-
tory and that the work was not being
completed according to schedule;

() whether it is further a fact
that the people of the area made a
demand for mail service by helicop-
ter during the months of April—
November and he promised sym-
pathetic consideration of the proposal;
and

(d) if so, the action which has
been taken to speed up the construc-
tion of roads and the starting of
helicopter service of mail?

THE MINISTER OF DEFENCE
{SHR!I SWARAN SINGH): (a) Yes,
Sir.

(b) The work on certuin stretches
of Manali-Leh road is behind sche-
dule.

{c) The people of the area repre-
sented about the need for introduc-
tion of helicopter mail eervice during
winter. This is being examined in
the Ministry of Communciations,

(d) Steps are being taken to speed
up the construction of Manali-Leh
road, The question of introduction of
helicopter mail service is receiving
attention of Government.

Committee of National Integration

*240. SHR1 SITARAM KESRI: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the steps taken in setting up
an Experts Committee on Mass Media
to advise on the promotion of National
Integration; and :

(b) when the Committee would

start functioning and its terms .of
reference?
THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). The
matter is under consideration” “in
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consultation with the Ministries of
Home Affairs and Education

Dr. Teja'y Asseis

1867. SHRI K. M. KOUSHIK: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Dr, Dharam Teja has
assets in this country; and

(b) if so, whether Government
propose to take stepg to get his
assets attached?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC EMERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) Yes, Siv.

(b) Steps have already been taken
to that end.

Inspection Teams sent to Indian
Mission Abroad

1868. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) the number of inspection teams
that have been sent by Government
to study diplomatic missions abroad
during the last three years;

(b) the number of persons consti-
uting each team and their designa-
tions, the places they visited and
the number of days spent at each
place;

(c) the cost of sending the inspec-
tion teams by way of allowance, air
travel and foreign exchange, team-
wise; and

(d) the important recommenda-
tions made by them with names of
missions and the number of recom-
mendations implemented and if not
the reasons therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC EMFRGY, MINIS-
TER OF PLANNING AND MINTS-
TER OF EXTERNAL AFFAIRS

JULY 31, 1968
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(SHRIMATI INDIRA GANDHI):
(a) The Foreign Service Inspection
Team undertook flve tours of ins-
pection during the three years, July
1965 to June 1968.

(b) The Team consisted of a Jaint
Secretary each from the Ministries
of External Affairs and Finance,
accompanied by ministerial staff. The
names of Missions|Posts visited and
the number of days spent at each
place are indicated in the statement
laid on the Table of the House.
[Placed in Library. See No. LT-1532/
687.

(¢) Information ig being collected,
and will be furnished later.

(d) Recommendations made by the
Inspecting Team cover revision of
allowances and renta] ceilings in
respect of India-based personnel, re-
vision of gsalaries of local staff, re-
ductions in staff, construction of
buildings and acquisition of proper-
ties and other administrative and
establishment issues. In most cages
the recommendations have been im-
plemented. However, where reduc-
tiong in staff affect other ministries
final action has not been taken in all
cases ag consultations with those
ministries are proceeding. The gques-
tion of construction of buildings and
acquisition of properties is alsp link-
ed with the availability of foreign
exchange and will take time to
finalise.

Proof and Experimental
Chandpore (Balasorc)

1889. SHRI S. KUNDU: Will the
Minister of DEFENCE be pleased to
state:

(a) wather post of a Labour Officer
has been sanctioned for the Proof and
Experimental Department at Chandi-
pore, Balasore;

(b) how many ex-servicemen have
been sent from different Army Head-
quarters for jobs in the Classg III and
clasg IV posts in the Proof and Ex-
perimental Department at Chandipore,
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Balasore during the 1st five years and
how many of such persons have left
the establishment during the above
periopd; and

(c) whether there are ingtructions
from Government that in Class IIT and
Class IV posts local people are to be
glven preference?

THE MINISTER OF STATE IN
THE MINISTRY OF DEENCE (SHRI
L. N. MISHRA): (a) No, Sir.

(b) The information is being collec-
ted and will be laid on the table of
the House,

(¢) The rules do not provide for
sucth preference. The vacancies in re-
gard to Clasg IV appointments are
however notified to the local employ-
ment exchange after accommodating
surplug personnel. Class III appoint-
ments are required to be notified also
to the Central Exchange at Delhi.

Higzh Power Transmitter in Alleppey

1870. SHRI P. VISWAMBHARAN:
Wil] the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Unstarred
Question No. 3870 on the 13th March.
1968 and state:

(a) whether the work of installation
of a high power transmitter nesr Al-
leppey has since started; and

(b) it not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) A portion of the site
required for installing the transmitter
has been acquired and sanction acecord-
ed to CPW.D. to take up the cons-
truction of the building.

{b) After the building is ready the
installation will take place.
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Lecation \of Potato Research Institute

1871. SHRI G. S. REDDI: Wil] the
Minister of INFORMATION AND
BROADCASTING be pleased lo stale:

(a) whether the Information Offi-
cerg in a circular, circulated to the
Jjournalists invited by the Food and
Agriculture Ministry recently staled
that the Potato Research Institute in
Punjab was at Jullundur instead of
Simla as mentioned in the news-itun
appearing in the Times of India of the
16th July 1868; ]

(b) if so, the causeg for this igno-
rance at high leve]l and the steps taken
to keep the Information Officers well
posted with correct information?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K,
SHAH): (a) and (b), No, Sir. The
Newspaper report was incorrect. The
itinerary of the Press tour originallv
planned for July 25-27 included a visit
to the Potato Research Institute at
Jullundur and the Information Ofi-
cer's circular of July 9 also mentioned
it. The tour was postponed becausa
of the strike in newspaper establish-
ments, and not because the discovery
of any error about the location of the
Institute. The Central Potato Research
Institute has units at various centres
including Jullundur and Simla.

Sainik Schools

1872. SHRI P. R, THAKUR: Wil
the Minister of DEFENCE be pleased
to refer to the reply given to Unstar-
red Question No. 2142 on the 28th
February, 968 and state:

(a) whether the required informa-
tion about the admigsiong in Sainik
Schools has since been collected;

(b) if so, the details thereof; and
(¢) If not, the reasons for the delay?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (c).
The Minister of Parliamentary Affairs
has laid a statement on the table of
the House in implementation of the
assurance.
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Foreign Exchange to Prime Minister
and her Palty for Her Tour to Aus-
tralia and other Asian Countries

1873. SHR] GEORGE FERNANDES:
SHRI YASHPAL SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the total amount of foreign ex-
change sanctioned to the Prime Minis-
ter and the members of her party
during their recent tour of Australia
and other Asian Countries;

(b) the names of persons who uc-
tompanied the Prime Minister and the
foreign exchange sanctioned to each
one of them; and

(¢) whether any stutement has been
~eceived from all these persons us
required under the Foreign Exchange
HRegulations”

THE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AITATRS (SHRI-
MATI INDIRA GANDHI); (a) The
“olal expenditure incurred in forcign
exchanpe on behalf of the  Prime
Minister and the members of the ofti-
vial party during the visit to Singi-

pore, Austrilia, New Zealand and
Malavsin i« He 34910 (approxima-
wely).

(h) The names of oflicils who ac-
_ompanied  the Prime Minister  are
siven in the list laid orl the Table of
the House, [Placed in Library. See
No. LT-1533/68] Each of them (eX-
vepting  Shri S. C. Bhatt) was sanc-
sioned  personal foreign exchange of
Rs, 378,

(c) Fureign Exchange Regulations
<lo not require submission of accounts
.n such cases,
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Return of Naga Rebel Leader
China

from

1875. MAHANT DIGVIJAI NATH:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether it i3 a fact that the
General Secretary of the underground
Naga National Counci] has come back
recently from China;

(b) whether he had been escorted
to the Indo-Burma  Border by the
Chinese;

(e) it so, whether the attention of
the Burmese Government has been
drawn to it; and

(d) the steps which Government are
taking to prevent his  anti-antional
activities in Nagaland?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The House was
informed on 24th July, 1968 in reply to
Part (c) of Unstarred Question No.
684 that the Government have infor-
mation about clandestine movement of
Underground Nagas but information
is classified..

(b) to (d). Do not arise.
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I'ublication of a Book entitled
“Kerala”

1876. SHRI P. GOPALAN:
SHRI E. K. NAYANAR:
SHRI C. K. CHAKRAPANI:
SHRIMATI SUSEELA
GOPALAN;

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that the
Central Publication Department have
published a book entitled “Kerala"”;

(b) if so, whether it is also a fact
that an Instrument factory has already
been established in Kerala as stated
in that book; and

(c) if not, whether Government's
attention hags been drawn to incorrect
report published in the book?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) The book has
been brought out by the Publications
Division of the Ministry of Informa-
tion and Broadcasting.

(b) It is regretted that the reference
to the precision ingtruments factory in
the relevant portion in the book is
not correcct.

(c) Yes, Sir. The necessary correc-
tion will be made in the next edition
of the book.

Peculiar Type of Rain in Calcatta and
Midnapur during June, 1968

1877. SHRI C. K. BHATTACHA-
RYYA: Will the PRIME MINISTER
be pleased to state:

(a) whether Government's attention
has been drawn to a peculiar kind of
rain which dropped in Calcutta and
alsp in Midnapur on the 18th June,
1968;

1222 (ai) LSD—3.

(b) whether the rain-drops left
muddy marks on the bodies of the
cars; and

Ac) whether this had anything to
do with radioactive dust?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). Ac-
cording to the observations of the
metecrological authorities, muddy
rain was caused by strong upward
air currents accompanying thunder
storm, carrying up dust which was
subsequently precipitated with rain-
fall,

(¢) No, Sir.

Using of Indian Army Uniforms by
Chinese Trained Nagas

1878. SHRI K. LAKKAPPA: Will
the Ministre of DEFENCE be pleased

1o state: . “i

(a) whether it is a fact that the
Chinese trained Nagas are using Indien
army uniforms;

(b} if =0, the number of such Nagas;
and

(c) the steps taken to stop the sale
of army uniforms to Naga hostiles?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) It has
come to the notice of the Government
that uniforms of olive green, the col-
our currently in use in the Indian
Army, are being worn by some Naga
under-ground personnel.

(b) No precise estimate is available
of the Naga underground wearing olive
green uniforms.

(¢) Serviceable Indian Army uni-
forms and Olive Green cloth generally
are not allowed to be so0ld in the open
market, It is, however, possible that
the Naga wunderground have been
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able to obtain some of the unservice-
able uniforms disposed of in auction
as well as sub-standard Olive Green
cloth surreptitiously.

Fourth Plan Allocations for Hima-
chal Pradesh

1878. SHRI PREM CHAND VERMA:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether the statement of the
Development Minister of Himachal
Pradesh which appeared in newspa-
pers of the 6th June, 1968 stating that
as against a requirement of 173 cro-
res for the Fourth Five-Year Plan
period, Himachal Pradesh has been al-
located only Rs. 95 crores is correct,;

(b) if so, the reasons for reducing
the requirements to 55 per cent of the
requirements  particularly when the
area under the State has been doubled
as a result of re-organisation in No-
vember, 1866; and

(c) whether Government propose to
reconsider the allocations in wview of
the facts that Himachal Pradesh is a
backward arca and also happens to be
a border State?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENRGY, MINISTER
OF PLANNING AND MINISTER OF
BRXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) (a) No, Sir. Aga-
inst an outlay of Rs. 91.06 crores pro-
posed by the Himachal Pradesh Ad-
ministration, an outlay of Rs. 94.38
crores was agreed to after discussion
with the Chief Minister, Himachal
Pradesh in December, 1968 for its
Fourth Five-Yar Plan, as it was en-
visaged in 1966.

(b) Does not arise.

(c) The Himachal Pradesh Admi-
nistration have been requested to for-
mulate draft proposaly for the Fourth
Five-Year Plan commencing on 1st
April, 1969.

JULY 31, 1968
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Sealing of Nagaland-Burma Border

1880. SHRI BEDABRATA BARUA:
SHRI Y. A, PRASAD:
SHRI R. R. SINGH DEO:
SHR{ B. N. SHASTRI;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state.

(a) whether it is a fact that the Na-
galand border with Burma has been
sealed completely;

(b) whether the border patrols have
been raised adequately; and

(¢) whether as a result of these
measures there has been any decrease
in the number of infiltration of Naga-
rebels from Chinese side?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) (a)
and (D), Security arrangements have
been tightened on the international
border with Burma. However, consi-
dering the terrain and its vastness, it
is not possible to completely scat such
a border along its entire length,

(¢) Information regarding under-
pround Nagas and their movement is
classified.

Development of Hill areas in West
Bengal

1881. SHRI JYOTIRMOY BASU:
Will the PRIME MINISTER be pleased
to state:

(a) whether any special develop-
raent programme, on the basis of de-
cision already taken, covering hill
areas of the West Bengal has been
undertaken;

(b) if so, details thereof; and
(c) if not, the reasons therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRB
(SHRIMATI INDIRA GANDHI) (a)
Yes, Sir,
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(b) In 1966-67 and 1967-68; and ex-
peaditure of Rs. 213 lakhs and Rs.
481 lakhs respectively was incurred
on schemes relating to  agriculture
p;oducuon, minor irrigation and tou-
rism, :

- - -

(c) Does not arse,

Mazagon Docks Limited

1882. SHR] VIRENDRAKUMAR
SHAH: Will the Minister of
DEFENCE be pleased o state:

(a) the main ship-building and ship
repair jobs undertake by the Mazagon
Dock Limited gince its nationalisation;

(b) the total foreign exchange
earned by the said company in these
jobs and how it compare with the
average annual foreign exchange ear-
nings immediately before nationalisa-
tion; and

(c) whether any scheme has been
Pprepared for expansion of the capa-
city of the Docks and, if so. the de-
tails thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHHK1 L. N. MISHRA): (u) Since the

lake-over of this Yurd by the Gov-
ernment  in April, 1960, Mazagon
Dock  has  corstructed ,;  Pas-

senger-cum-Curgo vessel for the An-
daman & Nicobar Adimauistration, a
Buckel Dyedger and an Inshore Mine-

sweeper for the Navy n addition to
several Tugs, Pontoons, Barees, Laun-
ches and other minor vessels. At pre-

sent the Company is engaged in the
construction of a modern {rigate, an
Inshore Minesweeper, twe Avcat Tan-
kers for the Navy and one Passenger
‘cum~Gargo vessel for the Shipping
Corporation of India. Tae Company
has recently received an order for a
Dredger for the Bombay Port Trust
and a Letter of Intent for two passen-
mer vessels for the Shipping Corpora-
ion of India to replace the ‘State vof
‘Bombay' and the ‘State of Madras’
"fh. Yard carries out every year sur-
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Veyx and voyage repairs to three to
four hundred merchant ships, as well

8s annual ang other refits to Naval
ships.

(b) The average of 3 years before
the take-over, of ship repair work
was Rs. 189.2 lakhs, out of which Rs.
139.7 lukhs was in foreign exchange.
This foreign exchange earning was
largely because mazagon Dock was
owned by the British P&O and B.I.S.
N. Company and g substantial part of
repair work related to thig Company's
ships, During the last 19 years, the
operation of these ships in Indian
waters has been on a much reduced
scale,

The position regarding ship repair
work and the foreign exchange earned
in the post-take-over period is given
below:—

(Tn lakhy of rupee.,

Toral I eign

Yoear sh'p- exchange
repar carn:|

196061 26 sy 100 81
1961-62 129-03 KR 2K
1962-63 . 252722 8g-00
1963-64 . 31294 88 oc
1964-65 24559 112+ 00
1965-66 . 25092 66 54
1966-67 lra7 10700
1967-6% | 325 00 140 00

FoTar

2993 Ky 791 ht

he ship repair work during 1955-
66 was affected by the “akictan con-
ieg,

(e} Yes, Sir, The cxpaasion scheme
mcludes construction of two  Slip-
ways, the erection of 4 new Platers
and Assembly Shop with modern ma-
chinery, provision of a store; and ge-
nera] amenities building, udditional
crane facilities and the conversion of
the existing Kasara Basin into an im-
pounded Wet Dock, The bulk «f the
work except for that connected with
Kasara Basin has already been com-
pleted. The Kasara Ba:in Project is
expected to be completed by the end
of this year.
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“The Guilty Men of 1962”

1883, SHRI M. L. SONDIHI; Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government are aware
of the thesjs propounded in a Book
“The Guilty Men of 1962"” by Shri
D, R. Mankekar that things were ripe
for a coup in 1962;

(b) wheher it is a fact
maps supplied to forward comman-
ders the River Namka was shown
as running North to South whereas it
actiually runs West to East; and

that in

(c) the reaction of Government
particulararly in regard to factors
affecting the morale of Commanders
and other ranks in fighting line in
N.E.F.A, against the Chinese in 19627

THE MINISTER OF DEFENCE
(SHR1 SWARAN SINGH): (a) Shri
Mankekar's book has come to Govern-
ment's notice, It is not clear that
Shri Mankekar has propounded
any thesis of the type referred to but,
in any case, this is &« manner ol opin-
ion.

(b) The information js being collec-

ted and will be laid on the Table of
the House in due coursc,
(c) A comprchensive statement

based un the enquiry relating to the
operations resulting from the Chinese
aggression in 1962 was made by the
Defence Minister on the floor of the
House on 2nd September, 1963.

Conceptration of Chinese Troops
ong the Indian Borders

1884. SHRI YASHPAL SINGH:
SHRI CHENGALRAYA
NAIDU:
SHRI R. K. SINHA:
SHRI ANBUCHEZHIAN:
SHRI N. R. LASKAR:
SHRI NIHAL SINGH:

Will the Minister of DEFENCE be
pleased to state:
" (a) whether fresh concentration of
the Chinese troops has been noticed
on the Indian borders; and
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(b) if so, the counter-measures
which are being taken by Government
to meet this threat?

THE MINISTER OF DEFENCH
(SHRI SWARAN SINGH): (o)
Chinese troops continue to remain im
strength across our northern border.
No significant change in this position
has been noticed of late.

(b) A close watch is kept on the
Chinese activities across our borders
with a view to safe-guarding the
territorial integrity of the country,

Statement by U.S. Assistant Secretary
of Defence

1885. SHRI YASHPAIL SINGH: Wwill
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn towards the re-
port that Mr, Paul C. Waruke, U.S.
Assistant Secretary of Defence in his
testimony before the House Foreign
Affairs Committee in April, last stated
that "U.S. Government had ample
means of exerting influence on the
Government of India"; and

(b) if so, Government's reactiom
thereto?

THE PRIME MINISTER,
MINISTER OF ATOMIC ENERGY,

MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
{a) Yes, Sir.

(b) It is the settled policy of Gov-
ernment {o decide these matters com-
pletely independent of any external
interference and noi{ to allow themsel-
ves to be influenced by any foreign
Government.

Ban on Manufacture of Aircralts for
Indian Air Force

1886, SHRI YASHPAL  SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether a ban has been imposed
on the manufacture of any new type
of aircraft for the Indiap Air Force;

(b) if so, whether this will apply to
the researches for developing a new

type of aircraft being carried out ia
H.AL. factory; and
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(c) if so, the reasons therefor?

‘1HE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) No, Sir.

(b) and (e¢). Do not arise,

Demarcation of Indo-Burmga

Boundary

1887. SHRI YASHPAL SINGH:
SHRI BENI SHANKER
SHARMA:
SHRI D. C. SHARMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the demarcation of
Indo-Burma boundary has been com-
pleted and if so, the details thereof;
and

(b) if not, when the demarcation
work is lik:ly to be completed?

THE PRIME MINISTER,
MINISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA  GANDHI):
ta) and (b). The demarcation of the
India-Burma boundary is scheduled to
start in the coming winler (November,
1964 to April, 1969). More thay one
f'elg season will be required to de-
marcate the entire boundary and the
actual time for completion will depend
on a numb:r of factors relevant to
survey and demarcation work.

Indo-Malaysiam Agreement on
Defence Stores

1884. SHRI K. LAKKAPPA:

SHRI CHENGALRAYA
NAIDU:
SHRI A. SREEDHARAN:
SHRI VISHWA NATH
PANDEY:

SHRI ANBUCHEZHIAN:
SHRI N. R. LASKAR:

Will the Minister of DEFENCE be
pleased to state;

(a) whether it is a fact that the
Government of Malaysiag have enter-
ed into an agrement with the Gov-
ernment of India for the purchase of
defence stores; and
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(b) if so, the terms thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) and
(b). In the recent talks it hag been
agreed to explore possibilities of pur-
chase of defence stores by Malaysia.

Writings of the Late Jawaharlal
Nehru .

1889. SHR] K. LAKKAPPA:
SHRI INDRAJIT GUPTA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
Government have planned tp publish
collection of late Jawaharlal Nehru's
writings;

(b) if so, how far the work has
progressed;

(c) when the entire
will be put on sale; and

(d) whether the Ministry of
Finance has raised any objection
about the expenditure to be incurred
in this regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) to (d). It was ori-
ginally planned to bring out the
Collected Works of Jawaharlal Nehru
in English as well as in Hindl in
about 40 volumes, each consisting of
about five hundred pages.

publication

2 The Executive <Counci] of the
Nehru Memorial Museum and Library
Society later proposed that the
Society should be responsible for the
collection, compilation und editing of
the works and that the Publication®
Division of the Ministry of I & B.
might undertake their publ_:cation.
The suggestion was agreed to in Sep-
tember, 1967. Subsequently, it was
proposed by the Society that Publica-
tions Dlvision might ta‘l;.e up the

roject by bringing out the co
:orjh of Jawaharlal Nehru under the
guldance and supervision of an edi-
trial board. The Soclety was In-
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formed that it would be appropriate
to place the matter before their Fxe-
cutive Council requesting them to
supgesy the proposed modification to
the Ministry of Information and
Brozdeasting.  No further communi-
cation has been receiveq from the
Society.

3. The question of copyright in the
speeches ard writings of the late
Pandit Jav'aharlal Nehru afte; he
become the Prime Minister is still
under exariination.

4. Ministry of Finance think that
as a matter of principle Government
should not undertake this work.

Fuli Length Feature Films

1890. SHEI BENI SHANKER
SHARMA:
SHR] D. C, SHARMA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it has been decideq to
(a) whether it has been decided to
produce ful] length feature films In
addition to the documentaries by

(b) if so, the decision taken and the
nature of films proposed to be pro-
duced?

THE MINISTER OF INFORMA-
TION ANL BROADCASTING (SHR1
K. K. SHAH): (a) and (b), A propo-
sal to product a short feature film of
5-6 reels by the Film Institute of
India as a training exercise for the
students of the Institute is under
consideration.

Pak attempt to involve India in
East Pakistan Conspiracy Case

18981. SHRI S. M. BANERJEE: Will
the Minister of EXTERNAL AFFAIRS
be pleased to etate;

(a) whther it is a fact that Pakls-
tan is making all serious attempts to
involve India in the “so-called con-
spiracy” to topple East Pakistan re-

gime;
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(b) if so, whether any protest has
been lodged with Pakistan Goverm-
ment; and

(¢) if so. the result thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir. The Government of Pakis-
tan have falsely accused India of
involvement in the so-calleg East
Pakistan conspiracy.

(b) The Government of India have
denied on more than one occasion any
such involvement. The latest protest
note on the subject was handed over
1o the Pakistan High Commissioner on
July 5, 1968,

(¢) The Governor of Pakistan have
rejecteq all our protests and have
continueq their attempt to falsely in-
volve India in what is essentially a
matter of interna) disaffection in East
Pakistan.

Concentration of Chinese Forces
near Sikkim

1892. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased

ifo state:

has been con-
forces near

(a) wheher there
centration of Chinese
Sikkim;

(b) whether any protest has been
lodged with the Chinese Government
over this concentration; and

(¢) whether any reply has been

received?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) The
Chinese have continued to remain
in strength across the Sikkim border.

(b) No, Sir, not recently.

(¢) Does not arise.
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ATt g W M ST we T
™ WA

1893. st Wiwg waw @ ¥
afw-w HalT A FATH A FA T
£

(%) gTem z7 AT 3T WA F
I 7 gfqa @ & fea @am
FrmdT ¥ fa@d auns qgrm owa
JF HIT TT HWAT AN IO AT =T
FATT

(&) =1y, wmgA gq 1 A=
4FATT T FATAT F 479 747 & A7 7 fapy-
feg & w25 717 7, W

() Avwrdi Fror =Er AT AT
Tt &1 frz1 w1 ¥ =y v W
FAT FTAATET F74 a7 faarr T g 7

e HAY, g wfe s, Qe
A aqr W¥fmewnr WAt (s
gfea wislt) @ (F) TaT wZow ¥
#fas At § 777 ww T 7§ W
AT | FET A FHAT HSA F Tle To Hlo
WA § OTAT ATET IIE ATEIT &
NI TR R

(=) A= (7). 997 E 5570

qifeea ¥ AR AT TerwA

1894 &Y Wwg WEW @ F@
afore-wd G471 AE TATE A1 AT AT
fa:

(%) wfsmm & fFr wrea
TET TAEE

(&) arma R feas, afesard
TRET 797a% ¢ ;

() T RTEITAYIAR QiR
UgFAT F1 §S QA fady Farad &
¢ 1 afewm ® a9uR 9rAT
gt #1 S agy gl o

(%) =fz gi, @ == =TT "

(F)smazawm oo 7
TIET §3 affadr g #
TEFHT AT AT § odR TS o
T EFFTIE ;oW

(=) afz &1, a1 37 A9A77= FPAA
¥ aw #a1 §, foasw aeged) 359 @&f
77 fage &, 9aF arafwgi ¥ Fiw
qar & =17 § fea-fer o3f 77 718 +7
‘J'-g va‘ ?

war W, aepafen o, dveen
W wwr dXfoeerd ot (ot
theamdt ) @ (%) 1T WO
F ¥ 1A, STIFEATT qIETT A T
gaar adf wdr & 1 e mma @w
miaw ¢ f& Al qar & fafar &
158 ARTiwm wrAm Tfegd gaQ
AT

(A1) FRAT AFAFET T ATRA
Fmra FAr EIE

(1) =R (9). FF ¥ WHRA
ATEIT A WAN F WA [ AR
gt #1 #1€ wea framad aft @
ardft; Y ARTgr Fromt g avafowa
geag 1/ g1 Arw frw A
2 IT QT AT A &

(v) ®Yt (=). g7 at § &rf
FraFT T T aer fE v §
FuT. A gy afegsy & fodare
qrtﬁmftwﬂ'ﬂ-ﬁ!ﬁﬁﬂil
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wfwdi & sew w1 srETo

189 5. ®f WIWg AW : W g
s WeTU  Fel #g FaTy &7 FW
w4 f

(%) T w1 ATHERE
st # qaF-qa; wear feaer-faad
g fraar wadl, 1967 ¥ S, 1968
& ¥t wafa ¥, sevEmn F fafew
FET g AT A1 qTeO qETfe w7 A
safa Adt € % gy a1 97 Wil #7Y
gmdE A1 T )

(f):ﬂ%@nw&; T

() afz Tmv Frd @t S T
g & fo¥r ar &Y wimawr o 9
sfa @ & € & maar forad wrar
W o 7 Y 7 @Y, @ T v
& Far wrOT ¥ 7

FEA ST ST wut (s &o &o
)  (F) FAA, 1967 T A,
1968 & ZYTT TAT %1% WTHAT J8 F
fored s & A & SO o
AT-FWH FAT FT AGO GRWCE A7
A mAufa 7 & g a1 Fre-urE A AT
z1, tfvew qarer ® AgE wrat G
a9 wft & 7 fraw F A & gAvw
T AT ¥ wT awx fAdvw 7 oami #1
feFz % 1% amfasas ared & a0 &
AT A1 WA AFRA A TAg G AIAT
EEISUSICAE Sl

(&) wrFmENT 977 amtE F
SH A W THIC F U AT A9 FTAT
& St SEToT 7 wAYEa afgw & faoda
g | @ W 9 fere & wrE e
awrne, it Aot ot afifoa § #
eyl & fed ol &
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(w) swarer F At # fraifa
wraR H@fgm #1 agEw fean SR
¥ THH YW FT A A R

IAT AW & fUgy qdag SNy w
e

1896. st WINE TAT : T NAA
w9 9 2w ¥ e dat F faew 3
Tk H 24 wEW, 1968 F Fqrfea
TTA S8AT 8341 & IOC F grEH #
qZ TAM F1 o w46 fF

(F) Hdmr fagm N @@
wEqm gdat @7 fafwer awemmr qx
F2 aF fr=me 77 fA0 9 3 gar=ar
%

(@) =@ 1€ 7 ST &ad &
fr-frer agwil &1 gaT< F #v For-
for &Y & YT a7 IO W2W HIHC A
g9 g 77 faEre &9 faom &

(w) afz zt, @1 3% =T 0
EAR

(7) =fz adr, &1 faaea & ¥m
EnEa S

Su ®A, wornfer WAy, gvaer
CE ﬁifsm-!rw' wAr (sivear
e w) o (%) T fawm Ard
wmrnrraﬁ? AT THAT FIH
o= AR Ao 31 mAY dF 3T
A &5F 21 AR E 1 ATT X qWAT A0
fafw 7= wall 34 9T ATE AT
fafer a=#i & fasr foqn w47 1 413
1 g7 A qEA a2F g § 1 AT
THEE A WT € F AT Gw AT
Iy, &1 grr 3w 7 A= fear
ST ;

() s (). s grar o agei
# fewfor # & I M F ¢*
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foc qwrgew 9X T oMAT {0
[qerera & ver mar | dfed wen
L.T,—1534/68] ¥ fawrfaa
v g & e €

(o) s A& s&m )
Film Counci]

1897. SHRI B. N. SHASTRI:
SHR] VISHWA NATH
PANDEY:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
Film Federation of India have oppos-
ed the proposal made by Government
to set up a Film Council;

(b) if so, the grounds op which
they have opposed the proposal; and

(c) the reaction of Government
thereto?

THE MINISTER OF INFORMA-
TION AND BROADCATING (SHRI
K. K. SHAH): (a) No formal com-
munication to this effect has been
received from the Film Federation of
India but Government have seen a
Press Report that they have passed
a Resolution opposing the formation
of a Council. Informal consultations
with a wide cross section of the film
industry in the three regions of the
country on the question are going
an,

(b)Y and (c). Diverse views on Issues
like the nature of regulation, manner
of representation have been expressed
in informa] meetings and in the press.
It wil] be premature to convey Gov-

ernment’s precise reaction at this
stage.
Medium Wave Transmitter for
Calcutta .

1888. DR. RANEN SEN: Will the
Minister of INFORMATION AND
BROADCASTING be ©pleased to
state:

(a) the progress which has been
made so far in installing a powerful
Mediyy, Wave Transmitter at Cal-

external

cutta for augmenting the
India

services programmes of Al]
Radio;

(b) the expenditure so far incurred
thereon; and

(e¢) whether the wqrk will be com-
pleted according to schedule?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) The transmitter
building is nearing completion and
the departmenta] installatiop, work
has been started.

(b) Rs. 194 lakhs approximately
upto the end of March, 1968,

(c) There has been a delay of seve-
ral months owing to interruptions in
the Suez. The work originally sche-
duled for September-October, 1968, is
expecteg to be completed before the
end of the year 1968-69.

Expenditure on Tours of Prime
Minister

1899. SHRI ABDUL GHANI DAR:
Will the PRIME MINISTER be pleas-
ed to state:

(a) the expenditure jncurred on her
foreign tours in 1967-68 and 19868-69;
und

(b) the expenditure incurred on her

internal tours during the above
period?
THE PRIME MINISTER, MINIS-

TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INIRA GANDHI): (a)
und (h), The Information asked for is
being collected.

Submarine Wing for Indian Navy

1900. SHR; ESWARA REDDY:
SHRI MAHARAJ SINGH
BHARATTI:
Will the Minister of DEFENCE be
pleased to state:
(a) the progress which has been
made in acquiring a submarine wing
for the Indian Navy; and )
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(b) the expenditure so far incurred
in this respect?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). The Submarine Arm of the Navy
has comg into being and progress is
being made acocrding to schedule. It
is not in public interest to disclose
more details.

Relics of Azad Hind Government in
Malaysia and Singapore

1901. SHR1 SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether in the course of the
Prime Minister's rvecent visits to
Malaysia and Singapore, she made
any efforts to negotiate with the Gov-
ernments of these countries regarding
the 1ssue of preserving the relics of
the Azad Hind Government like the
Headquarters of the Azad Hingd Gov-
ernment and the residentia] building
of Netaji Subhas Chandra Bose at
Singapore and re-building  of  the
demolished 1. N. A. Memorial there;
imd

{b) if so. the result thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
No, Sir.

(b) Does not arise.

Advertisements {o Newspapers

1902. SHRI PREM CHAND VERMA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) the advertisements released to
various newspapers, both display and
classifled, newspaper-wise indicating
the amounts paid for publication
during the years 1987-88 and 1868 so
far;
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(b) the criteria for release of ad-
vertisements to newspapers;

(c) whether the rates of advertise-
menis of different newspapers are
fixed in mutual consultation or Govren-
ment fix the rates at their discretion;

(d) what factors are taken into
consideration for determining the
rates if the rates are fixeq by Govern-
ment; and

(e) in how many cases and in res-
pect of which of the newspapres, the
advertisement rates have been in-
creased from 25 per ceni to 50 per
cent during the last five years?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Information re-
garding the details of advertisements
released to individual newspapers and
the amounts paid to them is treated
contidential between the Directorate
of Advertising and Visua]l Publicity
and the individua] papers. It would
not he good business ethics to divulge
this information unilaterally without
the prior consent of the papers con-
cerned.

(h) The considerations Kkept in
view while releasing advertisements
are 1. secure the widest possible cove-
rage witlip the limited funds avail-
uble ky a judicious process of selec-
tion of mnewspapers and periodideals
so as to reach the class of readership
required to be catered for and the
masses in different walks of life,
especially in regard to display adver-
tisement which carry a message to
the people.

While selecting newspapers and
periodicals for the release of Govern-
ment advertisments the following
fastors are taken intp accounti—

(i) effective circulation (normally,
papers having paid circulation below
1001 are not used);

(i) regularity in publication (a
pernd of six months of uninterrupted
publication, is essentlal);

(iiir class of readership;
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(v  adherence to accepted
dards of journalistic ethics;

stan-

(v other factors such as production
standurus, the languages and areas
int= 44 t¢ be covered within the
ava lible funds; and

{v) advertisement rales which are
consi lesced suitable and acecptable for
Government publicity requirements.

Adervsements are withheld from
surk newspapers and periodicals  as
indnjge in virtulent propaganda in-
citing cummunal passions or preach
violence, or offend socially accepted
conventions of public  decency and
morals, thus undermining the basic
nationa] interesis

tc) @nd (d). Newspapers are free
10 fix tneir own advertisement rates.
The “liectorate of Advertising and
Visua] Publicity wil] make use of
suc}, rajere whose rates are suitable
and i eptable to them from the point
of view of publicity requirements.

i) Irfcrmation pertaining to ad-
vertisen-ent rates is treated as confi-
dent’ 1. Since the rate revision has
been 1:khing place annualiy in res-
peeq of a every large number of papers,
the time and labour involved in col-
lec.inyg ard compiling the information
will be very considerable and at any
poiat ~t fime it wil] be incomplete.

Advisory Commitlees and Boards
Cwnnecied with Defence Ministry

190% SYLRI PREM CHAND VERMA:
Wi'l +he Minister of DEFENCE be
pleaw:g 1o state:

(a) the names of various Advisory
Com:nittres, Boards or any other
such organisations connected with his
Mi.ist oy, the names of their members
and yunctions assigned to each of
them,;

(b) how many members in each
Comm.iice or Board are publicmen
and how many of them are Govern-
ment officicls;
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2 whether nomination of mem-
bers i. for one term only and if not,
for h .. many terms a member cam
be oacnanated and what is the du-
raton of g term; and

3" toe total expenditure incurred
on ti-se organisations during 1967-
68?

THh!. MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (d).
Inf rnolion is being collected and
will be laid on the Table of the
Houa e,

Reha'vulitation of Displaced Families
From Kuich Area

1994 SHRI VIRENDRAKUMAR
SHAN Wil the Minister of EXTER-
NAL AFFAIRS be pleased to state:

t.t wrcther a large number of
fanuliee iy the border areas of Kutch
arve ikelv ‘o be displaced as a result
of tne implementation of the Kutch
Awanl,

(b) if s0, how many; and

(¢" .re steps taken to rehabilitate
thep w.! the gquantum of Central
assistoace beng given for the pur-

posc !

THE PRIME MINISTER, MINIS-
TE? OF ATOMIC ENERGY, MINIS-
TELk C7 PLANNING AND MINIS-
TER GF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) (a)
No, Sir.

(b) and (c), Do not arise,

Parliamentary Delegation from
South Vietnam

1905. SHRI GANESH GHOSH:
31IiRIMAT; SUSEELA
GOPALAN:

SHRI C. K. CHAKRAPANIL:
SHRI UMANATH:
SHRI RAMAVTAR SHASTRI:
Will the Ministey of EXTERNAL
AFFAIRS be pleased to state:
(a) whether any Parllamentary
Delegstion from South Vietnam visit-
ed the country in July, 1968:
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(b) if so, the purpose of the visit;

(¢) whether the delegation had
been invited by Government;

(d) if so, the reasons therefor; and

(e) if not, who were the sponsors
of their visit?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAI, AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir.

(b) to (e). The Delegation was not
invited by the Government of India
and tll arrangements concerning the
visit were made by the Consulate-
General of the Republic of Vietnam in
New Delhi, The Delegation came to
India to scquaint us with their point
of view concerning the present situa-
tion iy Vietnam.

Use of Poisonous Gas in Vietnam War

DHIRESHWAR
EX-

1906. SHRI
KALITA: Will the Minister of

TERNAIL, AFFAIRS be pleased 1o

state:

(u) whnether the International Con-
irol Commission for Vietnam has
investigated the Vietcong allegution
that the U. S. troops arc using poiso-
nous ga¢ against civilian population
in South Vietnam; and

(b) if =0, the findings thereof?

THE PRIME MINISTER, MINIS-
TER (1" ATOMIC ENERGY, MINIS-
TEQZ OF PLANNING AND MINIS-
TEl: OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
and (b). It is undersiood that from
time to time the International Com-
mission has received complaints from
the People’s Army of North Vietnam
about the alleged use of toxic chemi-
cals ang gases by the United States
of America In South Vietnam. How-
ever, no such complaints have been
received by the Commission from the
Vietcong. As the Commission sends
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reports of its activities to the Co-
Chairman of the Geneva Conference,
no report on this subjects has been
received by the Government of India
from the Commission.

Pushpak Traimer Aircraft Presented

to Bingapore
1907. SHRI DHIRESHWAR
KALITA: Wil] the Minister of

DEFENCE be pleased to state:

(a) whether it is a fact that a
trainer aircrafy Pushpak presented to
Singapore in December last year is
in storage since then;

(b) whether the permanent Secre-
tary of Singapore Ministry of Defence
has said that the non-use of Pushpak
was due 1o the lack of a radio set in
the plane;

(c) whether a spokeman of the
Singapore Flying Club has said that
the Pushpak is not designed fo carry
a radip transmitter and there were
no means to fitting this equipment or
generating power to operate it; and

(d) if so, whether therc is any sub-
stance ip this statement?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L, N. MISHRA): (a) to (d). The
Pushpak aircraft presented 1to the
Singapore Government in  December
1967 was of the standard lype. A report
has, however, been received [rom the
High Commissioner for India in
Singapore that the aricraft has not
flown affey it was handed over to the
Singapore authorities, due to difficul-
1y in obtaining locally 8¢ Octane fuel
which is normally useq in the engine
of the aricraft and the lack of radie
equipment, which was considered
necessary in the flying conditions in
Singapore. To get over the difficulty
relating to fuel and to enable the use
of high Octane fuel, a change i the
valves has been suggested. Design
studies are being made by the Hindus-
tan Aeronautice Ltd, Bangalore, for
the installation of a radioc eommunica-

tion set in the aircraft. A
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H. F. 24 Indo-UAR Preject

1908. SHRI S, K. TAPURIAH:
SHRI HARDAYAL
DEVGUN:
SHRI BHOGENDRA JHA:

Will the Minister of DEFENCE be
pieased to state:

(a) whether efforts to secure a sui-
table engine for HF-24 being pro-
duced by the Hindustan Aeronautics
Ltd, from the U.AR. have failed;

(b) if so, the further steps which
have been iaken to secure such an
engine for the aircraft from  other
sources; and

(c) the latest prospects of securing
required foreign collaboration for
‘he purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) Flight Develop-
ment trials of the UAR E-300 engine
arg still in progress in the U.A.R.
and a firm decision regarding this
watter has not yct been taken,

(b) and (e¢). Do not arise.

Tour programme of Chief of
Staff

Army

1909. SHRI RAM SWARUP VID-
YARATHI: Wil] the Minister of DE-
FENCE be pleased to state,

(a) whether it is a fact that the
tuur programme of forward areas of
the Chief of Army Staff is a secret
subject matter dealt with in the Army
Headquarters, but the  authorities
give the Press in advance such tour
programmes or publication; and

(b) if so, the reasons therefor and
the action taken in this regard?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) The
tour programmes of the Chief of
Army Staft to forward areas is not
officiallly given out to the Press in
advance.

{b) Does not arise,

SRAVANA 6, 1880 (SAKA)
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Installation of Gandhj Statue in
London

1912. SHRI RABI RAY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that some
youths protested against the installa-
tion of Gandhi statute in London on
the 1st May 1968;

(b) whether Government have tried
to find out the reasons for this protest
through  their High Commissioner
there; and

(¢) if so, the details thercof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHD:
(a) to (c). According to High Com-
mission's report the unveiling cere-
mony of the statue went off with en-
thi.asm,  except for some heckling
from some youths who demonstrated
by squatting near the statute. Ong of
their protest placards said:  “This
statue should not have been unveil-
ed by Mr. Wilson because arms are
being sold by this country, whereas
Mahatma Gandhi was a non-violent

"

man .

Committes on Planning
1914. SHRI RABI RAY: Will the
PRIME MINISTER be pleased to

(a) whether it is a fact that she has
formed a Committee on Planning;
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(b) if so, the aims and objects of
this Committee and who are its
Members; and

(e¢) how many times the Commit-
tee have met so far and the business,
which has been transacted by the
Committee?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) o (¢). There is a Committee
known as “Prime Minister's Commit-
tee of Members of Parliament on
Planning”. It has been in existence
since 1958 to consider various matters
connected with Planning. The present
Committee has so far met twice and
considered the paper entitled “Ap-
proach to the Fourth Five Year Plan"”.
A list of the members of the Com-
mittee is enclosed.

STATEMENT

LIST QF INVITEES
MINISTERS
(1} Prime Minister
(2) Deputy Prime Minister
(3) Home Minister

(4) Food & Agriculture Minister

(5) Ministey for Industrial Deve-
lopmoent

(6) Minister for
Affairs.

MEMBEHRS OF PARLIAMENT

(1) Chaudhuri, Shri Tridib
12) Gupta. Shri Bhupesh

131 Joshi, Shri 8§ M.

(4) Karni Singh, Shri

(5) Kripalani, Smt. Sucheta
(6) Krishnan Manoharan, Shri
(7) Melkote, Dr. G, S.

(8) Mishra, Shri S. N.

{9) Nanda, Shri G. L.

(10) QOraon, Shri Kartik

(11) Parthasarathy, Shri R. T.
(12) Ramamurti, Shri P.

(13) Ranga, Shri N. G.

(14) Reddy, Shri Mulka Govinda
(15) Sanjivayya, Shri D.

(16) Vajpayee, Shri A. B,

(1T) Yajnik, Shri Indulal

(18) Syed Nurul Hasan, Dr.

Parliamentary
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SPECIAL INVITEES

(1) Deputy Chairman,
Commission,

(2) Minister of State in the Minis=
try of Exiernal Affairs (Shri
B. R. Bhagat)

(3) Shri R, Venkataraman, Mem-
ber, Planning Commission.

(4) Shri B. Venkatappiah, Mem-
ber, Planning Commission,

(5) Shri Pitambar Pant, Member,
Planning Commission.

(6) Dr. B. D. Nag Choudhri,
Member, Planning Commis-
sion.

Planning
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Non-signing of treaty on nuclear
non-proliferation by India

1918. SHRI SHRI CHAND GOYAL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to statc:

(a) the reaction on Pakistan and
other major powers of the World on
account of the non-signing by India
of the non-proliferation treaty; and

(b) whether that reaction has been
conveyed specifically to our country
by any country?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) The Pakistan Foreign Minister is
reported to have said that Pakistan's
attitude to the Treaty would depend
upon India's decision. The major po-
wers of the world have taken note of
India’s position, even though they
mmy not agree with it

(b) No, Sir.
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Pak. condition for signing treaty om
nuclear non-Proliferation

1920, SHRI MADHU LIMAYE:
Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Pak-
istan has made its signature to the
nuclear non-proliferation treaty con-
ditional of Indie's agreeing to sign
the treaty;
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(b) whether Pakistan has asked
members or any member of the Aid
India club to stop economic aid to
India to pressurise her into signing
the treaty; and

(e) if so, Government's reaction to
these Pakistani moves?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHID:
(a) There are press reports to  the
effect that Pakistan’s attitude to the
Treaty would depend upon India's de-
cision.

(b) We have no information.

(c¢) Does not arise.
DAL L
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Indian Navy

1922. SHRIMADHU LIMAYE: Wil]
the Minister of DEFENCE be pleased
to state: :

(a) whether Guvernment's attention
has been drawn to an article in  the
Russian Journal Red Star on the
Indian Navy;

(b) whether it is a  fact that the
Indian Shipping and Naval Industry
is now equipped to provide all the
requirements of the Indian Navy in
terms of ships and frigates; and

(¢) the details of the programme
to defend Indian interests and Indian-
security in the Arabian Sea, Bay of
Bengal and Indian Ocean?

THE MINISTER
(SHRI SWARAN SINGH: 1a)
Sir.

OF DEFENCE
Yes,

{b) Indian shipyards have cons-
tructtd a number of vessels for the
Navy. A Survey vesse] wag built by
the Hindustaun Shipyard Ltd. some-
tinie apo. The first ilnshore Mines-
weeper was delivered by  Mazagon
Dock Ltd., Bombay in June 1968, This
shipyarg also supplied the Navy with
a Bucket Dredger last year. It is at
present ¢ngaged in the construction of
a modern Frigate as well as an In-
shore Minesweeper and 2 AVCAT
Tankers for the Navy. Seaward De-
fence Boats, tugs, barges etc. have
fence Boats, tugs, barges etc. have
been constructed in the past by Maza-
gon Dock Litd., or Garden Reach
workshops Ltd., Calcutta,

While indigenous capacity is not
adequate to fulfll al] the requirements
of the Navy, steps are being taken to
make India increasingly self-sufficient
in the construction of Naval vessels.
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(c) Steps are being taken, consis-
tent with our resources, to strengthen
and modernise the Navy tg enable it
to fulfil its role which includes the
protection of our interests in the Ara-
bian Sea, the Bay of Benga] and the
Indian Ocean. It will not be in the
public interest to disclose the details
of these measures.

U.S.A. Attitude to India’s Problems

v
1923. SHRI MADHU LIMAYE: Wil
the Minister of EXTERAL AFFAIRS
be pleased tp state:

(a) whether Government's attention
has been drawn to the statement of
the Madras Chief Ministey that the
Amevicans  ure opposed to  maki.g
Hindi the Official Language of the In-
dian Union;

(b) whether it is a fact that Ame-
ricans are alsg opposed to India’s re-
luctaney to sign the nucleay non-pro-
lif~rration treaty;

(e¢) whether it is a facl that the
Americans are also opposed to India’s
making concessions tn Pakistan on
the Kashmir issue; and

(d) if so, Government's reaction to
the attitude of the U.S.A. on all these
matters?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI: (a) Government
has no knowledge of any such state-
ment by responsible Americans.

(b) Yes, Sir. U.S.A. would like us
to sign the treaty.

(¢) The Americans have offered mo
advice in the matter,

{d) Does not arise in respect of
parts (a) and (r). As regards part (b)
Government's  position has already
been stated in the Lok Sabha.
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Nuclear non-proliferation Treaty

1924. SHRI NARENDRA KUMAR
SALVE: Will the Minister of EXTER-
NAL AFAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to thg specch of
Dr. D. S. Kothari at Krishna Memo-
rial Lecturers on the 31st January,
1968 in Delhi tp the effect that treaty
on nuclear non-proliferation  would
apart from giving an unfair advan-
tage to the nucleay nations over the
non-nuclear ones, create more prob-
lems than it would solve; and

(b) if so, Government's reaction

thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENFRGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) The Government's attitude to
the Treaty has laready been explain-
ed to the House on several occasions.

Soviel Transmitters for Pakistan

1925, SHRI NARENDRA KUMAR
SALVE: Wil] the Minister of IN=-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether it is a fact that the
Government of U.S.S.R. and Pakistan
have entered into an agreement un=
der which two high-powered trans-
mitters of 1000 K.W. each wil] be get
up in Pakistan;

(b) if s0, whether Government have
assessed the impact of these two
transmitters on the anti-India propo-
ganda drive of Pakistan; and

(c) if so, whether Government pro-
pose tp acquire similar transmitters
for use in the All India Radio?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir. There
have been press reports to this effect.
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(b) Yes, Sir.

(¢) Two super-power medium-wave
transmitters—one each near Calcutta
and Rajkot are being set up, In ad-
dition, two high power short wave
transmitters wil] be set up. The situa-
tion will be constantly watched.

Economy in lrefemce Expenditure

1926, SHRI RAMAVTAR SHASTRI:
Will the Minister of DEFENCE be
pleased to state

(a) whether Government have exa-
niined the possibility of affecting eco-
nomy in Defence expenditure without
in any way affecting the efficiency
and fighting capability of the Armed
Forces; '

(b) if so, the steps which are being
tuken in this direction; ani

(c) the amount which iy expected
to be saved in the eurrent year as a
result of these steps?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes.
Sir.

(b) Government have undertaken
various measures of eeonomy in  De-
fence expenditure as a result ol which
considerably progress has betn made
towards improving th teeth to tail
ratio of the Armed Forces

econo-
mies  estimated at nearly Rs. 52
crores have already  been effect-
ed.  Further measures for effect-

ing economy and improving cost
cffectiveness on Defence outlay are
also under consideration,

tc) Some of the measures already
implemented by Government, being
of a recurring nature, are expected
to result in an annual saving of
early Rs. 26.34 crores. Other mea-
sures which are under the ative con-
sideration of Government are  also
cxpected to result in considerable sav-
ings but the exact amount can be de-
termined only after fina] decisions are
taken,
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Fourth plan for U.P,

1928. SHR] VISHWA NATH PAN-
DEY: Will the PRIME MINISTER
be pleased to state:

(a) whether it is g fact that the
Fourth Five Year Plan for Uttar Pra-
desh has been finalised;
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(b) whether it is also a fact that
the recommendations of the Patel
Commission regarding Deoria, Azam-
garh, Jaunpur and Ghazipur Districts
of U.P. have been kept in mind while
formulating the Plan; and

(¢) which recommendations of the
Patel Commission will be implement-
ed during the Fourth Five Year Plan
period?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No Sir.

(b) Yes Sir, The State Govern-
ment will keep in view as, far as pos-
sible, the recommendations of the Pa-
tel Committee in the formulation of
the State's Fourth Five Year Plan.

(¢) Does not arise at this stagc.

Land Violations Committed by China

1929 SHRI VISHWA NATH
PANDEY: Will the Minister of
DEFENCE be pleased to state:

(a) the number and land violations
committed by the Chinese during the
months of May and June 1968; and

(b) the steps taken by Government
in this connection?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) One.

(b) All steps necessary for safe-

guarding the security of the country
have been taken.

Air and Land Violations Committed

by Pakistan
1930. SHRI VISHWA NATH
PANDEY: Will the Minister of

DEFENCE be pleased to state:

(a) the number of land and air
space violations committed by Pak-
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istan during the months of May and
June, 1868; and

(b) the steps which Government
have taken in the matter?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) 7
land violations and 2 air violations
were committed by Pakistan during
May and June 1968. These included
6 land instrusions and one air intru-
sion across the cease-fire line.

(b) Cease-fire violation complaints
were lodged with the UN Observers
in respect of the violations across the
cease-fire line and protests were lod-
ged with the Pakistan Government in
regard to other violations,

Discussions with Parllamentary Dele-
gation from South Vietnam

1931. SHRIMATI SUSEELA
GOPALAN:
SHRI UMANATH:
SHRI P. GOPALAN:
SHRI RAM AVTAR
SHARMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a Parlfamentary dele-
gation from South Vietnam visiteq the
country in July, 1968 and met the
Prime Minister; and

(b) if so, the details of the discus-
sions the Prime Minister had with the
delegates?

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY, MIN-
ISTER OF PLANNING AND MIN-
ISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHID): (a)
and (b). A Parliamentary Delegation
from the Republic of Vietnam was in
New Delhi from 8th to 1ith July.
The Delegation did not meet the
Prime Minlster.
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Nehru Unit in ALR.

1932. SHRI HARDAYAL DEVGUN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that a sepa-
rate Unit known as ‘Nehru Unit' con-
aisting of 14 persons has been set up
in ALLR. to collect the speeches and
writings of late Jawaharlal Nehru;

(b) if so, whether the persons en-
trusted with the work are all officials
of the ALR.;

(¢) if so, their nap es und designa-
tions;

(d) whether such units have been
set up for Mahatma Gandhi, Surdar
Putel and Subhash ( handra Bose also;
and

(e) if not, the re 'sons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) A sevarate Unit consist-
ing of five persons was set up in May,
1964, to collect recordings of speeches
of Shri Nehru made by AIR and other
agencies in India ang abroad. It does
not collect Shri Nehru's writings.

(b) They are a’l Staff Artists of
AIR. In addition, one Programme
Executive supervises the work of this
Unit in addition to his other duties.

(¢) Names and designations of the
persons who are employed exclusively
jin the Nehru Unit, are given below:—

(i) Smt. Kanta Bharati Assistant
Producer;

(ii) Shri S. C. Mudra Rakshasha,
Secript Writer;

(iii) Shri J. N.
Writer;

{iv) Shri Ru‘mcimrnn Lal, Copyist
(Stenographer); and

(v) Shri Ashok Karam, Produc-
tion Assistant.

Nigam, Secript

JULY 31, 1988
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(d) The work of collecting and
transcribing Mahatnra Gandhi's re-
corded speeches was done by the
Transcription Service, This work has
been completed. A separate Gandhi
Unit was, however, set up in 1962 in
connection with Gandhi Centenary
Celebrations. The work of colleeting
and transcribing Sardar Patel's and
Subhash Chandra Bose's recorded
speeches was also done by the Tran-
seription Service and completed a few
years back.

(e) No separate unit was necessary
for this work as it was done effec-
tively by our Transcription Service.
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Export of Nuclear Reactors

1934. SHR1 MAHARAJ SINGH
BHARATI: Will the PRIME MIN-
ISTER be pleased to state:

ta) whether India is negotiating to
export the nuclear reactors to other
countries;

(b) if so, whether the country would
be able to do so all alone or would
seck the partnership of some other
country for the purpose; and

(c) the names of the countries with
which negotiations in this regard
have been held so far and the extent
of progress made so far in this re-
gard?

THE PRIME MINISTER, MINIS-
TER C¥ ATOMIC ENERGY. MINIS-
TENK O¥ PLANNING AND MINIS-
TEY OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Nu, Sir.

(b) and (¢). Do not arise,
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British Immigration Act

1936, SHRI D, N. PATODIA: Will
the Minister of EXTERNAL AF-
FAIRS be pleaseg to state:

(a) whether Government's attention
has been drawn to the news-item
appearing in the ‘Indian Express’ of
the 15th June, 1968 that due to some
ambiguity in the phraseology of the
British Immigration Act, Women may
not be recognised as the “head of the
households” and may thus be deprived
of the British Citizenship;

(b) whether the above lacuna will
fall heavily on the Kenya Indians
wio propese to migrate to UK.; and

(c) if so, what steps have been taken
fo remove this difficulty?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMAT] INDIRA GANDHI): (a)
to (c¢). Government have seen this
news-item,

The Commonwealth Immigration
Act provides for a UK. citizen already
in the UK. to be joined by his wife.
On the other hand the corresponding
right of a woman to be joined by her
husband is not specifically mentioned
in the Act. Till recently, applications
for permits to enter Britain have been
received from men only. H appears
that some applications lmve now heen
received from women also.
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It is understood that the British
authorities are considering this matter.

“#Quit-Kenya” Notice to Kenya Indians

1937, SHRI D. N. PATODIA;
SHRI SHRICHAND GOYAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that more
than 1400 Kenya Indians have been
served with ‘Quit Kenya' notices;

(b) whether it is also a fact that
more than 1500 Kenya Indians who
have come to India hold temporary
visas which are likely to expire by
the end of the July 1968,

(¢) whether Government have taken
any decision with regard to the cate-
gory of persons mentioned in part (a)
above as to whether they would be
permitted to come to India or sent to
England; and

(d) whether any decision has also
been taken to extend the visas of the
persons mentioned in part (b) above
and, if so, on what grounds?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.
According to our information only
about 200 persons of Indian origin
holding British passports have been
denied residence permits.

(b) and (d). Yes, Sir. However, in
many cases the visas have been ex-
tended on compassionate grounds.

(¢) They are UK. citizens and nor-
mally they are expected to go to
England but if there are any who wish
to come to India, Government will
give sympathetic consideration to their
requests. 13 families have already
been authorised to enter India on
humanitarien grounds.

JULY 31, 1968
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Setting up an Ordmance factory with
Indian collaboration in Malaysia

1938, SHRI D. N. PATODIA:
SHRI K. P. SINGH DEO:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that at the
official level talks held recently at
New Delhi between the representa-
tives of India and Malaysia, the ques-
lion of setting up of an Ordnance
factory with Indian collaboration in
Malaysia was considered;

(b) if so, the outcome thereof; and

(c) the help which India has agreed
to extend to the Government of
Malaysia in this regard?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (c)
It will not be desirable to discuss the
military requirements of Malaysia on
the floor of the House.

Publication entitled “India’s
Dilemmma”

Nuclear

1939. SHRI D. N. PATODIA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that in a
publication entitled “India’s Nuclear
Dilemma™, the author who was ex-
Director of Public Relations, Ministry
of Defence has stated that India will
be able to make an atom bomb a
week by 1870;

(b) whether the publication con-
tains any information which are gene-
rally treated as secret;

(¢) whether the manuseript of the
book was scrutinised and permission
was given for the publication of the
said book; and

(d) if not, the steps which Gov-
ernment propose to take to ensure
that persons in high authority are not
able to leak out Government secrets
through their books which they write
usually after retiring from office?
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THE MINIS1ER OF INFORMA.
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) to (d) The infor-
mation is being collected and will be
laid on the Table of the House.

International Film Festival

1940. SHRI D. N. PATODIA: Will
the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to hold an Interna-
tional Film Festival in January, 1969;

(b) whether it is also a fact that
the International Film Federation has
been refusing permission to Govern-
ment to hold any competitive festivals
in India; and

(e) if so, the reasons therefor?

THE MINISTER OF INFORMA.-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir. A propo-

sal to hold an Internmational Film
Festival early next year is under
consideration,

(b) Yes, Sir.

(c) One of the terms and conditions
agreed to at the time of the last
festival was that Indian Government
would allow the import for commer-
cial showing, films entered in the
Festival or had winning prizes at
other major International Festivals.
Since some of these fllms still remain
to be imported into India, the Inter-
national Federation of Film Producers
Associalion has suggested that old cam-
mitments be fulfilled before the next
festival. Attempts are made to fulfil
the Commitment.

Use of Force for solving Rhodesia
Problem

1941. SHRI OM PRAKASH TYAGI:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that India
supported the use of force to solve
the Rhodesian problem in the meeting
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of the Security Council held on the
29th May;

(b) whether Government have
abondoned its policy that countries
should settle their problems thrayuzh
peaceful means;

(e) if so, whether Government pro-
pose to use force to liberate the Indian

territory grabbed by Pakistan and
China: and

(d) if not, the reasons therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir. We supported the use of force by
the British Government in the dis-
charge of its responsibilities as the
Administering power in Rhodesla.

(b) No, Sir.

(e} and (d). Do not arise.
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Territorlal Army officers

1943. SHRI JYOTIRMOY BASU:
Will the Minister of DEFENCE be
pleased to state:

(a) how the service conditions of
the Territorial Officers in the perma-
nent staff compare with that of other
Officers of the Army;

(b) whether Territoria] Army  OIlli-
cers are eatitled to any pension;

(¢) if so, the details thereof; and

(d) if noti, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) The
service conditions of Terrvilorial Army
officers serving on the permanent
staff of a Territorial Army Unit are
almost the same as those of officers
of regular Army, with the following
main differences:—

(i) Special Disturbance Allow-
ance of Rs. 30.00 PM udmissi-
ble to regular Army officers
is not granted to Territorial
Army officers.

(ii) Entitlement to married ac-
commodation in the case of
Territorial Army officers is
restricted to 50 per cent of
the establishment.

JULY 31, 1968
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(iii) The Territorial Army person-
nel are not eligible for pen-
sion.

(b) No.
(¢) Does not arise,

{(d) A retiring pension is normally
admissible only after a long period of
continuous service in a permmnhent
capacity. The Territorial Army js a
part time citizens' voluntary organiza-
tion. It is not designed to provide a
permanent career. However, Territorial
Army personnel who have completed
a minimum of four years of aggregate
embodied service are eligible to ®
terminal gratuity

Expenditure on Prime Minister's tour
Abroad

1944¢. SHRI JYOTIRMOY BASU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state the total
expenditure in rupees incurred in con-
nection with the latest tour of the
Prime Minister to Singapore, Kaula
Lampur, Australia and New Zealand?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): The total expen-
diture incurred in terms of Indian
Rupees is Rs. 2,02,484 (approximate-
ly). (This expenditure does not in-
clude the use of IAF aircraft by the
Prime Minister and Party from Palam
to Madras and from Kuala Lumpur to
Palam).

Biological warfare in Vietnam

1945. SHRI JYOTIRMOY BASU:
Wil] the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government's attention
has been drawn to a news-item pub-
lisheq in some Indian dailies to the
effect that (i) U.S.A. is planning for
a large-scale biological warfare in
Vietnam and ether parts of the globe,
(ii) to further this objective she is
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stockpiling a huge amount of biolo-
gical warfare materials; and

(b) if so, Government's reaction
thereto?
THE PRIME MINISTER, MINIS-

TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) Gov-
ernment have no information in this
respect.

(b) Does not arise.
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Protest {0 Pakistan aboul so-called
conspiracy in E, Pak.

1948. SHRIMATI TARKESHWARI
SINHA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Pakistani High Com-
missioner was called to the External
Affairs Ministry for handing over to
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him a protest note against involving
India in the so-called conspiracy in
East Pakistan as a gross violation of
the Tashkent declaration;

(b) if so, whether Pakistani envoy
refused to accept the note and made
very .insulting remarks against India;

(c¢) whether it is a violation of the
diplomatic code of conduct; and

(d) if so, whether Government have
indicated their displeasure on the en-
voy's conduct?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS.
TER OF PLANNINC AND MINISTER
OF EXTERNAL AFFAIRS (SHRI.
MATI INDIRA CANDHI): (a) Yes,
Sir.

(b) While the Pakistan High Com-
missioner “rejected” the protest, he
did not refuse to accept the note nor
dig he make any insulting remarks
against India.

(c) and (d). Do not arise.

Disputed Areas under Occupation of
Pakistan

1949, SHRI YAJNA DUTT SHARMA;
Will the Minister of EXTERNAL
AFFAIRS be pleased to state which
of the disputed areas after the deter-
mination of the borders between India
and Pakistan on the basis of the
Radcliff Award have been under the
occupation of Pakistan since 19477

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY, MIN-
ISTER OF PLANNING AND MIN-
ISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
Only in the 24-Parganas of the West
Bengal|East Pakistan border, isolated
patches, if any, under such occupa-
tion of Pakistan since 1947 will be-
come known after demarcaion has
taken place.
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Naval Dockyard, Bombay
1850. SHRI YAINA DUTT
SHARMA: Will the Minister of

DEFENCE be pleased to state:

(a) whether any representation has
been received by Government against
the corrupt practices indulged in by
certain Purchase Officers of the Naval
Dockyard, Bombay in the purchase of
goods for the Dockyard;

(b) if so, whether Government have
conducted any enquiry into the mis-
deeds: and

(e) if so, the result thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). Some annoymous and pseudony-
mous complaints have been received.
In accordance with Government's
policy in regard to such complaints,
no action is proposed to be taken on
them,

(e) Doeg not arise.

Corporations for Air and T. V.

1951. SHRI YAJNA DUTT
SHARMA: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased o state:

(a) whether Government have taken
a decision on the recomrmendations of
the Chanda Committee that sound and
T. V. broadcasting should be entrusted
to two Corporations; and

(b) if so, the nature thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir. The
question of two organisations will,
however, arise only when T. V. has
attained 5 sizable and geographically
extensive network; otherwise the over-
heads on two organisations will be
unremunerative at present.

(b) Does not arise.
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Commitiee for Examining Working of
Indian Missions

1952 SHRI YAJNA DUTT
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Goernment propose to
appoint any Committee to examine
the working of our Missions abroad
to suggest 'measures for effecting eco-
nomies in the Missions; and

(b)Y if so, the details thereof?

TIE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) Does not arise.

T. V. Programme

1953. SHRI KANWAR LAL GUPTA:
Wil] the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have ap-
pointed any Commitiee for guiding
the Television Programme in Delhi;
and

(b) if s0, who ure its personnel; and

(¢) whether any Member of Parlia-
ment from Delhi has been included in
this Commitiee?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir. A Consulta-
tive Panel for School Television has
been constituted.

(b) The Panel consists of the follow-
ing non-official members:—

1. Shri S. L. Ahluwalia, Head of
Department of Audio-Visual
Education, National Council
of Educational Research and
Training, Ministry of Educa-
tion.
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2. Dr. M. C. Pant, Prof, Depart-
ment of Science Education,
Nationa] Council of Educa-
tional Research and Training,
Ministry of Education.

3. Miss Ravi Hari Dass, Principal,
Government Mode]l Higher
Secondary School, New Delhi.

4. Shri K. C. Singh, Principal.
Government Model Higher
Secondary School Delhi.

5. Shri M. N. Kapur, Principal,
Modern High School, New
Delhi.

6. Dr. P. K. Roy, Principal, Cent-
ral Institute of Edueation,
New Delhi.

7. Mr. Douglas Ensminger, Re-
presentative in  India, The
Ford Foundation, New Delhi.

8. Dr. Jhon Masland, Adviser for
Education, The Ford Founda-
tion, New Delhi.

(¢) No, Sir.

New Industries in Public Sector

1954. SHRI KANWAR LAL GUPTA:
Will the PRIME MINISTER be pleas-
ed lo state:

(a) whether it is a fact that Govern-
ment have decided not to start any
new industries in the public sector
during 1968-69;

(b) whether Government propose to
poslpone the opening of new steel
plants in the public sector: and

fe) the new industries which were
to be opened in public sector during
this year?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS.
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) to (c).
A few new industrial proicris of high
priority are included in the 1868-89
Annua] Plan. These are the expan-
sion of Trombay Fertiliser Project,
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Sindri Rationalisation Scheme, the
Cooperative  Fertiliser Project at
Kandla and the Gujarat Aromatics
Project. It is not proposed to take up
any new stee]l plant, barring Bokaro,
during the year.

A. L R, Station Building at Cuitack

1955. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether the proposal of having
a building for the Cuttack Station of
Akashvani is pending for a very long
period; and

(b) if so, the steps taken to put up
a building for the aforesaid station?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) The proposal has
been under consideration since 1964.

(b) The project has been included
in the New Draft Fourth Five Year
Plan.

Balasore Proof (Defence) and Experi-
mental Centre

1957. SHRI CHINTAMANI PANI-
GRAHI: Will the MINISTER OF DE-
FENCE be pleased to state:

(d) whether some people were
arrested in May, 1968 by officials of
the Balasor: Proof (Defence) and Ex-
perimental Centre for pilfering costly
Government properiy:

(b) whether some employees of the
Centre have been found to be in lea-
Eue with the thieves; and

(c) the total amount of property
which has been lost to Government on
account of such pilferage so far?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) A number of
trespassers suspected of being involv-
ed in the theft of Government pro-
perty were handed over to the local
police by the authorities of the centre
in May 1888.
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(b) Allegations have been received
that some employees of the Estsblish-
ment are also involved. The matter is
under investigation.

(e) The information is being collect-
ed and wil' be laid on the Table of
the House.

National Economy

1958. SHRI CHINTAMAN] PANI-
GRAHI; Will the PRIME MINISTER
be pleased to state:

(a) whether the Planning commis-
sion has envisaged a growth rate of 7
per cent in the national economy for
the year 1968-69: and

(b) if so, the investment proposed
for achieving thig growth rate?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir. A
rate of growth around 5 per cent is
envisaged.

(b) The Plan Outlay for 1968-69 is
Rs. 2337.43 crores. The rate of in-
vestment is likely to be about 115
per cent as in 1967-68.

Forelgn Embassies in Delhi

1961, SHRI BABURAO PATEL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government are aware
that contrary to the rules of diploma-
tic behaviour in countries of their ac-
creditation, many foreign Embassies
in Delhi periodically entertain high-
placeg Indian civilian and defence ser-
vice officials with drinks and dinner at
their embassies;

(b) whether Government have ever
ascertained how many such Indian
officials regularly eat and drink at
foreign Embassies and receive gifts in
cash and kind from these Embassies
including cases of whisky bottles;
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(c¢) whether Government propose to
stop this social traffic between Indian
officials and foreing diplomats which
may sometime lead to inadvertent
leaking out of State gecrets to  the
detriment of our country; and

(d) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Government
are aware that members of foreign
diplomatic Missions in New Delhi en-
tertain high-placed Govermment offi-
cialg at receptions and dinners. Such
social entertainment is not contrary to
noimal diplomatic practice or to com-
mon etiguette,

(b) Government do not consider it
either necessary or desirable to make
enquiries In regand to acceplunce of
sueh uvilations by officials but, so far
as gilts are concerned, jnstructiong
exist that al] presents have to be dee-
lared to Government by the recipients,
if officials. and orders obtained in re-
gard (o retention,

fe) and (d). No, Sir. Government
do not consider that the interests of
the security of the country ave jeo-
pardised through normal social con-
tact between Indian  officials  and
foregn missions in India.

Pak Letter to Security Council on
Kashmir

1963. SHR1 NIHAL SINGH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that Pakis~
tan has written a letter to the Chair-
man of the Security Counci] stating
that India should stop regarding
Kashmir as their internal affair; and

(b) if so, Government's reaction
thereto? o
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) The whole of Jammu and Kash-
mir acceded to India as g result of the
Accession in 1947. The fact that parts
of the State are presently under the
illegal occupation of Pakistan, in ne
way alters India's sovereignty over
the whole of Jammu and Kashmir, It
is a long standing policy of Pakistan
to inveigle India to give up its
sovereignty over Jammu and Kashmir
by making the type of assertion that
they have in the letter to the Security
Council. Such tactics cannot, how-
ever, change the correct position.

dfrs wfw o™
196 4. 51 fogre fag - ¥ wfaem

#I 1 wE, 1968 & TITT TA N9
H3Tr 9173 & TIT & HAvag ¥ Q@
oA B 797 F6T F

(%) #ar =7 @9 dfaw zfe-
wrat ¥ ar? ¥ gifgs sawd o
grAraf g, M

3

(=) afz s, av gasr Ao
Far & ?

stferce Wt (it e ) : (%)
ot g o

(7) oF faaeor a9 92+ 9%
TgT T [qrewT=a ¥ Tar m@v
afwd s& LT 1535/68]

Deputation of C. I. S. Officers

1963. SHRI ONKAR LAL BERWA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that the
different Ministries and Departments
of the Government of India, State
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Governments and Public Sector Un-
dertakings have demanded the ser-
vices of the Central Information ser-
vice Officers on deputation;

(b) if so, how many such requests
have been received since the inception
of the Central Information Service;

(¢) how many officers were sent on
deputation against such requests
and to which departments; and

(d) how many such requests and
from which Departments were re-
jected and why?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) to (d). A statement is laid on
the Table of the House. (Placed in
Library. See No. LT-1536 64).
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Allocation of Funds for Punjap Hill
Areas

1967. SHRI HEM RAJ: Will the
PRIME MINISTER be pleased to
state:

(a) the amount that was earmarked
for the Punjap Hill Areas in the
original draft of the Fourth Five

Year Plan:

(b) the amount that was fixed for
the Himachal Pradesh Plan before the
reorganisation of the Punjab; and

(c) the present proposal for ear-
marking the funds after the merger
of the Punjab Hill Areas with the
Himachal Pradesh for the Fourth Five
Year Plan?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA  GANDIIl): (a) In the
“Fourth Five Year Plan—An Outline”
published by the Planning Commis-
sion in 1966, no specific provision wag
made for the Punjab Hill Areas.

(b) After discussion with the Chief
Minister, Himachal Pradesh in Decem-
ber, 1966, un outlay of Rs. 94.38 crores
was fixed for the Fourth Five Year
Plan as envisaged in 1966 of Himachal
Pradegh including the new hill greas
‘merged with the Territory.

(¢) There is no proposal
<consideration at present.

under

‘Nuclear Power Potential of Pakis-
tan and China

1968. SHRI HEM RAJ: Will the
Minister of DEFENCE be pleased to
state:

(8) whether any study has been
made of the nuclear power potential
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of our two potent border

enemies,
China and Pakistan; and

(b) if so, the result thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). Information available with Gov-
ernment on Chinese nuclear capability
hag been provideq in the reply given
to Starred Question No. 611 op the
13th March, 1968.

As regards Pakistan, it has already
been indicated in reply to Unstarred
Question No, 9239 on 1st May, 1968
that according to Government’s in-
formation Pakistan does not possess
nuclear capability.

Visit of Military Personnel to Aksai
Chin Road

1969. SHRI K. LAKKAPPA: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government has taken
a note of the recent controversy re-
garding the visit of military person-
nel to the Aksai Chin Road when it
was formerly openeq by the Chinese
Government; and

(b) whether it is also a fact that
this information was given to  the
then Ambassador and whether this
Ambassador has now denied this fact?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Government
have seen correspondence exchanged
on the subject in a newspaper.

(b) From the correspondence on
this subject, it will be seen that the
contributors are in agreement that no
personnel were invited to the opening
of the highway illegally constructed
through Aksai Chin in Indian terri-
tory by the Chinese Government.
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Clgsing down of Indian Embassiea for
wt M

1970. SHK1 §. K. SAMBANDHAN:
Will the Minisier of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether there is any proposal
1 close down any of owr Embasgies
in view of gconomic reasons; and

i if su. the details thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTBR OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

thy Does not arise.

Coxt of Production of Atomic Power

1971. SHRI 5. KUNDU: Will the
PRIME MINISTER be pleased 10
=late:

i) the cost ol production of 1 KW,
nf elpetr energy by Atomic Reactor
as compared to the cost of production
ul the same encrgy from charcoul and
hvdro sources,

b whether the ultra  centrifuge
‘echnigque  hoas  bren adopted by our
=cientists to get cheap enriched ara-
nium: and

ter il so, the progress made on ot

and af not, thg reasons therefor?

THE PRI IE MINISTER, M.[NlS;‘Bli
OF ATOM - ENERGY. MINISTER
OF PLAN! ING AND MINISTER OF
EXTERNA). AFFAIRS (SHRIMATI
INDIRA G/ NDHI): (a) The estimated
cost of nu lear power generation js
ubout 55 t, 5 paise Kw. hr. for a
200400 MW station. The cost in the
cage of & ( al-fired therma) station, of
the same 1 nit slze as at Rajasthan
and Madra® would work out to about
0 palse kw hr with the cost of coal
at Rs. 80'- per tonne of calorific value
8560 Btu p: Ib. The cost of power
from a2 hydro sution would vary

1222 (e LBD—8
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considerably from site to site depend-
ing upon th,z terrl.m and whether it
is part of a mulﬁpurpose project.

(b) and (c). The technigue has not

vet bheen tried,

M. 1 G. Faclory

1973. SHRIMATI SUSHILA ROHA-
TAGI: Will the Minister of DE-
FENCE b pleased to state:

(a) whether it is u fmsct that the
units of M. 1. G. Fagtory are loopjed

in three different States;

tb) if so. whether this has led to an
increase in the transport charges; and

(¢) il go, the reasons for the lacgtion
of these units in three different States?

THE MINISTER OF SIATE IN
THE \!INISTR} OF DEFENCE (SHRI
. N. MISHRA: (a) Yes, Bir.

(b) Yes, Sir; to gome extent. Trans-
port cost, however. forms only «
small part of the cost of the product.

(¢) The decision to locate these
units in three different States  was
tgken due to strategie congjdergtions
and the need to develop new greas
and pravide for future expansion. 1In
other countries ulso. girframe, engine
and electronic factories are generally
lucated at different placeg. FPhe UBSR
specialists were consulted hefore the
decision wus taken.

Indian Iriplomats belenging to Sche-
daled - Casten ang Schedaled Tribes

1974. SHHI D. K. PARMAR: Will
the Minister of EXTERNAL AFFAIRS
bhe pleased 1o state:

(#) the number of diplomatg in
forgign <ountries from Scheduled
Castes und Scheduled Tribes stating
their percentage separately us com-
pared with the total number:
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(b) wheter there is any scheme or
proposal for giving diplomatie train-
ing to the deserving candidates from
these castes;

(c) if so, the details thereof; and

(d) if nol, the reasons therefer?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNA], AFFAIRS (SHRIMATI
INDIRA G\ANDHI): (a) The infor-
mation is Leing collected.

(b) No. fiir.
(¢) Does not arise.

(d) A prescribed number of vacan-
cies is resérved each year in the
Indian Foreign Service for candidates
of the Sch.'duleq Casgtes and Sche-
duled Tribes in accordance with Gov-
ernment’s { olicy in the matter, Diplo-
matic training is imparted to the
successful  candidates, whether be
longing to these castes or otherwisc,
after they have qualified in the com-
petitive examination conducted by
the Union Public Service Commis-
sion.
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N.C.C. in Manipur

1978. SHRI M. MEGHACHANDRA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the
strength of N.C.C. in the Unlon Terri-
tory of Manipur has been reduced to
one Battalion;

(b) if so, the reason therefor;

(c) whether the allowances payable
to the part time officers of N.C.C. in
Manipur have not been paid for more
than a year; and

(d) if so, the reasons for non-pay-
ment of the allowances for so long a
period?

THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) and
(b). Due to reduced enrol-
ment, two Battalionsof the NCC, in

the Union 'Cerritory of Manipur were
merged to form one Battalion in
Jonuary 68. The present strength is
2 Battalions and 2 Companies.

(c) and (d). The information is
being collected and it will be laid on
the Table ¢f the House as soon as
possible.

Land for Transmitter at Imphal

1979. SHRI M. MEGHACHANDRA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the land required for
the installation of a more powerful
transmitter to be set up for the All
India Radlo station, Imphal has al-
ready been acquired;

(b) it not, the reasons for the delay
in acquiring it: and

(c) when the said transmitter will
be in the air?

THE MINISTER OF INFORMATION
AND BROADCASTING (SRRI K. K.
SHAH): (a) Yes, Sir.
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(b) Does not arise,

(c) The transmitter is expected to
£O on air towards the end of 1970.

Clalm Cases for Damages gone during
Second World War

1980. SHRI M. MEGHACHANDRA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether claim cases for com-
pensation of the damages done by the

military during the Second World
War are still pending in the courts
of Manipur;

(b) whether claim applications num-
bearing more than 1,200 for 12 villages
were still lylng  outstanding  since
integration of Manipur with the Indian
Union;

(e) whether the Manipur Adminis-
tration informed one of the parties
in a letter No. 3(14/860-SF of the 14th
July, 1960 that it was not possible to
entertain their claim; and

(d) if so, the grounds for not en-
tertaining the claim and the reaction
of the Government to the claim for
compensation in the courts of Mani-
pur?

THE MINISTER OF DEFENCE
(SHRI SWARAN  SINGH): (a) to
(d). Information j: being collected
and will be laid on the Table of the
Lok Sabha.

Drought in Nepal

1982. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Nephal Government
have approached the Government of
India for rescue works for the drought
affected districts of North Nepal; and

(b) if so, the details thereof?

THE PRIME MINISTER,
MINISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERRAL AFFAIRS
(SHRIMAT1I INDIRA GANDHI):
(a) No, Sir.

(b) Does not arise.
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Sinall Newspaptrs

1983. SHH1 P. C, ADICHAN: Will
the Minister of INFORMATION AND
BROADCASTING be  pleased tn
state:

(n) whether the Study Group of the
National Cummission on Labour has
suggested to the introduction of the
price page schedule for newspapers to
enable smaller newspapers to compete
on the basis of near equality at least
in the quantum of reading matter and
recommended more equitable allot-
nient of Government advertisements in
monetary terms to smaller papers;

(b} if so, the nature thereof: and

(¢} Government's reaction thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b): Yes, Sir.
The Study Group of the National Com-
mission on Labour for the Newspaper
Industry hi:ve made some recommen-
dations of this nature.

t¢) The Supreme Court has declared
the ‘price-page schedule' for news-
papers ultra vives of the Constitution.
CGiovernment, however, propose to ex.
pore further possibilities.

The policy in regard to allocation
of Goverwient advertisements has
been progressively liberalised in fav-
our of the small and medium news-
papers

Wpr!d Atlas Published by Soviet
Government

‘944, SHHI K. P. SINGH DEO:
SHRtI KASHI NATH
PANDEY:
SHFI HARDAYAL DEVGUN:

Will the Minister of EXTERNAT
AFFAIRS ti» pleased to state:

(a) whetrer it is a fact that the
latest editic-y of the World Atlas pub-
lished by the U.§8R. Government
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shows almost the entire North East
Frountier Agency and Aksal Chin area
as part of China; ' o

(b) whether it is also a fact that on
. previous occasion also, attention of
the U.S.S.R. Government was drawn
by Government regarding the serious
inaccuracies in Russian maps in regard
1o Indian borders;

(¢) whether it is further a fact that
U.S.S.R. Government had assured that
the maps were based on the informa-
tion supplied by Peking und that the
inaccuracies pointed out by the Indian
Government would be corrected:

(d) if so, whether the present edi-
tion of the World Atlas published by
the U.S.S.R. Government tantamounts
to rejection of India's case on the
border with China; and

(e} if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER.
MINISTER OF ATOMIC ENERGY.
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) Yes, Sir. )

b} Yes, Sir

(e) No, Sir. The Soviet Government
authorities did, however promise to
lonk into the matter.

td) and (¢). The publication of
maps containing an errouneous depic-
tion of the India-China border in the
Atlas Mira cannot be construed as the
Soviet Government's stand on  the
question while the Soviet Government
have refrgined from expregsing them-
selves on substantive issues connected
with the India China border, they
have categorically condemned the use
of force to mlter Thistorically  well:
known borders. The Government of
India have once again suitably taken
up the matter of the erroneous depic-
tion of the India-China border in the
Atlas Mira with the Soyiet Govern-
ment and have sought the correction
of the maps.
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Kachchativu Island

1985. SHRI K. P, SINGH DEO:
SHRI YASHWANT SINGH
KUSHWAH:

Will .the Minister of EXTERNAL
AFFAIRS be pleased to siate:

(a) whether it is a fact that the
Government of Ceylon have not res-
ponded to Government's invitation to
hpld a meeting of the officials of the
two Governments in New Delhi to
discusds the claim for the onwership of
tachchativu island;

(a) whether it is also a fact that the
latest official map printed and publi-
shed by the Surveyor-General of
Ceylon shows the Island as Ceylon's
territory; and

i) i sn, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The Gov-
ernment of India have been in touch
with the Government of Ceylon thr-
vugh diplomatic channels and preli-
minary discussions have taken place
through these channels both in New
Delhi and Co'ombn. Efforts are in
progress lo arrange a detailed discus-
sion.

(b) and (¢). Government of India
have scen press reports in this respect.
High Commission of Indla in Colombo
has been requested to send copies of
the maps. Government's views will
be formulated after examination of
these maps and other documents.

New TV 8§ tations

.1988. SHRI NITIRAJ SINGH
CHAUDHARY:, Will. tha Minister. of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Government propose to
joln dther powers to use satdllites for
relaying TV programmies; and
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(b) if so. the details of the plan
therefor?
THE MINISTER OF INFORMA

TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b): The
matter is still under consideration,

New ALR. Stations

1987. SHRI NITIRAJ SINGH
CHAUDHARY:
SHRI ABDUL GHANI DAR:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether any A.LR. stations are
proposed to he started during 1068-
69; and

(b) if so, the places where they are
proposed to be started”

THE MINISTER OF INFORMA.-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes. Sir.

(b) A new sation of All  India
Radio at Dibrugarh is expected to
start functioning during the  year
1868-69

Strategic Importance of Tripura

1989. SHR1 KIRIT BIKRAM DEB
BURMAN: Will the Minister of
DEFENCE be pleased to state:

(a) whether in view of the fact that
Tripura is surrounded on three sides
by Pakistan, Government have caused
any study to be made with a view to
determining its strategic importance
for purposes of improving the rail
and road communications in the Union
Territory;

(b) if so, when it was last conduct-
ed and with what results and what
schemes, if any, had been drawn out
tor improving the rail and road facili-
ties in the sald tefritory; and

(e) U the reply to part (a) above
be in the negative, the reasons there-

for?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) g (c).
Overall assessment of our require-
ments of strategic communications is
made from time to time. The re-
quirements relating to Tripura form a
part thereof. It would not be in pub-
lic interest to disclose details.

Concentration of Pakistani Troops on
Tripura Borders

1990. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
DEFENCE be pleased to state:

(a) whether Government's atten-
tion has been drawn to the concentra-
tion of Pakistani troops across the
Tripura borders and if go, the detalls
thereof sector-wise;

(b) the counter measures which
have been taken by Government to
protect the Tripura borders aganst pos-
sible intrusions; and

(e) the number and details of in-
trusiong made by Pakistani troops and
airerafts into Tripura territory during
the years from 1868 to 1968 so far?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
There has been no unusual eoncentra-
tion of Pakistani troops along the
Tripura borders.

(b) Does not arise. However, nor-
mal security' measureg are being taken.

(c)
Year Intras ons Air
- Land
1966 . = = Nil Mil
1967 . . 10 2

1968 (Up to 30th June, g Nil

The land intrusions were committed
by East Pakistan Rifleg personnel who
accompanied Pakistanl miscreants
committing thefts and dacoities on
our side of the border, The air viola-
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tions occurred op 9th April, 1867 in
area South of Agartala and on 18th
August, 1967 in area East of Agartala.

Indians Forced to Leave Kenya

1891, SHRI M. SUDARSANAM:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the {ot&l number of Indians who
were forced to leave Kenya; and

(b) how many of them had British
passports and how many had Kenyan
and Indian passports?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) None, Sir.

(b) Does not arise,

U.5.8.R. Government's suggestions Rc:
Indo-Pak Shnrln‘ of Ganga Waters

1992, SHRI JUGAL MONDAL:
SHRI K. P. SINGH DEO:
SHRI R. BARUA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the U.5.5.R. Govern-
ment have suggested that share of
Ganga  waters between India and
Pakistan should be settled on the lines
of Indus Waters Treaty; and

(b) it so, the reaction of Govern-
ment otherto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The Prime
Minister of the U.S.S.R. did not make
any specific suggestion as such for the
settlement of the question of the
Ganga Waters.

(b) The Government of India be-
lieve that the question can be settled
mutualy between the two countries in
a spirit of good-naighbourliness.
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Developmeng of Backward Areas in
Madhya Pradesh

1064. SHRI G. C. DIXIT: Will the
PRIME MINISTER be pleased to state:

(a) whether Central Government
had provided any funds to the State
for the development of Bastar, Man-
dla and other areas of Madhya Pra-
desh which had been declared back-
ward during 1867-68;

(b) if so, the amount out of the
amount provided spent so far; and

(c) whether it is proposed to allo-
cate more funds for the purpose dur-
ing 1968-897

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The State
Government has yet to identify back-
ward areas on the basis of selected in-
dicators of development as suggested
by the Planning Commission.

(b) Does not arise,

(e) There is no proposal under
consideration.

weq SN fawrgAl e sETCST

1995, sft o wo difwm : 77
g WX gaTew 7T q¢ 3A A
9T F47 fin -

(%) %77 7eq 3w § AErATR
F faefy &2 @ Faarat &1 agqreo sow
W 71 aFTe ¥ famre d

(&) afx gl, ar ¥7 "™ £A%
qITEN EY A FT AEEAIE WY

() afz adl, a1 xa% Fav oo
g7

gt sire stamew sl (ot e o
) (%) & (7). ox dofer
®dST ¥ gETC AW WAW F
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s fafag wredt & =17 g @ aifor-
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Central Vehicle Depot, Avadi

1988. SHRIMATI SUCHETA KRI-
PALANI; Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that the
Central Vehicle Depot, Avadi, Is to
be wound up as reported in certain
newspapers of Madras recently; and

(b) if so, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) There
is no proposal under consideration
to wind up the Central Vehicle De-
pot Avadi.

(b) Does not arise,

Artisan Training School

1887, SHRIMATI SUCHETA KRI-
PALANI: Will  the Minister of
DEFENCE be pleased to state:

(a) whether the Artisan Training
School in the Heavy Vehicles Factory
at Avadi is still functioning; and

(b) if so, why the batch of trainees
interviewed in 1868-67 has not so far
been called?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L, N, MISHRA) (a) Yes, Sir.

(b) The exact requirements of the
Artisan Trainees have been  under
review and assessments will be finali-
sed shortly when appointment letters
to those who have been selected will

insue. :
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Cases of Corruption in Heayy Vehi-
eles Faetory, Aviddi

1088. SHRIMATI SUCHETA KRu-
PALANI: Will the Minister of
DEFENCE be pledsed to #ftate:

(a) whether any cases of corrup-
tion in the Heavy Vehicles Factory
at Avadi were reported for investiga-
tion to the Céritril Huréau of Investi-
gation in 1968; and

th if sn, the result theéreof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N, MISHRA): (a) Yes, Sir. There
were lwo Ccases.

(b) As a result of the investigation,
legal proceedings were  instituted
against two individuals, They were
convicted and sénteriedid By the court,
one 10 rigotous impriddhment for 9
months and the other to righrous im-
prisonment for ofie year

Hestriction on Pak. High Commission
Officers in Calcutta

iwyy. SHRT K. P SINGH DEO:
Will the Minister of EXTERNAL
AFFAIRS be pleased to atate:

(a) whéther it iy a fact thdt the
17akistan High Cothitdsiton in New
Delhi has requested Government to
dlfow the Pik. High Conimission
ofieials in Caléutta to stdy out of
the city for rioré than' 24 Hours
witheut informing the State Govern-
ment;

tb) if :0, whether Govdrnment
have obtained the views of the State
Government in the matter;

() it «6, the vibws exprbsssd by
the Statk GHvéridrient tHehedr: ahd

(d) .the decision taken by Govemn-
ment in the mattef?

TAY PRIME MANISTER;, MINIS-
TER OF PLANNING AND MINI®
TER OF EXTERNAL AFTAIRS

JULY 31,
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(SHRIMATI  INDHRA  GANDHI):
{a) The Pakistan High Commission
has made céftdin siggéytitis regard-
ing retaxadon of réktrictioti: om the
movement of officials of Pakistan
Députy High Coliiilisiors in Calcutta
i a reclprotal badis

(B) to (d). The Government of
India aré congideriny these sugges-
lions in consultation with the State
(Government,

Private Public  Under akings ocolla-
Horating with Isrmel

2000, SHRI GADILINGANA
GOWD: Will the Minister of -
TERNAIL AFFAIRS he pleased to
wlatle:

(a) whether it ig a fact that a
large number of privatejpublic under-
takings collaborating with the Gov-
ernment of  Israel are ar  present
suffering technically due w India’s
«tand on the Arab-Israel hostility;

thy if so, the ndmes of sueh unHer-
takings with their locations and the

action taken by Government to re-
move the difficulties being experi-
eneed by them:; and

te) the amount of loss suffered s
far in each case since the beginning
uf the Arab-Tsrae] War?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY MINIS-
TER OF PLANNING AN’D M!N'IS
TER OF FEXTERNAL AFFAIRS
ISHRIMATI INDIRA GANDHI):
‘a) and (b). Thers i3 no public
undertakting working in collsborition
with Israel. The Government is not
aware of any private undertaking
working in collaboration with Israel

(e) Does mot aride.
Vislt to UK. by Cuilelf Minister of
Gujarat
2002. SHRI V'IREN'DRAKUHM
SAXE: Wy oy Wiitkter ot BRTER-
NAL ATFAIRS be pleased to glite:

fa)wheumiti.;f-umem
Was no Dews coverage of thg |
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visit of the Chief Minister of Gujant.
bhu H'tendra Desu, to UK. recently
in the official papers of the Indian
High Commission in UK. wiz. “India
News" and the “Indian Weekly":
(B) whether the above papérs
hdve piublished in the past news re-
pofrts about the visits of many othér
Indign dignitarles visiting UK, and

(c) if the reply to part (a) above
be in the affirmative the reasons for
not having any news coverage of
his visit?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMAT! INDIRA GANDHI):
(g} “India Weekly" of 4th July and
11th July covered in detail the wvisit
of the Chiet Minister of Gujarat.
Since “India Weekly”, which is pub-
lished earlier than “Indian News”,
had dhready covered the visit there
was no coverage by “India News”.

(h) Y Sir

ie) Does not arise.

Officerg In Army

2003. SHHI MAHANT DIGVIJAI
NATH: Will the Minister of DE-
FENCE be pleased to state:

(a) whether it is & fact that there
i¢ o shortage of Officers In thé Indian

Avtiry;

(b) il so, whether it 13 also a fact
that keeping in view this shortage,
Government are considering to glve
concession in the pge-limits' and iIn
the selection of candidates:

(c) if so, whether there ls any pro-
posal under consideration of Govern-
ment to' cafl bubk the reidised Emer-
gétity OMcers; md

(d) if so, the detalls theréol?
THE MINISTIR O!‘

(SHRI SWARAN SINGH): (a) i

Shortage of
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Sir. The shortsge in the 'fechnical
Branches is higher in comparison to
non-Technical Brdrches.

(b) There is no proposal to relax
the age limits for grant of commis-
sion in the Army. Government are
taking other suitable measures to
f)\‘brcome 1[10 shoitage.

Le) No Slr
(d) Does nat arise

Force-landing of LAF. supper-
Constellation

200¢. SHRI MAHANT DIGVIJAI
NATH: Will the M.imster of DE.
FENCE be pleased to state:

(u) whether it is a fact that an
LAF.  Super-Constelldtion  furce-
landéd 1 Palam on the 15ty July,
1868;

(hy if su, the reasons therefor;

te) the caused to

aireraft;

damagey the

(d) whether an enguiry committee
has béen sét up: and

fel il so, the result thereof”

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): () to
(¢). No, Sir. However, an IAF Super-
Constellation tanded &t Palam on the
14th July, 1808, While it was taking
off from Agra; its port nose wheel
iyte snd tube burst, bat the a:rcﬂﬂ
made a normat lJanding gt Palam on
the servicesble starbofird nose wheel,
and thére was no demage to the
alrcraft.

(d) No.

e} Does not arise.

Complaints againsi Indian Embasdes

Abrosgd
2005. SHRI ONKAR LAY BERWA:
Will the Minister of EXTERNAL

ATFFAIRS be pleased to state:

(a) urhdhet it |l o fibt tinat
complalnts  a§ the wor °f
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the Indian Embassies abroad have
been received by Government;

(b) if g0, the nature thereof; and

(e) the action taken by Govern-
ment in the matter?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) and (b), Yes, Sir. Complaints n
general terms, against the working
of some Indian Missions abroad in-
cluding methods of work, over-
staffing, standards of courtesy and
lack of operational funds, have been
received.

{c) The functioning of Indian
Missiong abroad is under constant
and continuous review and action to
improve or correct matters is taken
whenever necessary,

Upgradation of C.1.S. Posts

2008. SHR1 ONKAR LAL BERWA:
SHRI MEETHA LAL MEENA:

Will the Minister of INFORMA-
'TION AND BROADCASTING he
pleased to state:

(a) whether it is a fact that pend-
ing the recommendations|acceptance
of the Central Information Service
Grade Structure Committee and of
the Administrative Reforms Com-
mission, the pay and status of cer-
tain posts in the Central Information
Service have been upgraded:

(b) if so, which are those posts in
each Grade of the Central Informa-
don Service; and

(¢) the criteria of upgrading these
posts and why it is not belng applied
in lower grades?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAM): (a) to (c). There has

JULY 31, 1968
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been only one case, that of Principal In-
formation Officer where the pay
scale has been revised from Rs. 2,250
to Rs. 3,500 pending receipt of the
recommendations of the Central In-
formation Service Grade Structure
Committee and of the Administrative
Reforms Commission. This revision
has been made in pursuance of an
earlier decision to equate the post to
that of a Joint Secretary.

C.LS. Grade Structure Commitiee
2007. SHRI ONKAR LAL BERWA:

SHRI MEETHA LAL MEENA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to refer to the reply given
to Starred Question No. 1048 on the
3rd April, 1868 and state:

(a) how many meetings of the
Central Information Service Grade
Structure  Committee have taken
place since December, 1866 and how
many meetings were postponed and
why; and

(b) what are the recommendations
of this Committee and the reasons
fer delay in their acceptance?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Five meet-
ings have been held so far. Three
meetings, before being finally held
have had to be postponed several
times owing to unforeseen and press-
ing engagements of the Members of
the Committee, who are attending to
this work in addition to their nor-
mal work.

(b) The Committee has been asked
to submit its report by the 30th
September, 19§8. Since the report has
not been submitted, the question of
not accepting Iits recommendations
does not arise. '
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Strength of CLE. Officers

2012, SHRI MEETHA LAL MEENA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased

to state:

(a) the 5.rength of the Central In-
(ofmatidn Service i différent grades,
ooth’ pefmanent gnd terhporary as on
the st July, 19468;

Ab) the mode of
each grade; and

recrultment in

JULY 31,
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{c) the number of cases in which

the seniority has been changed, re-

adjusted and not fixeq at all?

THE MINISTER . OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) to (¢). A
statement is laid on the Table of the
House, [Placed in Librury, See No.
1.T-1537|68].

Industrial Ventures in Kuwalt

2013. SHIiI MANIBHAI J, PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Questiom
No. 18 on the 13th November, 1967
and state:

(a) whether feasibility survey of
industries in Kuwait for mutually
beneficial  joint collaboration has
sinee been undertaken and finalised:
and

tb) il so,
further action taken

the details thercof and
in the matter?

I'HE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-

TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
ta) and (b). The Heavy Engineering

Ceorporation of India has undertaken
a techno-economic survey regarding
the establishment of 5 steel rolling
mill in Kuwait with the annual pro-
ducing capacity of  120000—150000
tons. The reaction of the Kuwaiti
collaborators to the report is awaited.
The H.E.C. and the National Indus-
tria] Development Corporation have
also made on-the-spot studies re-
garding the industries in whith
there are possibilities of joint ven-
tures and these are under considera-
tion.

Memoria) Hall 1i Mandlay Jall
2014, SHRI MANIBHAI J, PATEL:

Will thg Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Inqhn linbn-r
in Burma has prepared the
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for puiting up in the Memorial Hall
of Mandl’ay Jlll

(b} whether the Burmese Govern-
ment have buen consulted in  the
matter; and

(c) if so, the outcome thereof and
the progress made g0 far in the
matter? '

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-

TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
:a) and (b). VYes, Sir.

(c) The matter is under discusaion
with the Government of Burma.

New Posts of Deputy Director Gene-
ral, ALR,

2015, SHRI MAHANT DIGVIJAI
NATH: Will the Minister of INFOR-
MATION AND BROADCASTING bhe
plrased to state:

{a) whether it is a fact that some
more posts of Deputy Directorg Gene-
ra] of All India Radio have becn
created; and

(h) if =0, the number of posts
created and the reasong therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) Onc post of Deputy Director
General has bcen created with effect
from June, 1967, to look after the
work of commercial broadeasting
service which was introduced from
Novembey, i967. This was a new
item of work of copsiderable respon-
sibility for All India Radic for which
additional staff was found necessary.

Advisory Committees under Informa-
tion and Broadcasting Ministry

2016. SHRI D. B. RAJU: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

‘ta) the names of various Advisory
Committees. Roards or any such

SRAVANA B, 1880 (SAKA)

Written Angpwers 3104
organisations connggled  with hig
Ministry ‘with the of their

Members and !unctlon; I:Bl!nld to
each of them;

(b) how many members in ecach
Committee or Board are officials and
non- qﬂicm]s, and

(c) the tota]l expenditure incurred
on these organisations during 1067-68"

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
& K SHAH): (a) to (¢). The infor
mation is being collected and will
be laid on the Table of the House.

Indian Independence (Rights, Pro-
periy and Liabilities) Ordér, 1847

20i7. SHRI H. N. MUKERJEE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
ieply given to  Unstarred Question
No. 6810 on the 10th April, 1968 and
£late:

(a) whether it is a fact that in
o reordance with Order No, 18 as men-
tioned in ‘The Indian Independence’
{Rights, Property and Liabilities)
Order, 1947 dated the 14th August,
1947 made under Section 9 of the
Indian Independence Act, 1947, the
whole property of India—Land, Coin-
age, Bank Notes, Currency Notes
and property of every other gort vest
in the British Sovereign;

(b) whether it is a fact thal seve-
1ul post-Independence Supreme Court
and High Court judgments uphold
the wvalidity of the said Order; and

(¢) if so, how the anomaly is to be
|'uctiﬁ¢d?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI ~ INDIRA GANDHI):
ta) and (b). Yes, Sir.

(c) Article 204 of the Constitution
provides for succession of all pro-
perties referred to in The Indisn In-
dependence (rights, Property and
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Liabilities) Order, 1947 (Order No. (c) whether Assistant Producers
GGO. 18 dated 14.8.1847), to the will also be appointed for A.LR.
Union of India. Imphal?

Hindustan Aeronautios Ltd,

2018. SHRI J. H. PATEL: Will the
Minister of DEFENCE be pleased to
state:

(a) whether workers of the Hindu-
stann Aeronautics Ltd, had demanded
payment of dearness allowance at
Centra] Government rates and also
payment of wages for the seven days
of lock out in November, 1986;

(b) whether Government have
taken stepg to expedite the payment;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) Yes, Sir.

(b) and (c). The demands relating
to the dearness allowance were dis-
cussed between the management and
the lgbour Union. An agreement has
been concluded providing for the
payment of an ad hoe allowance at
agreed rates.

The demand for payment of wages
for the lock-out period during Nov-
ember 1968 has not been agreed to
by the Management on the ground
that the lock-out had been declared
in consequence of an illegal strike.

Assistant Producers, A.LR,

2018, SHRI M. MEGHACHANDRA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether the post of Assistant
Producer is belng abolished from the
All India Radio;

(b) if not, the number of stations
of A.LR., where the posts of Assist-
ant Producerg are newly appointed;
und

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir.

(b) Two new posts have been
created recently, one at Pondicherry
and the other at Agartala. These
posts have not, however, been fllled
as yet. Of the six existing vacancies
of Assistant Producer at various sta-
tions, one at Delhi Station has been
filled recently by making a fresh
appointment. Steps are being taken
to fill the other vacancies also.

(e) This will depend on
Eramme requirements,

pro-

12.05 hrs.

POINT RE: STARRED QUESTION
NO. 214

SHRI SAMAR GUHA (Contai):
Sir, this morning I had wriiten a letter
to you begging your indulgence to
allow me to ask a question on this (S.
Q. No. 214). It was going on for 20
minutes and I patiently waited, but
yvou did not call me. I have a certain
authority to speak on the subject. 1
have written a book and I have sent
that book also to you. I am extremely™
sorry that you have not called me.

MR. SPEAKER: The hon, Member
may please sitdown. After all, this
cjuestion does not stand in the name of
the hon. Member (Interruption). Order
order. I have heard the hon. Member.
He has exhausted all his excitement
and he has sit down himself. Let me
now explain the position. At least
fifteen hon. Members were there who
wanted to put supplementaries. After
one or two hon. Members had put ques-
tions when I was turning this side
some leaders got up and I allowed
them. Then Shri Abdul Ghani Dar
put a question on which there was
some excitement and there was shout-
ing. Was it within my hands to stop
it? The hon. Member had already
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given me notice and written to me ask
ing indulgence to allow him to say a
few lines to prepare the background
for asking a question. He also sent
me a book. Of course, he is a learn-
ed scholar and he has written books.
But during the Question Hour on a
supplementary he cannot trace the
background and all that (Interrup-
tion). Even then I wanted to give
him time at the end. I thought his
supplementary must be the last. From
the way he had written I thought he
would take a long time preparing
background and all that, Therefore,
I thought of allowing him to put the
last supplementary so that there was
no trouble. In the meanwhile this
trouble started. I did not anticipate
this trouble. What can I do? In-
slead of my svmpathising with the
hon. Member he should sympathise
‘with me,

SHRIMATI TARKESHWARI SINHA
(Barh): 8Sir, I rise to a point of or-
der. I would like to crave your in-
dulgence in pointing out that the
hon. Member here while putling a
supplementary question....

SHRI K. LAKKAPPA (Tumkur):
Sir, under what rule is the hon.
Member raising this point of order...
(Interruptions).

MR. SPEAKER: Order, order. I
would request the hon. lady Member
not to rake up that issue now. There
is no point of order. Her point of
order will itself create further trou-

ble.

SHRIMATI TARKESHWARI
SINHA: Please hear me. [ would
beg of you....

SHRI K. LAKKAPPA: Sir, under
what rule is she raising this point of

order? She has no right to speak
now.
SHRIMATI TARKESHWARI

SINHA: 8ir, kindly hear me and then
rule it out if you consider it to be out
of order.
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MR. SPEAKER: 1 would request
the hon, Member to hear me before
I hear her. She wants to raise a
point of order. She has every right
to raise a point of order. But the
Question Hour is over. On the Ques-
tion Hour she has no right to raise a
point of order. I have alredy passed
on to the next item and called Shri
Yashpal Singh to call the attention of
the Minister of External Affairs. On
that issue if the hon. Member has
any point of order I am prepared to
hear her. I do not want to go back
and allow a point of order now about
what happened during the Question
Hour. If she is going to poiny out
omething about the questions put or
answers given, I am not allowing her
to do that. A point of order is to be
raised about the business that ig be-
fore the House. The business be-
fore the House now is “Calling Atten-
tion to matter of urgent public im-
portance”. If the hon. Member has
anything to say about that, T can
allow her.

SHRIMATI TARKESHWARI
SINHA: Sir, you mmay rule it out,
but I want to raise it because iy con-
cerns the record.

MR. SPEAKER: I am not allow-
ing that now. By referring to the
record the hon. Member wants to go
back to the Question Hour. I am not
allowing that. As I said, a point of
order must be on the subject that is
before the House and the subject now
before the House is “Calling Attention
Notice”. Whatever she has to say
about that T am prepared to hear.

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TALKS HELD WITH US OFFICIALS IN
Dewnr,

oft qoare ey (3rUgA) 0 aw
mgvea, & wfeearfa wre qge &
fefafa fasr #t s ddfme-wrd
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8 guTr fag |
oY+ v fewran § W s S
Py M aw i —
"waE wiewfwl & &g fawdn
Rgwgdgt e’
THE MINISTER OF
THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI B. R. BHAGAT):
The Government of India have been

STATE IN

holding annual consultations  with
severa] {riendly  Governments. e.g..
Japan, Fraoce, Australia and

Malaysia. Government have also agre-
¢d 1o held such consuitations with

the US.A., USSR, UK., Ceylon
und InJdonesia. Such  consultations
with friendly Governments on pro-

blems of mutual interest both in the
bilateral field and ip the wider inter-
national field are useful and help a
better appreciation of each other's
point of view. In accordance with a
similar agreement rcached with the
U.S. Government. a  delegation led
by Under Secretarv, N. Katzenbach.
A the U.S Government visited India
and held the first of such consultative

meetings with us from the 26th to
the 28th of Julv

The discussions covered a  wide
rapge of tapics in the international

sphere as well as in the bilateral
field. Tt was not intended to enter
info or negotiate anv concrete agre-
cments. We  reviewed the  broad
problems of Indo—U.S, economic rels.
tiong and cxpressed the hopc that
thesg relations would remain close in
the future. The U.S. Delegatlion
aMrmed their interest in our program-
mes of economic development.

The discussions were carried out in
a frank, informal and friendly spirit.
The two Governments necessarily
have their own independent judgments
on various problems, born out of their
different situations and interests. How-
fvet, we bawe reagan tp feel satisfied
that the discussions helped =& better
understandlng ‘and ‘appreciation of the
different pointe of view Hanhle
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Members will appreciate that as such
consultations are, in their very nature,
confidential, it would not be desirable
details of the
tiigcussions.

With your permission, Sir. 1 .place
on the Table of the House a copy of
the jaint statement issued at the end
of the talks.

STATEMERT

Ajoint  sgtatement jssued in New
Dethi on July 28, 1968, at the conclu-
s of the talks beiween representa-
tivesg of the Governments o India and

the 1. 8. Al

Representatives of the Governments
of India ani the United Stateg met
July 26-—-28 in New Delly to discuss
matters of common interest.  The
Indian delegation was headed hy Min-
ister of State B. R Bhagat; the US
delegtion was led by Under Seeretary
of State Nicholag Katzenbach

During the thryee days of frank.
friendly and informaj dis ussions the
members of the twn delegations ex-
changed information about develop-
ments in their respective cuuntrigs_ px-
amined in detail a number of foreign
pulit}- issues of comiman interest and
concern, and  cxchapged views and
analvses on various specific jssues of
waorld tension

Threre was no intention to negotiate
o reach agreement on specific ques-
tions. Each cide looked upon the
talks as an opportunity to learn more
about the attitudes of the other ‘and
the factors on which these were based.
The de'egations also examined oppor-
tunities for ‘improving the prospects
for world paace and for the further
development of the already close re-
lations between India and the United
States.

At the conclusion of the talks bath
sides felt that this new vepfurg in an
old friendship was beneficlal in gvery
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respect. They agreed that thig should
be the first in a series of similar bila-
teral discussions, and that the next
meeting would be held in Washington
next year,

Y qumar= feg: & g ST ==
g fa o 5 wror =1 aw qF A W

gewferat ¢ W g g2 =w-gree
FAT qSAT &, A T9 g ¥ #9T a9
wfewif@l & o &€ 6 aada

¢ & 5 oft fergem o wrwnor &Y,
&Y s g efear ¥ ar i fedt
A ¥ TSI ¥ "I |

SHRI SHIVAJI RAO S. DESHMUKH
(Parbhani): Sir, I rise on a point of
order. The hon, Minister of External
Affairs has just now been pleased to
make a statement and lay on the
Table a public statement which was
issued on the conclusion of the talks
that we had with the US authorities.
Time and again it has been reiterated
by the Chair in this House that when-
ever an important declaration has to
be made, it should be made first in
this House and then to the public
outside,

SHRI B. R. BHAGAT: It is not a
statement that has been made to the
press. No press statement was made;
no press interview was given. We
deliberated here and we did not dis-
cuss about this matter with the press.
But it is normal feature that at the
end of the talks there isa joint state-
ment. That satement, as a part of
the statement which I have made, 1
am for the first time ever giving to
anybody outside.

MR, SPEAKER: His complaint is
that it was published in the press.
What the Sccretary of the Congress
Parliamentary Party means to say is
that on the same day when it was
signed it could have been laid on the
Table.

SHRI RANGA (Srikakulam): How
can the statement be praced on the
Table?

1222 (ai) LSD—8.
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MR. SPEAKER: After the joint
statement is signed, the next day it
could be placed here. That is what
he said.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): May I know whe-
ther, while discussing mutual in-
terests, the US delegation evinced
mutual interest in securing informa-
tion from the Government of India
about the Soviet armg supply to India
and whether from our side we wanted
to know the reaction of the US dele-
gation to the Soviet arms sale to
Pakistan, the position that they are
now taking in regard to developing
relations with China and whether
they would further supply US arms
to Pakistan or not?

SHRI B. R. BHAGAT: They never
asked for details of the purchases of
military hardware from the Soviet
Union.

SHRI CHINTAMANI PANIGRAHI:
It is a common fact known to the
people and the press that the U.S.
Government delegation wanted, speci-
fically, to know what quantity of arms
the Government of India is getting
from the Soviet Union. I just wanted
to know whether the Government the
Government soughy clarifications from
the U.S. Government delegation what
was their reaction to the supply of
Soviet arms to Pakistan and alse
about their close relations with
China, I want to know whether we
sought clarifications from them on
these points.

SHRI B. R. BHAGAT: As far as the
question of details of the arms is con-
cerned, I have already replied. What-
ever may have been published in the
press the fact is that they never ask-
ed for it. As far as our reactions are
concerned, we generally made known
our reactions to them.

SHRI JYOTIRMOY BASU (Dia-
mand Harbour): There is no doubt
that the visit of the U.S. delegation
was meant to retard the growth of
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[Shri Jyotirmoy Basu]
normalcy in the Indo-Pakistan rela-
tions which their Indian stooges,
namely, communa] forces who had
been successfully engineering commu-
nal riots within the knowledge of the
Home Minister and big business were
also anxious to disrupt. The visit of
the American group wanted to disrupt
the normalcy that is almost coming
about in the Indo-Pakistan relations..,

SHRI M. L. SONDHI (New Delhi):
A young student of New Delhi is de-
tained in Pakistan for the last two
years ....(Interruptions). How would
the hon. Member or somebody else
feel if his son was detained in Pakis-
tan? (Interruptions)

MR. SPEAKER: Order, order. You
may not agree with what he says.

Let him put the question. Pakistan
will not hear your voice. Our Parlia-
ment is disturbed.

SHRI JYOTIRMOY BASU: There
is no doubt that they came to induce,
to press on India, to send more mate-
rial support for Vietnam. Last year,
they sent goods worth about Rs. 4.9
crores. They came to induce India
to invite the U.S. Navy to stay in
the Indian Ocean. In that context,
may I know whether the following
subjects were discussed with them—
1 want a categorical answer and I
have the right to know that—and
they are:

(1) Unconditional withdrawa] of
American soldiers for Viet-
nam;

(2) Our policy in West Asia;

(3) US. interference
ternal affairs; and

(4) Moratorium on the repay-
ment of our borrowings, the
trade deficit and the proposal
to neutralise ill-effects of
devaluation.

in our in-
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SHRI B. R. BHAGAT: Although L
cannot disclose the details of the dis-
cussions, I can assure the hon, Mem-
ber that on al] these questions, whe-
ther it is Vietnam or Middle-East or
even Indo-Pakistan relations, we
have made our views known to them.

MR. SPEAKER:
Gupta.

Shri  Indrajit

SHRI JYOTIRMOY BASU: I am
asking whether these subjects were
discussed.

MR. SPEAKER: 1 will repeat, on
his behalf, a little louder. The Minis-
ter said that our point of view has
been made clear in our talks with
them.

SHRI JYOTIRMOY BASU: On all
these four items?

MR. SPEAKER: Yes, on all these
four items.

SHRI INDRAJIT GUPTA (Ali-
pore): The Minister is determined
not to give the House much informa-
tion and, therefore, I do not know
whether there is much use asking
any gquestion,

He is trying to say that this kind
of talks wre very normal and rou-
tine talks like this go on every
year with so many Governments
which he has mentioned. But the
fact remains that this is the first
occasion when such talks have been
held with the United States and that
too, at the initiative of the United
States, as has been stated in an
earlier question. Therefore, I would
like to know, broadly speaking, whe-
ther it is Mr. Bhagat's assessment—
because he has been leading the team
for these talks for three days—that
the reasons for the sudden desire on
the part of the United States with
whom we have had so many years
of relations—never before they want-
ed to have this kind of talks; only
now suddenly this year they wanted
to have—are the impending debacle
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in Vietnam on the one hand and se-
econdly the fact that in Pakistan too
their bases are being wound up and
thirdly because of this: Mr. Katzen
Bach, the leader of the team, has
written an article in the American
Reporter; it seems that a new wind
is blowing over the United States
and they are looking forward to be-
coming friendly with China. This
may be a great discomflture for our
Swatantra friends, I am sure. (In-
terruptions) He has even -caid in
this article that the danger of Chinese
threat is being exacgerated. All this,
he has written in his article, It
means that Americans are thinking
along new lines. 1 want to know
from Mr. Bhagat whether, after these
three days of several hours of talks,
he was able to get any impression or
form any assessment that the United
States wants us not to rely on so
much of their aid because they are
not so much interested in giving us
ald as a bulwark against Ching be-
cause their own policy towards China
is changing, and whether they had
raised this question: either you get
less aid from us because you are get-
ting arms from Soviet Union, or you
have to depend now on a sort of
regional co-operation or regional pact
with the countries of South-East
Asia and in that case we, the United
States, may consider supporting.
What is the shift? We do not want
any sudden shift to take place again
as happened recently—you come here
and say, ‘We never foresaw' and all
that. Something is brewing; other-
wise, the Mission would never have
come, Please tell us what is the new
strategy that they are thinking of.
We do not want to know your views,
‘What have you known from them?

SHRI B. R. BHAGAT: It is true
that this was the first of the series of
talks with the United States and it
is also true that these talks were
held at their initiative. What induced
them to take this initiative, what was
the motivation, I cannot predict pre-
cisely, but if he wants my assesment,
T can certainly tell him that the
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United States do attach importance
to this country and in a changing
world—it is true that the whole Asia
is changing, that the world is chang-
ing—they are anxious to know owr
views on some of thess important as-
pects. This is the assessment that I

can give to the hon. Member. (In-
terruptions)
PAPERS LAID ON THE TABLE

ANNUAL PrLaN, 1968-69

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): I beg to
lay on the Table a copy of the Annual
Plan, 1968-69. [Placed in Library, See
No. LT-1528/68.]

R. G. Kar MenicaL CoLLEGeE AnNp Hos-
PITAL (AMENDMENT) AcT, 1968,

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
On behalf of Shri Satya Narayan
Sinha, I beg to lay on the Table a
copy of the R. G. Kar Medica] Col-
lege and Hospital (Amendment) Act,
1968 (President's Act No. 16 of 1968)
published in Gazette of India dated
the 8th May, 1968, under sub-section
(3) of section 3 of the West Bengal
State Legislature (Delegation of
Powers) Act, 1968. [Placed in Lib-
rary. See No. LT-1528|66.]

st oo fey (3zugw) o &
ST & &9 o7 fow 7 o qur @,
w9 AT % A A qW deT g v,
1§ oy 7Y faem 1 s, oY aa
aeTgdr @ o L L

MR. SPEAKER: He will please sit
down. Secretary.
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stagra fag : g ar gt ar
# orara frer wifgg ar 1| oifamite
¥ gt w1 71 forw feam man, 87 gz W
¥ TTATRT A, FO A T AT AR |
MR. SPEAKER: I would not an-
swer you. Kindly sit down.

st @i fog : fafree e,
atferarisr whwd 72 g ¥, ¢ A
SR # gWT | ¥ AT B S mgrET
am #T W § 7 & woer o< ¥ w5
THA AIT F AT WX 7=rS OHT A
g | Afewr e EraE L

MR. SPEAKER: No, no.
will be taken down.

Nothing

=t ax w fag*

MR. SPEAKER: Nothing is being
taken down. This is not the way of
telling. You are only wasting your
energy. It is mot being recorded
here. The Speaker has no ears now.

wY T T F_f!* :

W AgF T g (TR
MR. SPEAKER: Order, order. The
hon. Member may resume his seat.

What Shri Yashpal Singh did he also
wants to do now.

Nothing that he says will be re-
corded.

SHRI MOHAMMAD ISMAIL:*

1226 hrs,

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to re-
port the following message received
from the Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 127 of the Rules of
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Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 20th July, 1968, agreed without
any amendment to the Requisition-
ing and Acquisition of Immovable
Property (Amendment) Bill, 1968,
which was passed by the Lok
Sabha at its sitting held on the 23rd
July, 1968.".

1226} hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-THIRD REPORT

SHRI KHADILKAR (Khed): I
beg to present the Thirty-third Re-
port of the Committee on Private
Members' Bills and Resolutions.

12.27 hrs.
ENEMY PROPERTY BILL—contd.

MR. SPEAKER: The House will
now take up further clause-by-clause
consideration of the Enemy Property
Bill.

SHRI MOHAMMAD  ISMAIL

(Barrackpore):*

MR. SPEAKER: Nothing that he
says will be taken down. Will he
kindly sit down now?

SHRI MOHAMMAD ISMAIL:*

MR. SPEAKER: Will he kindly
sit down now? If he does not sit
down, then I shall have to adjourn
the House. (Interruptions), The
House will now stand adjourned to
meet again at 2 P.M,

12.28 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

*Not R eco;'ded
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The Lok Sabha reassembled after
hinch at five minutes past Fourteen
of the Clock.

[MR DrrUTY-SPEAKER in the Chair]

RE: QUESTION OF PRIVILEGE

S —— — B T

st vy fmd (WAT) : Swemw
| wEteE, AT AT FT YW g—F-
Cgfe & ot ¥

MR. DEPUTY-SPEAKER: When
the proceedings started in the mern-

ing, this question might have been
raised. Now we are on legislative
business.

) vy fom® - 0w A X TWw
& e g 79T 47 | HIgEAS RIS
argE 919 @ o 5 ol e f g
Y TTaT 1 f3ar
DEPUTY-SPEAKER: The

not who disturbed the
am not concerned

MR.
question is
ornceedings., 1
with

Wt vy femd : feod zaw fam

{ﬁaﬁmﬁa@fﬁm@ 59 77 e
9 @ dr # I I97 @T T v |

MR. DEPUTY-SPEAKER: If he
has anything to say regarding the
business before the House, I will per-
mjt him; Otherwise, not.

st wy fowd o faore-fawrdy
BEE ¥ qrt Y vy @ E | AT
WATAT §T G FWHE W6 fawaw
AR AR

MR. DEPUTY-SPEAKER: You ¢an
take it up tomorrow if there is any
procedural lapse, but if you have any-
thing to say regarding the business
before the House, you may do so.

oft wy fomrd : & wrd gt & A
# & wgm wgw g 1 O wsg
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frdw & wEe wEgE & ) R
fraw 7 @ go & fF aam wreeE &
e wEy g STy ar favrfas
W FT YT AT AfEE S Ay
o for s § 1 | oS Sraet
Wt & faems favrafasr W &1 s
fear ot | wwfrml o awHfaw
Z=Y w7 safeaa) &) o sea faar @
¢ foud w=w & zgr 9 fagos
YW g mar & ST W AT W Ae
feat T W1 TW AWA F IO W
wEard # wat w5 Moot
wii T &g ¢ 5 5w g qEfaE
F wifs Frw afen &7 gk =
¥ fa0w & wr & 1 FHW ¥ aew
wmAa 8, § faow «%, ¥few st aw
T F T T—aTEL 994G
g | Suemy wERT, SRR dfard &
NI 47 A9 @AT AT WE TP T
Fga1 a1, ¥few a9 JIw@ gward F
ot @ At mre form 2 9% & f oo
T ATy # wYET § I ¥ e F
grow & faare @ wwar & 1 & sumer
T8 T & FgT W § A fav o
T 9eaT g f& ¥t fammfiae
W F G F1 9T ¥ A& fomy mw
M ag faardt= &, A1 99 9 w9
TgE F—ae W qR w1 7@ Hfa
MR. DEPUTY-SPEAKER: As you
have pointed out, and rightly so, after
Calling Attention, usually adjourn-
ment motion, breach of privilege and
things like that are taken up. I am

told that you had some discussion
with the Speaker.

ot qu forwd ;& 37 & forwr 7Y
g | forear wmger ar ¥fer faer ot
T |

MR. DEPUTY-SPEAKER: Then,
these matters can be raised in the
Houvse after the Speaker gives his
consent,
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ot 7y fowd: whwe & seiw
oY Y fovar & e foy, sy s

4

MRBR. DEPUTY-SPEAKER: That

means the Speaker is seized of the

matter, and as you have said, if some

assurance is given by thg Govern-
ment and if that is not carried

out .

st wy fed : ww fadw 9
akE awxE W Ay A g, AN 9w
aa ¥ gaw §, 9 § wmeor §, F oy
AT g ...
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MR. DEPUTY-SPEAKER: At this
time how can you take it up?

ot st feg (TOgaw) @ AW
FTAZ AT AT ARE @AW

e & W

MR. DEPUTY-SPEAKER: You
teke up the matter with the Speaker
and then bring it up before the House.
That js the only procedure I can sug-
gest.

SHRI S. M. BANERJEE (Kanpur):
Ferget for the moment the privilege
mction. Is it not open to the Minis-
ter to say thal what appeared in the
press is wrong?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
The meeting about which the report
has appeared in the paper is supposed
to be a secret meeting.

MR. DEPUTY-SPEAKER; What
appeared in the press cannot be said
to be authoritative.

ot Wy fem@ @ wWTOR agt W
ot W 77, @R N e
@ Sl wT A AT & W oWT W
o e v § w7 ouow s W
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4g woaw & fr e % o e i
¢ ag e ¥ figra & A Wy ?

o T g ey : & & sy
& aq wgar § s wrdwitofr affa o
N dow grft § ag g I dew
g

o 7q fmd : 70 @ ¥ W AFER )
& A ag S WTgar § e 9 am
g wWAFT AT A |

SHRI THIRUMALA RAO (Kaki-
rada): May I maky a submission?
What is supposed to have happensd
at the meeting of the Congress par-
liamentary party executive (Inter-
ruption).

1 would like to draw the attentiom
of Shri Madhu Limeye to the faet
that the discussion on this subject
was not conclusive, and it has been
postponed, Further, he cannot take
cognizance of what happens at party
meetings or private meetings, It o
only what happens in this House
which matters,

MR. DEPUTY-SPEAKER: I entire-
ly agree that whatever may appear
in the press regarding party squab-
bles anywhere on any matters that
are discussed, whether in the SSP or
CPI or the Congress, we cannot take
those reports to be authoritative.

14.11 hrs,

ENEMY PROPERTY BILL—Contd.

Clause T—(Payment tp Custodian of
money otherwise payable to an enemy,
enemy subject or enemy firm)

SHRI BENI SHANKER SHARMA
(Banka): I beg o move:

Page 3, lines 22 and 28, omit
‘unlegs otherwise ordered by the
Central Government’. (2)

MR. DEPUTY-SPEAKER. The
amendment is now before the Houss.
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ot Reit e owi: IoTeR W@,
o & 30 T w Wi ek e
AU LS S
“7(1) Any sum payable by way
of dividend, frterest, share profits
or otherviise to or for the berrefit
of an enemy or an enemy subject
or an enemy firm, shall, unless
otherwist ordered by the Central
Qovetnmunt, be pald by the per-
son...... ‘o the Custodian . . ..

TH AATTW ¥ ORI FEETEqT Y
F g ¥ of AT B, 4 FE g X
X af ¥ Wd ww § A ot e
R TETHE G TEY FIAT H7 o
fedidezr alinh eive & qFre= H
o g arfgd weferw #1 T fRar
T flt mik ®t e & oy wm
& g% qront & 1 ww WX P ag
ST 1 g § W ey Qo st
&7 fammT e &Y awar § | wifare
¥ e | g 7 e i
¥ gt fufreed € oY womrdl &Y
A ¥ TR FQ@ & | M F AT
;i g @t Axlg
1 &9 & wH  Sfaww
¥ T@ ara Y GeTaar gt §6AT & 5
Y greii & 5 sowrfaa woF W) A
T Fefsgy & | S Sifge
o5 firt YT & aNfe ofredt &1 W
7 41 gadr g awar §, fgew &)
afay & s § fs @ awgiw w
¥ Ty # & frerer fagr 9o

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): If these

words are omitted as suggested by the
‘Bon. Membe?, thers wil] be a total
prohibition on persons Y§ whom money
is payable to a person whose property
is vested with thg Custodiun fror pay-
ing the money altogether. That is why
we have raserved thiy discretion with
Government to see that the person
who hag tg pay money does noy Rave
to pay in any wrongful manner and
this discretion of the Government will

SRAVANA 9, 1800 (SAKA)

Property Billgray4

be justly exercised. The hon. Member

has mentioneq that Government’s dis-

‘ctétion ‘i3 exeérciséd in consultation

Wih the officldls énd others, . That is

':::t of the démottatic system that we
e,

MR DEPUTY-SPEAKER. ‘The
quéstion is:
Page 3, lines 22 and 23,—omiit
‘unless otherwise ordered by the
Central Government', (2)

The motion wa¥§ negatived.

MR DEPUTY-SPEAKFR: The
quertton is:

“That clause 7 stand part of the
Bil",

The motion was adopted.
Clauze 7 was added to the Bill.

MR. DEPUTY-EPEAKER: Now, we
shal] take up clausg 8. I would
request hon, Members to be very
brief.

SHRI S. M. BANERJEE (Kanpur):
May I request that when we are dis-
cussing Bills at least. more time ghould
be given? What is happening is that
on all things we ane asked to be brief,
on adjournment motions we are asked
to be brief, on Bills we are asked to
be brief and so on

MR. DEPUTY-SPEAKER: The hon.
Member was present in the Business
Advisory Committee, and he had fixed
the time there. Now, I cannot go
back on that decision.

SHRI S. M. BANERJEE: It is true
that I was there.

MR. DEPUTY-SPEAKER: He can
take it up at the next meeting of the
Business Advisory Committee.

SHRI S. M. BANERJEE. But I may
subrnit that when the Business Advi-
sory Committee fixeg ttme, wé do not
know that so many amendorents will
be moved. So, when a Mémber moves

A mhendment, hp should be given
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[Shri S. M. Banerjee]

tull chance to speak. I know that on
thig particular Bill we are very much
short of time. But there are other
Bills which are coming up and when
amendments are moved, the Members
moving thuse amendments should be
given some time. I find that the
who'e Parliament is becoming brief on
every matter; let us not be sp brief in
everything; at least with respect to

Bills, let us express ourselves to some
extent.

MR. DEPUTY-SPEAKER: 1 {fully
share his views that so far as Bills are
concerned, they must be thoroughly
discussed and gone into. But the
time-factor is important. 3 hours
were allotted for this Bil] ang we
have already exceeded 3 hours. We
may take another hour more on this.
I am trying to accommodate and give
opportunity to every Member who
has to say something about it.

Clause 8—(Powers of Custodian in
respect of enemy property vested
in him)

SHR] BENI SHANKER SHARMA:
I beg to move:
Page 5, omit lines 7 and 8. (3)

MR. DEPUTY-SPEAKER: The
amendment is now before the House.

oy iy wwr  Twi ;o IUTEmE
HERY, AEATG A Ho HYo el A
Y FET & IEHT GG FI@TE | HTTR
W a1 9% fa=re Fom Tfge fF owww
# 99 FA ard FAT qw/E AT 8
aft g woE awe faw # quat
WX arfaar o1 a9 § aTeTer Tgw ¥
avit a7 T8 W oA § ) gl wm
¥ 9w @y fret far R agw @
At Sfea awg faemr =gy

gy ¥RA {99 W awET
¥ wfeg g sgen g % w8, 3
5 9T Y g ATREW § :

“maky such other payments out
of the funds of the enemy as may
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be directed by the Central Gov-
ernment.”,

T faem faar oo wEE W Ay
@} | FET AT AT TR &
s fimmax fox S & 5 ag S
g F4T FT X |

WY T 919 & q9 ¥ (8) I
3

“8(1) With respect to the pro-
perty vested in the Custodian
under this Act, the Custodian may
take or authorise the taking of
such measures as he considers
necessary or expedient for preser-
ving such property and where
such property belongs to an indi-
vidual enemy subject, may incur
such expenditure out of the pro-
perty as he considers necessary or
expedient for the maintenance of
that individual or of his family in
India.",

Feifeqm gvFe #1 gredr ¥ AR
T F1 IH T A WIMT W OEEIw
s aay frgfem g a &Y s )
o A F g qH @d g

“to take action for recovering
any money due to the enemy;”.

75 g« gn | AfeT I I A
fee sfgwre & At & ¢

“make such other payments out
of the funds of the enemy as may
be directed by the Central Gov-
ernment."”.

afer i wo ¢ fe @ oW B @
gu 1 ofh esdwew A s 3
IEA AT HTT AT & IH A g
gt FHIE f W oawA g 1 wTe
M FmgrE FRwTF W A
iy e e g % fggema ok afe-
T A % aF WTE ¥ e W gw
qifiFeaT #1 UG FEY § | T A
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o W gEgr € e oF Wi At §
W< gaa wrf orfeear # § W= 3t
& o wfar orfeeme # @ e agt
e firgi afess § & | zafed &
guaar § fir T& A% w1 &y § 9w
it ag ¥, forwst gn oy w7 €
ggar gEl & oweAr feEr gEl

orEdr # foar & W aifE guTd

g A & far «@ @ @faq
wAT & | i v | W ag ag d
W HoA 96l 9V &1 U A A A
g ¢ 377 | TAfIy ag K 99
g ¥ T wfas qrEe 491 |qUEAr 4|
# vaa fada FT@n g

it fadw fax I waET,
o g 4121 & far srenfaa @ A
T § ag wwe fF WA g &t
Wt qrdf & 4 A1 AE WA &0 ewd
gl & ®1E gaTH AT € | A

Division No. §]

Amin, Shri R. K.

Chauhan, Shri Bharat Singh
Daschowdhury, Shri B, K.
Dipa, Shri A.

Joshi, Shri S. M.

Kachwai, Shri Hukam Chand
Maiti, Shri S. N.

Meena, Shri Meetha Lal
Mody, Shri Piloo

Mohamed Imam, Shri J.
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7% & e ot 7T & N )Y F ww
& ot frar gwr & fir frmr ag & wf
fFar o1 @waT & | W AR @
awar § #r¢ Gar @t fred o gwd
o @ ¥ FAT T AT g | IEH
fotr w7 Fr &t e et aifF ag
gt fear 91 &% ) WE ET N

# FE T TG ¢ | @AY W g

2 f& AT qEE #T A gAE § IERY

# gy W wwaT §

MR. DEPUTY-SPEAKER: 1 shall
now put the amendment to vote, I
have to put only amendment No, 3 to
vote, because the other amendment,
namely amendment No. 8 standing in
the name of Shri Abdul Ghanj Dar has

not been moveqd since the hon. Mem-
ber is absent.

The question is:
Page 5, omit lineg 7 and 8.

Let the Lobby be cleared. (3)
The Lok Sabha divided:

[1423 hrs.

Naik, Shri R. V.

Ram Charan, Shri
Ramamoorthy, Shri S. P.
Ramamurti, Shri P,
Ranga, Shri

Saboo, Shri Shri Gopal
Shah, Shri T. P.

Sharda Nand, Shri
Shivappa, Shri N,

Singh, Shri J. B.

NOEs

Babunath Singh, Shri

Barua, Shri R

Bhandare, Shri R. D.
Bhargava, Shri B. N.
Bhattacharyys, Shri C. K
Birua, Shri Kolai

Bohra, Shri Onkarlal
Chatterji Shri Krishna Kumar

Dass, Shri C.

Desaj, Shri Morarji
Deshmukh, Shri B, D.
Deshmukh, Shri Shivafirao 8.
Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
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Ganesh Shri K. R.
Ghosh, Shri Bimalkanti
Himatsingka, Shry
Jadhav, Shri Tulsidas
Jadhav, Shri V. N.
Kamble, Shri

Kesri, Shri Sitaram
Kinder Lal, Shri
Kuree], Shri B. N.
Laskar, Shri N, R.
Lutfal Haque, Shri
Mahajan, Shri Vikram Chand
Mandal, Dr. P.

Mandal, Shri Yamuie Prasad
Mishra, Shri G. 8.
Mohammad Yuduf, Shri
Pant, Shri K. C.
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Shri 8. D.

Pramanik, Shri J. N.

MR. DEPUTY-SPEAKER: The
result*® of the division is: Ayes 20

Noes 62.

The motion was negatived.

MR. DEPUTY-SPEAKER: The
.question is:
wrhat clause B stand part ot the
Bill”

The motion was adopted,

Clause 8 was added to the Bill.

-Clause 9— (Exemption from attach-
ment, etc,)
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Qureshi, Shri Mohd. Shaf
Radhabai, Shrimati B.
Ram Subhag Singh, Dr.
Randhir Singh, Shry

Rane, Shri

Rao, ShFi Jaganath

Rao, Dr, K. L.

Rao, Shri Thirumala

Raut, Shrj Bhola

Reddy, 8hri Ganga
Rohatgi, Shrimati Sushila
Sambagivam, Shri

Sant Bux Singh, Shry

Sen, Shri Dwaipayan

Sen, Shri P. G.

*Sharma, Shri Beni Shanker
Sharma, Skl D. C.

Sharma, Shri" Nawal Kishors
Shastri, Shri Ramanang
Sheo Narain, Shri
Sinha, Shrimati Tarkeshwari
Sursingh, Shri
Tiwary, Shri K. N.

MR. DEPUTY-SPEAKER: Wa

take up clause 9 now. Are you mov-
ing my amendment?

SHRI BENI SHANKER SHARMA:
Yes.

MR. DEPUTY-SPEAKER: ®
amendment is the gsame. Only one
will be moved,

SHRI BENI SHANKER SHARMA:

I move:

Page 5, line 12—
after “shell” insert “not” (4).

*Wrongly voted lor “NOES".
*sTh, following Members also
AYES: Sarvashri
Benj Shanker Sharma.

recorded their votes:—
Abdul Ghani Dar, Lobo Prabhu, G. C. Naik and
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ot St srwe wwaf : Fursae My,
& 3T o W wedt e ¥ oy
TTEETE :

“All enemy property vested in
the Constodian under this Act
shall be exempt trom attachment,
seizure or sale in execution of
decree of a civil court or orders
of any other authority.”

# wox gwET TR 4 @ iw
¥ Tz wx ‘A’ gwe SO A
g WX aft ag = w7 forar oo
& f5T F919 @ XET @A

“All enemy property vested {n
the Custodian under this Act shall
not be exempt from attachement
seizure or sale in execution of
decree of a civil court or orders
of any other authority".

I AEIRE, TF WL A1 gArTd
FTHTL 7 it ITadt ¥ o Wiy geir
IAHT A7 frdeTiaE ¥ faw fad
F AR T AR} A | gl
A1 HYY TF 7909 9 ¥ g IT AWM
1 afew AT St g A 9w &
I ¥ WA gFAICE | W9 S A
fafrq s et ofelt  waoee
9 989 ¥ 99 @ & "I Iy few
8 I & @ T F gl gar
&% 2 s frfrer #18 9 Frsft o amefreft
¥ w2l Wiz ¥ @ AfeT 7
¥ o0 R Euie  iw ¥ Wy
gfa 7 w99 T@aT 9Edr & 6k
qg S & 5 fedy it g § S
wffr ®1 IEH A99 g% T A |
& @ wwmar fF aETT A W ag
%1 afewr 74 fear oy | & wrgen g
fe 3 wEiz g gu T A
= W ‘U7’ wx ¥ uan s fam
wrd af: aoerT #1 ¥ a® w1 o0k
T T T ) faey ag fafaw w1
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o fielt & gro T EEY ¥ fesh qrEy
T A AfaT v AW o

Mt fdw fag : Syreaw wgew,
# wwar 7t 6 Wi qer ®Y QEY
W ¥ W o e § o} o fe
ITHT T ¥ qRTAT WTAT § | WY A
g weifeas & v @@ e=fa
i Wi wrr o fiF 9w wfa W
wifew agi oT «ft & ar ouwr W
T8 T g W W w8
uf|d 8 & fawrs gegar  S@T
wt W dfF 7z wifew @ qgt X X
T X ¥ & IF 9C o 9
faefroer &Y Wy &Y anfex & fs 9w wew
¥ A 9 ww Wi WY W 4%
wTY fok SERT goan A gfe & W
W} & afe 3% @it § W wiwiE
g 7 & a% e wat o WA
Y g9 3@ O T @), | ar
areeE § Wi a8 & 7Er K97 A3 |
@Y gw ATIfoR £ 9w gl v
TAET FIE F THY SO Qi I
% feafg At & | § wew aTew
¥ fET e Fo fF @ 9T A
fre faart %¢ fF ek & ag gaw
F&0 gEad & av At

w5 Faf e swt : QEd
cafar & fr faay fofre w1 & o=
T ¥ ¥ W faad Gae § fafaw
X A feR 2 QY § ag 9% oRIT
T8 & 9 | IF A ¥
fadr feiY fell & S9%T &% W o

?

w: fedw fox : off o
st g fe ga fesdt st oY mfirre
T O @ & Iwer afaw
e 1 Afie frest fe awfor §
o 9 e 7gr A9z T ¢, e afn
Ia® Wt afwere g 4R
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=i & wwe Al ;o fafaw
*E oq fodr W g @t o gwlwge
e aifey ¥ 9w ¥ ww oEEe
TTRE |
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¥ frim Tog @ #° @1 fedy
oag qIEf W g sl & FEifE S
3 w51 9w wmwee & wfas wwig
E SAUIEIE U O G R L
g 99 TG R

o gof - m=l WO SR
¥ st favam g1 Wifgg o

MR. DEPUTY-SPEAKER: 1 will
put the amendment to the vote,

Amendment No., 4 was put and
negatived.

MR. DEPUTY-SPEAKER: The

question is:

“That clause 9 stand part of the
Bill”

The motion was adopted.

Clause 9 was added to the Bill.

Clauses 10 to 17 were then added to
the Bill.

MR, DEPUTY-SPEAKER: On
clause 18, are you moving your am-
endment Mr. Sharma?

SHRI BENI SHANKER SHARMA:
1 am not moving.

MR. DEPUTY-SPEAKER. Are you
moving your amendment, Mr. Dar?

SHRI ABDUL GHANI DAR (Gur-
gaon): I mm also not moving.

MR. DEPUTY-SPEAKER: Then I
will put clause 18 to the vote.
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The question is;

“That clause 18 stand part of
the Bill.”

The motion was adopted,
Clause 18 was added to the Bill.

Clauses 19 to 25 were also added to
the Bill,

Clause I—(Short title, extent, ap-
plication and Commencement.)

MR. DEPUTY-SPEAKER: Clause
l1—there are two amendments. They
are the same: one is by Shri Beni
Shanker Sharma and the other iz by
Shri Srinibas Misra. Are you moving
it, Mr. Sharma?

SHR] BENI SHANKER SHARMA:
Yes. I move:

Page 1, lines 4 and 5—omit
“except the State of Jammu and
Kashmir”, (1)

MR. DEPUTY-SPEAKER: It is the
same; Shri Sharma is moving it. If
he h»s any submission to make, I will
pernut Mr, Misra also to speak.

5 qU W T WA IAEAA AT,
# ooy wyEde 7= 1 & g faw &
¥F 1 9T AT 4 WL 5 H ¥ ' vARe
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ARTT NI A TW g F 2@
g WX 7 Wt wgd W WA §
fr e 3 g w1 wfwrer w7 §
AT g qE FA WE FOEAT

VT T HAT AG o A Ag AL qWH
-

# T wan

AR faa o S fTg A 7 &9
w7097, WA 39 & wgAd g, fr gt
afram § @' & s 98§ W@
A H HEAT ol g | WET W
FEQEI QG W AT ® A |
AT T wwEr 2 7 g wAET A
AORICE MTIT F TET F AgHd
NN gRE A El a7 W AQ
A WA E) IHFI gEA 7 9N
faqe & sgrar ®wq AL a0 99
AT F WA WOwA P oW S®
o F W ARG %A & fF o¥w
weed ¥gd 7 fF w@ w1 ¥ 98 A
A Tt § F ag aeg W s
9 O 7€ grm, d I & A
wHsE R Ay 7

& ¥aw 0F @ AT FO AFEW
fF o o Afg & F1OT AW
w ff guro A@g A | 1 AW
o 2 fe g gfer ® S AR g, e
g, argEr F, g TR e g AT g 0
e aul & WY gw 3@ S @ aweqT
gaTEE TEE FX 9g 1 faw WY
Y gW Fgd WY fF FwR g
wfawrsg = & | fRT AT FTEt &Y
gt AT FA F T # @ fewwa
g a8 & A§ wma v § 1 ¥ T
Wl F IEfET AT § W F Ay
g fegmim ¥ g gfrar & 5@ fv
ST AT § AT g a9 ag W 98
A IFICFATFC RS Z | W AR
o¥ G fawg & fore 97 & g fs
&% @9 W pfingds e w53
{9 g § 5 w1t g7 a0 ¥ axet
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1 qfor A raaar & oy ar ®
g |y i |

TF qEd ar ot & g g
ffoag it A i gl 1 71 M
grafa wTar § | AfFT o a% I7 9T
wfgwe fear mam & ar A, ag
FgT O @war | wWife & awwar §
fr Bz #1 felt s & wwwla I
ST wiawre 78t & 1 B ¥ o w1
T 7 T @ forw ¥ ag wig wete
9T "fEFTT T IeFT G aE |
99 Rz ¥ 1§ Qo w1 T W
TE e @, T g T a S
T T g, A AgF § F =T WAy
1 geafa g aFdT & 91T FY S20w gAr
wfaweg W 2, 39 Y @ 99§
TAL ¥ BT T Ful % AGA g |
v fod & wrok wegw ¥ A wew
¥ SEAT FE fF a7 T HOrEA T
qAF |

SHRI SRINIBAS MISRA (Cuttack):
Mr. Depuly-Speaker, Sir, yesterday I
had occasion to refer to this amend-
ment of mine. I would not like to
repeat that but the hon. Minister
whispered towards the lust part that
this clause was under the powers
vested in the Central] Government
under the residuary entry of List L
He should have seen that the resi-
duary entry js applicable only to such
cases where there is no provision in
any other entry, Entries I and 15 of
List 1 refer to matters which come
about during war. So, with this
matter, enemy property, coming under
entries I and 15 of List I, the re-
siduary entry will not apply. If once
it is conceded that it comes under en-
try I or entry 15 of List I, then it is
applicable to Jammu end Kashmir.
There is no bar. In order to find out
a bar he says that it will come under
the residuary.entry, which is not
correct. However much he may try,
it is not correct. It is the timidity of
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[Shri Srinibas Misra]
the Ministry that stands in the way.
They think that they have got some
majority, They have got a majority
only in hands and eyes, They also

want majority in confusion and
bungling,
MR. DEPUTY-SPEAKER: The

Constitution is not interpretted by
majority or minority.

SHRI SRINIBAS MISRA: That is
exactly my submission. Thal is what
I am trying, to say. Pleasc look 1o
sub-clause (2) of clause (1). [y says:

“It entends to the whole of India
except the State oy Jammu and
Kashmir . . .”

In the same sub-clause it is also

said:

to all
vutside

“and iy applies also
citizens of India
India . . .”

Is it not bungling? 1If it applies
only o India minus the State of
Jammu and Kashmir, is it applicable
to Jammu and Kashmir which is in
the occupation of Pakistan or Pakis-
tan-occupied area of Jammu and
Kashmir? There was a case recently
which went to the Federal Court
where Pakistan challenged the juris-
diction of Pakistani courts in that
portion vy Jammu and Kashmir,
Is it within the jurisdiction of Indian
sovereignty? Wil] it be applicable to
persons who live in India and have
lands in that portion of Jammu and
Kashmir? Will it be applicable to
persons living in that portion of
Jammu and Kashmir but who have
property here? To whom will it
apply? By implication the Bill
seems to suggest thay Jammu wand
Kashmir is not a part of India, Tak-
ing these two, it will apply only to
India minus Jammu and Kashmir. But
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it is, at the same time, applicable to
al] citizens of India. Taking these
two together the Bill seems to sug-
gest that the citizens of Jammu and
Kashmir are not citizeng of India.

@ow, Sheikh Abdullah did not want
to say that he is a citizen vof India,
That was taken exception to by this
House and the ministers also shed
some crocodile tears about it. They
said, it is bad that he did not want to
say that he is a citizen of India. They
agreed that he is doing something
which is not proper. When Sheikh
Abdullah and Kashmir he is not a citi-
Jammu and Kashmir he is not a citi-
zen of India, impliedly this Bill wants
to support Sheikh Abdullah's stand.
Can it be conceived that jt will apply
to all citizens of India and not to
Jammu and Kashmir? It is creating
confusion, Why don’t you say that
it will not be applicable to the citi-
zeng of Jammu and Kashmir., In one
breath you say that it will apply to
all citizens vf India and citzens of
India living outside India—say.
Honolulu, Citizens living in Hono-
lulu are subject to this Act. But what
about Jammu and Kashmir? Are not
the people living there citizens of
India? Will it not apply to them,
They should have made it clear in
the Bill itself where it is applicable,
to which persons it is applicable and
to which territory it is applicable.
But by saying this in a confused
manner they have confusal both
the things, I think the  Minister
should have, when this matter was
raised yesterday, examined this pvint
and come forward with certain clari-
fications to make this matter clear. He
cannot leave this matter in this way
so that there will be litigations chal-
lenging the Constitution and so many
other things. Only a reading of that
sentence will show that it is appli-
cable to all citizens of India but not
to Jammu and Xashmir. You can
exclude the citizens of Jammu and
Kashmir from the point of view of
this legislation but you cannot say it
is applicable to all citizens of India
but not to Jammu and Kashmir.
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SHR1 DINESH SINGH: Mr, Deputy-
Spesker, Sir, we had an occasion to
discuss this matter yester in every
detail and the House also expressed
its views on it in the form of a voting.
It is the same matter which we are
again discussing in this form. I had
mentioned to hon, Members yesterday
that so fer as the sentiments are con-
cerned we are entirely with them in
this that there should not be any
differentiation as such. But here the
situatiomr is somewhat different, We
have got a Constitution and we have
got to function within the Constitu-
tion. In our opinion, it would be un-
constitutional to extend this Act to
Jammu and Kashmir, according to
the provisions as they exist in the
Constitution today. If they are re-
moved tomorrow, it will be an en-
tirely different situation. We are not
in this Bill at this stage discussing its
desirability or not. That is an entire-
ly separate matter,

I tried to explain yesterday that
this Bill only sought to conlinue the
situation that already exists in res-
pect of enemy property that had been
seized. I can appreciate all the re-
fineries that the hon. member tried
to bring in and we cap have at a
suitable time a discussion on that
matter. But it would be not in keep-
ing with the provisions of the Consti-
tution s it exists today to include
Jammu and Kashmir, because the sub-
ject-matter of this Bill has been
brought in under entry 97 of the
Union List. which precludes the State
of Jammu and Kashmer. Therefore,
we have got to conform to the Consti-
tution,

ieh wa (730) @ FTAT Al
& 7a €T |, FIRIUT 3T & AT |

o faAw &% : Igat qryesar
AN grar AT AAFTH G

I(rEAW ADTY, § T ®F W A

fF g8 39T TNF 4TI F AT @R
A ST AN & N feafr g,
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$ #fae & IWF WAIR W WA
T E | ATET W wd fEay a1 fE
e WA A W7 F oaga wif
UHT T & 7Y Y € 1 TEwr
agt oo w7 ®r feeRry @A dar
gt grar €1 TEfwo § maadw

qaedt ® 90 wE€m fE.
SHRI SURENDRANATH DWI-.
VEDY: (Kendrapara): The point

raised by the hon. member is, it is
applicable to all citizens not only
living in India, but outside also. If
Jammu and Kashmir is excluded, will
this Bil] be applicable to the Indian
citizeng living in Jammu and Kashmir
or not, How do you reconcile these
two.

SHRI DINESH SINGH: 1 do not
see how this difficulty arises at all. It
applies to all India citizens. I do
not know why the hon. member has
any doubt in his mind, It is entirely
in his mind, not in our mind. We are
only concerned with such property in
Jammu and Kashmir and 1 explained
at great length that such property
was not seized in Jammu and Kash-
mir. It applies to wl] citizens, I
would beg of the hon. member not
to have any doubts in his mind about
it.

I will
the

MR. DEPUTY-SPEAKER:
now put amendment No. 1 to
House,

Amendment No. 1 was put and
negatived,

MR. DEPUTY-SPEAKER: The

question is;

“That clause 1 stand part of the
Bill.”

The motion was adopted.

Clause 1 was added to the Bill.
The Enacting Formula and the Title
were added to the Bill,

SHRI DINESH. SINGH: I beg to

move:

“That the Bill be passed.”
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MR, DEPUTY-SPEAKER: Motion
moved:

“That the Bill be passed.”

SHRI C. K. BHATTACHARYYA
(Raiganj): Sir, the Bill we are now
passing into law should be a Bill only
for a limited duration. Such a Bill
should not be on the statuie-book for
all times to come. Aleary the powers
.envisaged in the Bill have been exer-
cised by the Government from 1962.
From 1962 til] now, the few lakhs
worth of Chinese property should
have been disposed of. The minister
has not stated why it has taken him
-50 long for disposing of this few lakhs
forth of Chinese property from 1952
to 1968. I would have been happy if
in clause 1(3), there would have
been other sentence saying, “it shall
remain in force up to 10th July 1971."
It should have beepn indicated in the
Bill that it is only for temporary
duration and that the Government
has no intention of perpetuating it for
all times to come,

In any case, I would suggest that
thig Bill should have been accompani-
ed by a report of the Minister stating
what are the properties that will
-come under this category, how they
have been managed so long, in what
way they have been managed, what
has happened to the properties uptill
now and in what condition they are
now. The Government has not pro-
vided us with a report like that. I
hope, after this Bill is enacted into
law, the Minister will take as little
time as possible io provide Parlia-
ment with a report of that kind.

st i omm (a=f)
AT g9 gwT g arfg 9 Fram
@ §n g ATATFE LT G|

ITER wGrEa, ¥ qFEILH w7
wmgat § f5 mfesw 370 MM
dfeam ® ¢, a2 oF am @ Aw A
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SHRI E, K. NAYANAR (Palghat):
Some hon. members have said that
article 370 must be removed. I am
not supporting that because even after
22 years of independence, we have
not beep able to win over the con-
fidence of the majority of Kashmiri
people . . .

SHRI SRINIBAs MISRA: Who
says so?

SHRI E. K. NAYANAR: [ am
saying that.

SHRI SRINIBAS MISRA: You
cannot say that.

MR, DEPUTY-SPEAKER: That

reference came incidentally,
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SHRI SRINIBAS MISRA: That is
againsy the Constitution itself.

MR, DEPUTY-SPEAKER: Mr.
Nayanar, if you have any submission
to make regarding the Bill, you can.

SHRI E. K, NAYANAR: Even now
there are differenceg of opinion. We
should win over the people.

SHRI SRINIBAS MISRA: On a
point of order. Nobody has a right
to say here that India has not been
able to win the confidence of the
majority of Jammu & Kashmir people.
Nobody has a right to make a state-
ment like that because it is within
the country.... (Interruptions).

SHRI VIKRAM CHAND MAHA-
JAN (Chamba): On a point of order,
What the hon. Member said was irre-
levant.... (Interruptions),

SHRI RANDHIR SINGH (Rohtak):
Article 370 is not under discussion.

MR. DEPUTY-SPEAKER: As 1
have already said, Mr. Sheo Narain
just referred to this part . . .

SHRI E. K, NAYANAR: Most of
the members referred to article 370
and said that it must be removed:

MR. DEPUTY-SPEAKER,; We had
u very lengthy debate on this very
recently, if I remember correctly. Let
us not take up that debate again.

SHRI 5. M. BANERJEE (Kanpur):
1 have a submission to make, It you
say that Mr. Sheo Narain has said,
am I to take it that he is the sole
monarch of irrelevancy here?

MR. DEPUTY-SPEAKER: This is
not fair.

it fera arerooy @ STEAE AAEY,
W 59 Er39 § g9 avg & 98w, Ay
# ¥8 ¥ warar gEAEE ®T g |
T ¥ gerdid £, AT A W #
awry A g T | Y Az wTe g,
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# I9%F 919 AEIET FT qHAT § )
FZIA T I F=2F femr ar awa

g

MR. DEPUTY-SPEAKER: Mr.
Nayanar, you may please sit down.
The position has already been made
~lear, Mr. Sheo Narain just wanted
to reply that unless something was
done to remove article 370, nothing
would happen and all these argu-
ments in connection with the Bill
would not carry us anywhere, Be-
yond that, he had nothing to say.
.« .. (Interruptions).

SHRI E. K. NAYANAR: I am not
raising the Kashmir problem at all.
Some members said that article 370

must be removed. I am opposing
that, That is all
MR. DEPUTY-SPEAKER: Ip the

Third Reading, such things should
not be raised.

Article 370 is not before the House
now.

SHRIMATI SUSHILA ROHATGI
(Bilhaur): On a point of order. The
previous speaker had just mentioned
a few things which would have a
tendency to create tension between
India and Pakistan which are two
separate countries. May [ request
the Members through you, Sir, to
confine themselves strictly to the
clauses of this particular Bill and
not to take up other issues which are
bound to create tension between the
two countries?

s WWg wAT (anATE) -
caet WA, F4T HASHE 370 1 ELA
F fRaq =fr forr Areraor w1 AIAHIET
0 FT Afgwrr g 7

MR. DEPUTY-SPEAKER; I think
the hon, Member had not followed
what Shri Sheo Narain had said. As
1 have said already, Shri S. M.
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Banerjee unnecessarilly brought iIn

some sort ol cross-criticism. That is

not fair.
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So far as Shri Sheo Narain s
concerned, on this occasion he was
quite relevant, when he pointed out
that unless that was done it would
not be pruper to amend the Bill
Beyond that he said nothing else.

wi fainw faz : sl Sumaw
wgEd, af sgear g 6 AwAw
IE, M AN, A EF O 5 aers
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MR, DWPUTY-SPEAKER:
question is:

The

“That the Bil] be passed”.

The wotion was adopted.
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INTER-STATE WATER DISPUTES
(AMENDMENT) BILL

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): I
beg to move*:

“That the Bill further to amend
the Inter-State Water Disputes
Act, 1958, be taken into con-
sideration.”

As hon. Members are aware, there
are many rivers in our country which
pass through more than one State.
Even when a river flows through one
State there are always conflicts be-
cause the different farmers want to
use the water for their own lands.
When there are disputes within a
State. those disputes are resolved by
the State generally. In the case of
disputes between different States, the
Central Government try their best to
solve the disputes. We have been
doing that on a fairly big scale. But
in one or twg cases, the thing has got
stuck up and I am very sorry that we
have not been able to solve thuse pro-
blems,

So, in order to provide for the
resolving of those disputes in such
cases, an Act was passed by Parlia-
ment in 1956 called the Inter-State
Water Disputes Act. In that Act,
there is provision for only one judge.
The tribunal wwas to consist of only
one judge nominated by the Chief
Justice of India, and the findings of
that tribunal consisting of one judge
was binding, and there was no appeal
from that either to the Supreme
Court or to Government. That find-
ing was flnal and binding. Lately,
we have been thinking that it would
be much better if more collective wis-
dom and experience could be brought
on to the question. The rivers are
really the nation's treasures, and the
nation’s prosperity depends upon the
economic way in which we develop

*Mover with the

recommendation of the President.
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our water resources. Further, these
rivers affect millions of people and
involve crores of rupees of expendi-
ture.

15 hrs.

That being the case, we have felt
that it is but fair that these intricate
problems should be solved by a bench
of three judges. All that the Bill
provides for is that there will be
three judg:s instead of one. The
other provitlons in the Bill are only
consequentinl to this. This is the
only changi: that we are making in
the Act, nimely that the tribunal
which has to be constituted in order
to resolve the inter-State water dis-
putes shall be composed of three
judges instzad of one. This being a
simple Bill, 1 hope the House will
approve of it,

MR. DET'UTY-SPEAKER.
move:

Motion

“That the Bil]l further to amend
the Inter-State Water Disputes
Act, 1956 be taken into considera-
tion.”

2 hours have been allotted for
this Bill I think we could have half
an hour for the clauses and 1k hours
for the genera] discussion,

SHRI RANGA (Srikakulam): Some
time may be given for the third
reading also.

MR, DEPUTY-SPEAKER: Yes, we
could have half an hour for the
clauses and the third reading.

SHRI RANGA: 1 .wn glad that this
Bill has been brought forward before
this House. It should have been
brought forward a lang time ago. It
is a good idea to have three judges
instead of one, At the same time, one
has to take care to see that these
three judges do npot hail from any of
the States which make themselves
party to the dispute. It is for that
purpose that m yhon. friends Shri
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Lobo Prabhu, Shri Mohammad Irnam
and some others have given Dilice
of an amendment.

How do these disputes arise? As
iny hon. friend Dr. K. L. Rao has
said, when two State Governments
are not able to agree between them-
selves as to the distribution of the
waters of any river and also their
respective resbonsibilities ag well as
privileges, than a dispute arises, and
that has got to be settled by some-
body or the vther, There was a time
when the Central Government thought
that they could settle the matter. But
when a dispute arose over the Tun-
gabhadra, the Central Government
found themselves in a helpless posi-
tion. The Central Government was
then manned by the Congress as it is
now, and the Ministries in those two
States were also manned by the Cong-
ress people and they could not settle
that family dispute or problem be-
cause between uncle and nephew it
is always impossible to come to a
setilement. So, some of ug pressed
that there should be a way out of
such disputes, and this Bill was then
sponsored by Shri Huthi and passed.
But, unfortunately at that time we
thought that one judge would be
enough, But now we find that the
experience of one judge would not be
enough, During all these years, I
would like to ask whether the Central
Government have taken full advantage
of this way out in order to settle the
disputes that have arisen and also
the execution of the development
projects. As long ago as 1953, they
took interest in the development of
the Narmu.da Valley project. At that
time, we were very keen to help
Gujarat because Gujarat was just
then emerging from out of the clutch-
es of prolonged drought and famine
and unemployment and suffering of
the people. But from that time, up
till now, nothing has been done to
settle the distributinn of waters bet-
ween Gujarat and Madhya Pradesh.
Evidently, if Government had taken
some trouble at that time, it would
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have been possible for them to settle
that dispute, because in Madhya Pra-
desh they had their own Government
and it would have been easier for
them. But they did not take suffi-
cient care in those days about it. Re-
cently, a non-Congress Government
has come in there and the dispute
has given rise to exacerbated feelings
and this has gone on to such an extent
that the Chief Minister had began to
cal] the Minister of Irrigation here
all sorts of names, and this poor Min-
ister was completely helpless here
because he had no avidence to quote
beyond his own statement that he
was not telling any uniruths or any-
thing like that. When we are faced
with this ugly situation of one Chief
Minister calling a Minister of State of
the Uovernment of India names and
suying that he is indulging in untruth
and you can casily understand
how s=erious the situation can become
and how personalities would be
brought into it in order to affect the
fortuncs of the people for a long time.

Now, at one lime we thought irriga-
tion experts wouid be able to setile
these matters. That was how over
the dispute that arose between Maha-
rashtra, Mysore and Andhra over the
distribution of the waters of the Goda-
vari and Krishna, they appointed some
enfinecrs as experts and got a report.
According to that report, we found
there wig no need at all-for these
States to be quarrelling because even
according to the allocations that had
been made as long ago as 1851 in the
agreement that was reached under
the leadership of the jate Shri Gadgil,
none of the three States which were
parties to this dispute had been sensi-
hla connugh to utilise all the waters
respectively  allocated to  them.
Neither M=zharashtra, nor Mysore nor
even Andhra which was considered
to have made the best possible use of
these waters, non of them was able
to utilise al] the waterg allocateq for
the benefit of the prople of their
States and of the country. In spite
of that. somehow or other, those three
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Congress Governments thought it wise
or sensible for them to indulge in an
internecine quarrel among themselves
and tried to delay their own works
and irrigation development. That hit,
go far as Andhra was concerned, the
scheme they had on the anvil, namely,
the Nagarjunasagar project. But
thanks to the statesmanship displayed
by the then Irrigation Minister here,
some kind of an agreement was held
to have been reached between the
three Governments, so much so that
progress of the Nagarjunasagar pro-
jeet was not delayed ultimately.

But al] this was an unnecessary dis-
pute. How has it arisen? It was
simply because those respective Gov-
ernments in those Governments, the
ruling parties, wanted to go to their
own people and say that they were
s0 very keen about the rights of their
people, that they were so patriotic,
according to their local brand of
patriotism, that they were the best
possible champions; in that way, they
commended or recommended them-
selves to their electorates, got their
votes and came back into power again
with greater majorities than they had
earlier. That was the only purpose
and result of that disastrous dispute
which they unnecessarily created be-
fore the country,

Now, would they be willing to listen
to experts? It is clear they would
not—in the light of the experience we
have had. Take. for instance, the
Narmada dispute. Dr. K. L. Rao. who
is an expert on irripation and flood
control, after he had become, )ike so
many of us a public worker and poli-
tician, wanted to be over-generous
to Madhya Pradesh. Therefore, he
promised them 18 million acre ft. of
water from out of Narmada and to
Gujarat only 8. The total wag 27
million  But the Madhya Pradesh
Government wanted to be much more
keen about it to it loeal people.
Therefore, it wanted 224 and would
allow on'v 5.1 for poor Guiarat:
whereas (Gujarat wanted only 11.4 to
go to Madhya Pradesh but as much as
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16.6 for itself. Therefore, he appoint-
ed gn expert committee under the
chairmanship of Dr. Khogla. 1 am
particularly glad that Dr, Khosla was
appointed because he hag done g very
good job of it over the Nagarjunasagar
project and he acquitted himself as
one of our best engineers, just like
our Dr. K. L. Rao; and from a politi-
cal point of view, he was much less
of a politician than Dr. Rao. So much
g0 he made a yery good report. What
did he say? Whereas Dr. K. L. Rao
wanted to give 18 million acre feet
of water to Madhya Pradesh,
Mr. Khosla gave his  verdict,
in favour of Madhya Pra-
desh only to the tune of 13.9; he
found he could not give anything
more than that because of wvarious
calculations of the total quantity of
water that would be available here
and now as against various contingen-
cies. Whereas Dr. Rao wanted to give
9 'million acre feet of water to Gujarat,
Mr. Khosla was prepared to give 9.9
to Gujarat. He wanted to do justice
to Gujarat and he did it. The
Madhya Pradesh Government wag not
prepared to accept the generous offer
made by the engineer-cum-politician
Dr. X. L. Rao, and therefore it wanted
to have a non-political engineering
expert commitice to go Into this mat-
ter, put when such a3 non-political en-
rineering expert committee went into
the matter and made an allocation, it
was not prepared to accept it.

SHRT SURENDRANATH DWIVEDY
(Kendramara): Dr., Rao intervened
after the report of that expert com-
mittee was rejected.

SHRI RANGA: Even then, it is
bad enough, because he wag offering
so much more than what ought to
have been offered but the purely
political-minded Chief Minister was
not prepared to accept it Under the
circumstances, what else is possible
except making a reference to the
tribunal?

JULY, 31, 1968
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Coming to the Nagarjunasagar pro-
ject, for the past four or flve years
we have been hearing from wvarious
sections of the House that justice was
not being done to Maharashtra or
Mysore, that so much more was being
given to Andhra. Being myself an
Andhra, 1 was wondering what was
wrong with it? There was g time
when we thought that what wag going
to be utilised for Nagarjunasagar pro-
ject was very much less than half of
the total amount of water that would
be available. Why should the surplus
water be allowed to go io the Bay of
Bengal, who is going to be benefited?
I zaid to myself: 1 have never stood
in the way, even in my heart of
hearts, of the rights of the peasants
either of Mysore or Maharashtra, but
why should Mysore and Maharashtra
go on quarrelling in this manner? So,
T wag inclined to be angry with the
Government of India for not being
willing to seng that dispute to this
tribunal. It was the Government of
India which was responsible for zll
this delay. Has this delay helped
anybody? I would like to know in
what way it was helped the develop-
ment of the Nagarjunasagar project.
It has not helped. On the other
hand, this delay hag only cast doubts
whether the proposed crest gates are
going to be installeq at all. We were
told that the crest gates would only
help to store there that much of water
as would nnt be needed by Maha-
rashtra or Mysore, instead of allowing
it to go into the see. But then, what
is the truth?

The engineers, we are told, are
again differing among themselves like
doctors, though for engineers there is
much less scope for this kind of differ-
ence than doctors. We were told that
some experiments and studies were
being made in Poona, but the regults
of those experiments and studies we
do not know. Even if those results
are placed before these engineers, it
would be impossible for them to agree
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among themselves. I cannot place all
the blame on the politicians them-
selves, because behind them there are
these engineers, and they play their
politics also. The Maharashtra en-
gincers want to please their Maha-
rashtrian ‘masters, and similarly the
Andhra and Mysore engineers. Among
thege wonderfu] experts who are try-
ing only to please their masters there
must be some judgment somewhere
together, angy thererore 1t would be a
good thing indeed to send such dis-
putes to these tribunals.

3155

But here, in between comes the
midwilie, and that jg the Central Gov-
ernment. The mother says she is in
trouble, the baby wants to come out,
but this 'midwife comes and says, “No,
it is not time yet for you.” Either the
mother would die or the baby would
die, or both of them may get suffoca-
ted. This is exactly what hag been
happening. For three or four years
this had been delayed. See this
tamasha. The Mysore Government
hag threatencd to go to the Supreme
Court. Then the Maharashtra Gov-
ernment was threatened to do the
same. Suddenly, the Andhra Gov-
ernment says: I am going to take the
initiative and go to the Supreme
Court. It was only when all the
three Governments had made up their
mind to go to the courts, exasperated
and dispusted with the Government
of India’s midwifery, that the Gov-
ernment of India thought it best to
think about it and fortunately they
came to the rirht decision that instead
of having one judge, let there be three
judges. There will be three judges.
Let them not be either Andhras or
from any of the other Stateq parties
to the dispute. Thev should not be
from Gujarat rr Madhya Pradesh In
regard to the Nnrmada project. When
It i ahout Nararinnasagar, let them
not he Mnaharachtriang or Andhras or
Mvyeareane: Int them  bhe outsiders.
They should he judres, either of the
Hirh Conrt or the Supreme Court.
Fven there, I hops my hon. friends
who had piven notice of these amend-
ments would have kept this point In
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mind; they should not be High Court
judges in the same State. But that is
not enough. An Andhra may be a
Judge in the High Court of Maha-
rashira or vice versa; he should not
be appointed. The point is that they
should not be persons who belong to
these three States, What happeng
otherwise is that our local, parochial
patriotism will come to play mischief.

MR, DEPUTY-SPEAKER: It is all
right to suggest caution. But it casts
some reflection on the judiciary that
it cannot rise obove parochial patrio-
tigm.

SHRI RANGA: [ gppreciate your
suggestion. With all respect for the
judges, they are also human beings
and Indians, Andhras, Maharashtrians
and Mysoreans and even when they
become judges, cannot divest them-
selves of their fascination for Andhra,
Maharashtra of Mysore localism or
parochialism.  Therefore, 1 should
like to utter this word of
caution so that this could be kept in
mind by the Government and by the
Chief Justice of the High Court and
also by our friends who have given
notice of these amendments. Let us
hope that once this tribunal is expan-
ded, the Government of India would
be more expeditious than they had
been till now. It is fortunate that
once in 8 while an expert engineer
had also become a Minister without
becoming half as bad as the politicians
generally are, Even then he has
become g bit of a politiclan and that
is why we have had to suffer quite a
lot of unnecessary bad blood. Let us
hope now that in the light of this
new Bill the Centre would b= very
expeditious in coming to a decision
and see to it that these guestions are
settled impartially by a tribunal like
this.

SHRT SHTVAITRAO & DFSAMTTKH
fParhhani): T wel~ome this Bill
at the hande of Dr. K. T. Ran, The
hon. Trriratinn Minister exhausted all
the remediec and attempted every-
thine he can tn po In a pnr‘ti:'!u!a'r
direction but found it difficult and
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ultimately had to resort to this Bill.
They are moving this gmendment to
increase the number of judges on the
tribunal, If judges could become more
just by an increase in their numbers,
the Supreme Court could have been
ag big as Parliament. But it is not
s0. The principle of increasing the
number of judges could be of some
use amd can serve the object men-
tioned in the Bill if they are clear
about the objectives. If we know
that the water disputes affect millions
of people, it ‘affects their lives, it
even affects the lives of their progen-
ies for Years to come and may well
seal their fate completely, when we
are very serious in seeing to it that
justice is done in such spheres, I
think it is too risky to leave it to

any judge, be il at the Supreme
Court level or at the senior civil
judge level

Justice can only be assured if what
is to be judged is clear and if what
is to be judged is controversial. If
it is a serious dispute, then there
should be some guiding line by which
the judge could arrive at any con-
clusion, and in this spirit, I am mov-
ing my amendment which stands in
my vame.

"'SHRI D. C. SHARMA (Gurdaspur):
What is that amendment?

SHRI SHIVAJIRAO S. DESH-
MUKH: At the time when I move
the amendment, I can yssure my
hon. friend that he will have ample
knowledge of the wording of the
amendment. Now, Sir, the  water
disputes have been carried on for
years together possibly because of
politicans, and more s0, according to
our learned professor, because of en-
gineers. Our hon. friend Prof, Ranga
forgetg that our hon. friend the Minis-
ter is both a politician and an en-
gineer. So, I do not know which
quarters he had in mind when he said
that the disputes drag on for years
together. But I think if this spirit of
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parochia] patriotism is not to be trang-
mitted to the judiciary, it will not be
enough if we insist as to which State
that judge should come from. If a
particular State which is a party to
the dispute applies to the judge in
writing that the principles on which
the dispute applies to the judge in
decided upon first; then I think there
is a reasonable guarantee that justice
would be done. Why a reasonable
guarantee should be had ig simple
enough: every lawyer knows that the
question of fact is more a sacred
matter of dispute than the question
of law. For instance, whether the
court has jurisdiction or not can be
tried as a preliminary issue; whether
it has a limited area or not could be
tricd as a preliminary issue. And
once the legal issues are settled, then
the courts can go into the facts. There-
fore, it ig left to the discretlion of the
tribunal. Even if the tribunal falls
to exercise its discretion, it will ulti-
mately seal the fate of millions of

people. We have to safcguard against
this.

We have the experience nf the
Mahajan Commigsion, Mr. Mahajan
was a man who presided over the
Supreme Court of this country. Ana
vet he had shown how communal he
could be; he had also exhibited how
parochia] he could be.

SHRI S. M. KRISHNA (Mandya):
1 rise to a point of order. With great
respect to my hon. friend Shri Shiva-
jirao S. Deshmukh, let me submit
that, firstly, Mr. Mahajan is not here
in this House to defend himself.
Secondly, he is dead. And about a
person who was the Chief Justice of
the country, to say that he was com-
munal is not in good taste.

SHRI A. S. SAIGAL (Bilaspur): Sir,
a point of order. It is not correct on
the part of the Members to say like
that as regards the judges who are
appointeq by the President and with
the consent of the Government, ana
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the Chief Justice of India. If we, the
Members here, are going to criticise
the judges when they are not here,
1 think it is not correct.

SHRI D. C, SHARMA: He must
withdraw those words.
SHRI S. M. KRISHNA: ] demand

that the words should be expunged.

MR. DEPUTY-SPEAKER:
order. I myself was going to inter-
vene. The hon, Member is perfectly
within hig right if he were to criticise
the decisions, but if he were to attri-
bute motives and say that he was pre-
judiced by a certain communal consi-
deration or otherwise, it is not fair to
him nor Tair to this House. (Inter-
runtiom) Therefore, what he has ulti-
mate!y reported, that is open to dis-
cusgion and that could be debated
here, but if he attributes even py =
suggestion. it is not digrified in any
manuner and that should not be tole-
rated in this House. Omitting that,
he cap continue.

Order,

SHRI INDER J. MALHOTRA
(Jammu): His remarks were perso-
nal, not aboul ihe decision of the
Commission both  the remarks
should be expunged.

iy,

MR. DEPUTY-SPEAKER: The best
thing would be, he should withdraw
that portion, that he was motivated
by communal considerations,

SHR1® SHIVAJIRAO S. DESH-
MUKH: My trouble is I am not
permitted to comple.e the sentence,
because for anyone who has any
understanding of the background to
the partition of this country, who
wants to read the Mahajan Commis-

sion’s report, the spirit with  which
the precedents Mr. Mahajan has
quoted would be evident. That ex-
plains the man. We are not con-
cerned with the man.

MR. DEPUTY-SPEAKER: [ have

heard you clearly. You said that he
was communal and he was prejudiced
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because he was communal. That por-
tion you better withdraw. That woulq
be more graceful.

SHR] SHIVAJIRAO S.
MUKH: I have no hesitation in
withdrawing it. But to think that a
Judge would be just is a pre-supposi-
tion which is nothing sort of danger.
When we legislate about the settle-
ment of disputes affecting the lives of
millions of people, the elementary
precaution this House should take is
to see that a Judge, howsoever high
and senior he may be, whichever State
he may come from, should not be the
ultimate decider of the fate of milliong
of people simply in the air. If you
go through the Mahajan Commissions”
report, you find there innumerable
references which  are  unreasonable
and such indiscreet applications of
principle that you shudder to th'nk of
them. 1f some guidelines; are given
to the tribunal that it should first
decide upon questions of nrinciple be-
fore going into the getails of the shar-
ing of waters hetween different States,
it would be in th. fitness of things.
There have been scores of disputes in
world ecourts. Time and again the
issue has been raised before interna-
tional enurts as to what should he the
princinles on which waters of inter-
State rivers should be shared between
diffrrent riparian States. Even in @
federation, the same principles ean be
imported with such modificatinng that
Tndian eonditions would imply. There-
fore, tn insist on decision of principles
je just and fair. T honestly urge on
the Minister to accept this amendment
breause it has been moved only but of
anxiety to see that justice is not only
allewed to be done, but Justice 1=
forced to be done.

DESH

MR, DEPUTY-SPEAKER: T would
lik~ to caution members, particularly
Mr Destmulbh. Ac T pointed out
when Pref. Bonga was making his
submissinn are we tn give an impres-
sion in thic Hovse that whatever high
position he may be holdine a jndge
cannot be nbjective and impartial? Is
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it proper and dignified? No member
should make such a suggestion in a
general way or by insinuation. Your
other arguments are quite sound. But
if you gtart with this premise, that i8
not correct.

SHRI MANUBHAI PATEL
(Babhoi): Prof, Ranga in his
speech said that Judges from certain
linguistic States like Gujarat or
Maharashtra should not be appointed.
That is a reflection on the Judges.
Judges are Judges, whichever State
they belong to .

MR. DEPUTY-SPEAKER: 1 cau-
tioneq Prof. Ranga and he accepted
my caution.

SHRI SURENDRANATH DWI-
VEDY: If I say that the Judges who
are to be appointed must have served
on the bench for so many years, he
must not belong to any particular
State, etc, it is no reflection on the

Judges. Those principles can be laid
down.
MR. DEPUTY-SPEAKER: Mr.

Deshmukh was saying that certain
guidelines must be laid down for
coming to a decision. It was in that
context thtat I referred to it, Nothing
veyond that.

SHRI R. D. BHANDARE (Bombay
Central): This Bill seeks to bring in
a very small amendment, You should
not have allowed Prof. Ranga to refer
to the disputes which are in existence
between different States. Having
allowed him making a reference to
those disputes, which are in fact in
existence, which are points of ggita-
tion—disputes regarding Nagarjun,
Krishna-Godawari and Narmada—I
think other hon. Members would be
Justified in making a reference to
them. These things should not have
been allowed. But you were good
enough to concede g reference to them,
Therefore, as I said, other hon. Mem-
bers would be justified in making a
reference to them,
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MR. DEPUTY-SPEAKER:; 1 have
not objected to a reference being made
to them (Interruption).

SHRI A. S. SAIGAL: Shri Ranga
nas already referred to the dispute
over Narmada. 1 have a right to re-
ply. I come from Madhya Pradesh.

MR. DEPUTY-SPEAKER: When
we are discussing this Bill we cannot
possibly preclude a reference to the
disputes. But the only point is that
these disputes should be referred to
only incidentally. If hon. Members
harp on them it is not good. Some
water disputes are there and there-
fore this Bil] has come to enlarge the
scope of the Tribunal

SHRI R. D. BHANDARE: [t is not
correct to say that because of the dis-
putes this particular amendment has
come forward.

SHRI SURENDRANATH DWI-
VEDY: Sir, are we going o discuss
who is going to say what in regard to
this Bill? are we on a point of order?

SHRI R. D. BHANDARE: Sir, 1
am in possession of the House. I am
not yielding to anybody.

SHRI SURENDRANATH DWI-
VEDY: Sir, T rise to a point of order.
Is an hon. Member within his rights
to say that other hon. Memberg can-
not speak such and such things in
this House?

MR. DEPUTY-SPEAKER: Shri
Bhandare has made a suggestion. I
do not want to shut out completely
any reference to the disputes. But
because I permitted Shri Ranga to say
something it does not follow that all
things are permitted.

SHRI D. N. PATODIA (Jalore):
Sir, I rise to a point of order. Can
an hon. Member give suggestions in
the name of a point of order? Shri
Bhandare gave suggestions in the
name of a point of order. You should
have ruled it out of order. Nobody
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can preclude a speaker from dealing
with the subject of a Bill which s
before the House, Therefore, it is a
fantastic suggestion that a Member
cannot refer to water disputes.

MR. DEPUTY-SPEAKER; Urnfortu-
nately, in the name of points of ordsr
many things are said. I rule it out.

Wi q®o Qe Wmi (A1) :

J-aw  wEgT, ¥ faT w9 wor w0

wmgar § e S Ew q T AT &

F wrf foemm 98 &@ wifgd

At ag WY TMEEgT ¥ F FA TIgAT

g & i feege @1 AT fom s

ST fermeiegdr o 4 a1 A

gg Wt wTT A @

*i st @t (67): Sara
ARISA , Ty W WA ore-faarg w1
e § w1 99 faqrg & fraery & fao
ag it faet 4w ffrar Tan @ ag @me &
qra g gA7 F€ g2 T ¢ ) 90y
T W ¥ AN ag faw ag g dwr
fFarmmi @ S8 ¥ ag wfgx dm@r &
AR AEgR T e f& 7 jo@@T &
a19 7 fq9 §146 & U=q F 98 7 wicd-
QAR ZTF T HEAT 10T TUIT
faamdr W@ag zad oA A g7 o Fy
o T MAFA &1 ag welrwifa gw
ara € f7 fom e 7 &8 a@ o 53
Afeat sl AR ag o frr 2 377
Nasa 4 d) o fei & afw
AT W W F wE A aArT
HUF AT AT W AL MY,
wiaw ¥ gAfeF g=fa T TN &
I W o9 & e fAiv
g9 If T GwEnm w1 gHA 10
g ¥ W R & OF
g9 femr s fae s fem &
9§ FgN AqEA E f& F T g
aife @ wgeryi  wwWeaTs) @ gw
ATt w ;ofum g e
AT va AT E A W A
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€1 aT & | 947 9 7@ AT F w9w G
¢ Toma Ig faw o s Ao
HEEACIEI G Rl e
wifgd a1 | & R H A9 QW A7
¥? zww A afzgi 9 a<E W@
AR g W WS Aae ¥
argw a1 f& ow sma & A W
¥ 7g Afei gt § W I¢ 99-
faare & wwed d@ g1 wE§
wiT ag qur W gs | afew ag gwia
Naaggfes ao o7 -faarst
1 OF oo gferwr & ¥ faw
mrg) freX T A @ Afea s
faarsi =t v =9 fear mar W &
Fefy T @ Q€W XA TE
ToAfos Siwm ¥ 99 wa-fra
w @, fraem a8 ek
feeeg a7 T 1 afvmmiaey 2w s
oF T AT gEEnm s S uw aE
W o1 faoy wag e
9@ | T TH I & 1 T EFR
ar g = AT § wfew S R e Oy
Ta-faEaR Fr oF g qTA § WX T W
0 A WA FHA A LA AW 7
IAA TR W R

15.37 hrs.
[Snir1 THRUMULA RaAo in the Chair]

# et s femrm Tz g fe gw
M f30® %2317 3957 Zrgqas
F T AT ATTI AT AT
gz 0% smr71 T3 FER A0 AfeT
grAat  ® @4 A4 qFan fFaa §
AFFLATT AT A § AT IAF
dTF oz, q amer AT At qa fE
a1 T 1A @ Ay o Ll
Wl7 wfis g7 T2 MY marEiian
HEFT AET CF T F AW BT
g 7 f77% f5 w1t 2w afaru
fAMIFTaT § AT AT | WL
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TwifaF Ffezwrr gq foar o A
T T WA wfes § ale
Tar agt & sw e agr a4 aren

g

Fzgra f M7 eqr fa=raw
g § & ag 9 sarea a1 fema
Fron fear T R g AT T e B
a7 w1y WY wrgar & faare "ady
way £ 3 307 ety ¥ | ¥ qem
W F g9R qd g wewrag ¥
aran & fr agrwn feafy @) fagirasa
# e € ad gf & o wiw
® St geg A4 @y gWl §
T[@ AT W AT AT AFT WA
g1 fog adar gt ¥ 17 # A0
afgadl a1 wer foic @, awar
F =z It gt atw ag mifeardr L&
ge & foms fou f& #dm ATmT
sItart FgAr e fF 29 %1 &m 3
wG1 | fI@w 20 AT & 9§ Wa}
AT KW WY § WT THET & QI
FIAAT & 399 ITFHT WE 1 Ag WA
a0 § F g @i TG § FhET A
mq F1 Fga1 ATgwT g fFoag 9v mer
F F1oo g ogrfe wv & F ST
40 otg wnfgard) wifs a9 9@y
% sqq & 97 mfeafeai & wng ) @7
a5t  ate F @ar § W1 AR glad
dgaeadl g | H wOw =W
fgamir argT § 5 72 7w w2wm o
| Wi FdEr avy ¥ e
a8 FAT Toq fRa®T g7 Tdar Qi
N A AG HAA | F w1 IR FT
wwan g o g@ a7g 1 gF aromT 11 gart
QF WBS &) o JeSEAT =qTn arsft
g 3 waF! qg WET Wl EE R
& uwdfa § [ § awiw
w A ew a7
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79 @ F AR A AT FT 77
famr e § & ot fofw fRdr
77 wedl fFq a1 | F d oo @
HETAL AN AT ¥ IH FT @S FAT G,
AfFr 97 F foia o=dt €1 1 org @
1 F1 AT eqTA T A aGniEy fF
frotat ox o gfee & #18 qame
qq2 |

o7 4z @A § g ¢ fE et
1 gw 7 F far oF a7 & o
§ | 9T IF qF wem WA AT AT
g v gfem wew d, @er AR
g @ f& e W aw A F fan
T 7t 9% sfavas #7 o9TErT war
o7 39 qHG A q9A FHAT A T N Fw
F U T A1 fE TA F AT Ay
gam A A T o T A
Heq g2W ¥ OF werg oft wmfe dar
g W ag F ey wAT T 2w
A FT ST F AT T 477 i@ g
AT AT FE ARgE@ T LA™ |
qw A aA ey nAr 3

TEr A€, ¥z A d oA g e
I AIETL A FRFL RT W &AT
TR &1 & AT 41 1 THAT FET FIW
¥ 700 HY GgeT & AT T H 100
Wi JgdT & | 29 §F HHEdT 5 gA A
FCF QF FIT JT AT FT T J2AA &
40 AT FAAT KT AT FT AAT ATAY
§ 1 agh o uT 6T gW TA AT &
Wl TAANT BT AT STET & |

afea § za faw % ¢ ¥ @A
fegnagmifa Mg @ fam &
g STAT W T & 3T A FIA W
T T E1 AT AT @I | ASAE AT
faerra & o7 @@ 912 WE@AT § ATEA
wrar §, g A war g | SfEE @ aw
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@ § 39 & weaT fyoig ool ¥ Sl
& smg

MR. CHAIRMAN: 1 see a long list

©of names here. I would request the
hon. Members to cooperate with me

so that everybody gets his chance.
Shri R. D. Bhandare.
The Deputy Speaker has already

laid down the general line of debate
and has permitted to refer; generally,
to disputes that are pending, But the
provisions of the Bill have to be
adhered to as far ag possible.

SHRI R. D. BHANDARE (Bombay
Central): Mr. Chairman, Sir, I res-
pect your ruling. I had raised the point.
When the Deputy-Speaker allowed
the hon. Member to refer to the dis-
putes, then the flood gates are open.
It is but natural that in the interest
of those States we belong to, we should
not allow the points to go undisputed.

Sir, so far as the Bill is concerned,
the Bill seeks to incorporate a very
small amendment,

In the Act No. 33 of 1956 there was
a provision for one-man  Tribunal
Now this Bil] introduces an innova-
tion. Instead of one individual, the
Bill seeks to have three. It says:

“The Tribunal shall consist of
a Chairman and two other mem-
bers nominated in this behalf by
the Chief justice of India from
among persons who at the time
of such nomination, are Judges of
the Supreme Court or are Judges
of a High Court.”

When the Act of 1956 was passed,
this point was raised by a number of
members; at that time, some of them
had insisted that the Tribunal should
consist of two persons and some of
them had insisted that the Tribunal
should consist of three persons, But
at that time the suggestions were
not accepted. At that time one Judge
was thought to be enough to solve the
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dispute or to give a decision on a
dispute referred to him. Now because
of the experience after 12 years, the
Government has come forward with
this Bill with sufficient experience at
its command and Government ig try-
ing to make this amendment. I, there-
fore, upport the Bill in toto.

While supporting the Bill, I would
like to oppose some of the amend-
ments, but I would support the Gov-
ernment amendment..

SHRI DEORAO PATIL (Ycotmal):
It has not yet been moved.

SHRI R. D. BHANDARE:
understanding that it has not bzen
moved. I am looRing at the papers
before me and, therefore, I am reflect-
ing on those. When I read the Bill as
it is, 1 thought that there was some
lacuna,—in case a vacancy arises how
that vacancy should be filled in. The
original provision in the Bil] was that
the wvacancy should be filled in by
the Government. Now the Govern-
ment has come forward with an
amendment , which is quite in tune
with the principles accepted in the
original Act and in the Bill also, that
it should be filled in by a person to be
nominated by the Chief Justice. It
reads:

I quite

“Such wvacancies shall be filled
by a person to be nominated in
this behalf by the Chicf Justice of
India in accordance with the pro-
visions of sub-section (2) of sec-
tion 4.”

So, this is quite in tune with the
principles accepted.

Mr. Shivajirao S. Deshmukh has
made a point that, when the dispu:‘.e
is referred to the Tribunal, certain
guidelines should be given by the
Government, and those guidelines
should be accepted by the Tribunal.
I do not know whether it will be juri-
dicaliy right to give directiong to the
memb~+= of the Tribunal who are
Judges of either Supreme Court or
High Court. I do not know whether
it can fit in with the concept which
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we have accepted, the concept under
jurisprudence. I, therefore, simply
question the propriety of the sugges-
tion which is sought to be incorporated
in the Bill through an amendment by
Shri Shivajirao S. Deshmukh.

A point was made by Prof. Ranga
that the tribunal should not be pre-
sided over by judges from those States
which are parties to the dispute, I
cannot agree because once we accept
that they are judges, they are judges
for all theoretical and practical pur-
poses, and their integrity and imparti-
ality should not be questioned
or challenged at all. If we were to
accept the suggestion of Prof. Ranga,
we would in a way be questioning that
integrity and impartiality, Whatever
may be the arguments, that the judges
are after all, persons belonging to the
particular State, so they may be sway-
ed by the parochial sentiments—all
these could be advanced against any
person who might be there. But once
we accept a High Court Judge or
Supreme Court Judge on the tribunal,
the presumption is in his favour, If
that presumption is rebutted and pro-
ved that they are not impartial or
upright or that their integrity is 1n
guestion, we have some other remedy.
Therefore, even that suggstion made
by him is not acceptable to me.

Coming to the actual disputes, res-
pecting your guidline that we should
not refer to  disputes agitating the
minds of people in different States, I
would like to clarify one point that so
far as the Krishna-Godavari dispute
is concerned, it is there and we insist
that the tribunal should be appointed
at the earliest possible opportunity so
that this dispute is solved once for all.
I am not going intn the merits of it,
since 1 accept yonur ruling that 1
should confine myself to the measure
before the House. T support the mea-
sure as has been brought forward.

SHRI H. N. MUKERJEE (Calcutta
North East): Mr, Chairman, the main
provision of this Bill is generally ac-
ceptable. It is a noticeable fact that
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controversies in regard to our river
waters had reached such a phase that
the National Integration Council had
to take notice of it and there is a reso-
lution on river water disputes which
the Srinagar Conference adopted.
Their recommendation was that in
view of the complexity of the existing
issues, not one Judge but at least, three
Judges should be there. I am glad,
therefore, that the Minister has
brought forward this legislation so
that a tribunal of three Judges could
look into the river water disputeg that
are so very much in the picture.

It is a sorry reflection on the state
of affairs in our country that we do
have these disputes jn the manner
they have emerged. Bowing to the
decision of the Chair, I also am not
going into any detail in regard to the
different disputes, But I just fail to
understand how it is that when there
is one party which is in charge of
the administration of the whole coun-
try—and till recently was in control
of all the States in the country—these
disputes could go on as merrily and
4s mischievously as they have as far
as the interests of our couniry were
concerned. I have a fecling that we
should have put the disputants, those
who werc carrying on the controversy,
in a room, just as members of the
jury are locked up, just as Cardinals
who elect a new Pope, are locked up,
till they agree.

Before 1967, when different parties
came to power in the different States,
I was in Ahmedabad, and in regard to
the Narmada dispute I was taken to
a sort of exhibition where they show-
ed us the Gujarat case, and they were
telling us that their concern was
about the immediate desirability of the
project. If the matter is technically
so desirable and economically also
desirable, it just beats me that a coun-
try which has been run by the same
political party all over the place has
failed in getting a concensus evem in
regard to these matters, but I am not
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going to make much of 5 point of it
But, I really feel very disturbed when
we get to know, as we did last year,
that in regard to the Nagarjunasagar
project, the merits of which do not
know much about, Dr. Rao had come
forward enthusastically with the
idea that if Rs, 20 to 23 crores were
spent at that particular time, then we
could produce in Andhra surplus rice
to an extent which would have en-
abled us almost tdo away wih PL~
480 imports for which we were pay-
ing at that time every month about
Rs. 50 crores but, it could not be
done because in regard to the high
dam or low dam or whatever contor-
tions were brought into the picture,
the controversy went gn and the
couniry was deprived of this chance.

in our country the rivers have been
a unifying factor,

W1 Fa, aRT 99 AeEfc aeeaf
T2 fart Frafy safens afafa g7

This is the invocation. All these
rivers are in different parts of the
country, We were reminded of the
unity  of our country when we
thought  of our rivers, but the
rivers of today have become a
point of controversy, a bone of conten-
tion. All these disputes are in the
picture. Therefore, something has to
be done to secure an expeditious solu-
tion of these disputes, And three
judges, surely, would be a much bet-
ter body of people, but I have one
grouse in regard to this matter.

It seems that the Government can
get judges of the High Court, Judges
of the Supreme Court as well as ex-
judges of the Supreme Court. Ex-
judges of the Supreme Court are like-
ly to be a little older than ex-Judges
of the High Court. If you want to dis-
criminate between the judges of the
High Court and the judges of the
Supreme Court, you are welcome, but
I do not understand the ligice of it.
Besides, I am against the idea of ex-
judges, whether of the High Court or
Supreme Court, being liable to ap-
pointment on bodies where the Gov-
ernment has some say, because I have
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noticed for many years now, and this
has been mentioned repeatedly in this
House, that the lure of appointment
after superannuation is one of the
most demoralizing features of publie
life in our country. I have had the
mortification of even seeing some very
distinguished and independent-minded
judges trudging along in the corridors
of the Secrelariat in Delhi in search
of some kind of superannuation ap-
pointment. I do not like it at all.

The Government has so much pat-
ronage, Only the other day, my friend
Dr. Ranen Sen asked a question, Un-
starred Question No. 1031 on 26th
July, and he elicited the information
that during the last five years, 419
commissions or committees were get
up, and it was added with wonderful
irony, that the commissions and the
committees complete their work with-
in the specified or extended time
limit. Almost every five days Gov-
ernment appoints a commission or
committee, In flve years there have
been 419, and judges look up for ap-
pointment. It is a very bad thing for
any ex-judge either of the Supreme
Court or High Court to look forward
to that kind of reward which is now
being offered by the Government of
our country. Since our friend Dr.
Rao is a distinguished engineer, we do
have great expectations in regard to
what ought to have been done. That
is why I wonder why it is that our
reverine  resources which are go
magnificient have not been exploited

in the manner they ought to have
been.
16 hrs.

I discovered while reading some-

thing in the Library that in the last
century in Madras Presidency of the
olden times, there was an  eminent
English engineer, Sir Arthur Cotton
who did very valuable work. There
is a book on him by his daughter
which referred to the Idea that Sir
Arthur Cotton had of linking up the
Ganga right from Calcutta to Cape
Comorin. connecting Mahanadhi,
Godavari, Krishna, Thungabhadra,
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Kaveri and Tamraparani. That was
-one idea. Further, he had the idea of
a canal on the West coast right up to
Karwar, a canal from Madras to the
West coast, from Nellore to Wardha
and then to link up all these rivers
including Tapti and Narmada. This
kind of a scheme could be made by a
British engineer working in this coun-
try in the seventies of the last century,
We do not seem to be making much
of an advance in regard to this kind
of a matter. T do not see why we
cannot take some really genuine steps
in regard to this matter, The railways
are there, no doubt. At the same time
our waterways require development
in a fashion which I am sure we
have not been able to undertake upto
this present moment. When we have
got engineers, why s it that these dis-
putes become so important? Prof.
Ranga very rightly pointed out that
even our technicians and engineers got
political orientation only because of
the lure of office and appointment,
publicity and piominence in social life,
This is something which goes against
the grain of Indian life. Think of our
rivers—such beautiful names.

I was a member of a parliamantary
delegation which went to the Soviet
Union. We discovered how they have
connected from the white sea and the
Baltic right down to the Black Seca
and the Mediterranean and the Cas-
pian Sea. They are all linked because
of the canal system. We were shown
the Moscow river which at one time
was very slugpish but which because
of the canal system they had  been
able to make navigable, Dr. Rao him-
celf has seen it. Maybe, we cannot do
it because we have so many other di-
fliculties; I need not go into them in
great detail. But why do we not get
started? We have such enormous
resources, Why do we have to be
bottled up with all our ideas lacking
fruition hecause we could not go
ahead with imaginative construction
of these schemes about which  Sir
Arthur Cotton could talk about in
1870; :ill in 1960 we have not been
able t» do much about it. Therefore,
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I do wish that our river waters, won-
derful resources of energy and pros-
perity that we have got in them,
should be properly utilised and all
hurdles in the way of their utilisation
removed. For this purpose, a tribu-
nal is necessary. Unfortunately con-
troversies crop up. But I wish Gov-
ernment does something about it to
cxpedite decisions by these tribunals,
In regard to the appointment of ex-
judges either of the High Court or of
the Supreme Court, I do hope that the
Government would give some consi-
deralion to the point raised. 1 had
not given notice of an amendment as
I very well know the fate of amend-
ments and that is why I thought that
it was perhaps a waste of time, How-
ever, finding Dr. Rao in perhaps an
accommodating spirit, I make the sug-
gestion and if he puts it down, I shall
be happy and the public life of this.
country would secure some kind of a
possibility of improvement.

SHRI P. VENKATASUBBAIAH
(Nandyal): Dr. Rao has come for-
ward  with this amendment  after

twelve years as he hus realised the
futility of this matier being settled
outside the purview of a tribunal or
court Members of the Opposition put a
very pertiment guestion: Did not most
of the States involved in these dispu-
tes, including the Central Government,
belong to one political party?

Sir, these water disputes like the
border disputes are such that they will
transcend all political barriers. I do
not think Shri Nath Paj of the PSP
will agree with Mr. Krishna with re-
gard to the Mahajan Commission
report or with many other disputes
that concern not only the borders but
the rivers. So also, the malady is the
same with the Congress party. There-
fore, 1 wanted to bring to the notice
of the Government that they should
not have spent that much of time as
to come to this painful realisation that
these matters cannot be settled among
the Stateg concerned, but that they
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should be referred to judges or a tri-
bunal in whose impartiality we do not
have any doubt.

Another point which was made out
by some of our friends is with regard
to the appoin.ment of the judges to
the tribunal, and there, the bona fides
of the judges with regard to which
State they belong and what type of
people they are, were referred to. 1
think it is most unjustified and it is
not proper on our part to guestion the
mmpartiality of the judges. We must
be free from these ideas, and I am
sorry that this matter has lent scope
10 be discussed in this fashion in this
House.

For instance, Mr. Mahajan does not
belong either to Mysore or to Maha-
rashtra. Even that poor gentleman is
=ubjected to much ecriticism about his
partiality. The aggrieved party natu-
rally would like to have some causes
s0 as to please their electorate some-
where. In all these matters, my charge
against the Government is that we
nave wasted precious time and we
were not able to make the maximum
utilisation of the water potential in
the country; that we were made to
depend upon the PL-480 imports for
vternity,. We were boungd insepara-
£ly to a foreign country—whichever
vountry it might be—that has taken
away that self-asserting spirit of the
nation. If some of these disputes had
been settled a long time back, like
the Nagarjunasagar project or the
Malaprabha, Ghataprabha, Upper
Krishna or any other project in My-
wore, Maharashtra or Andhra Pradesh,
ang if they could have come into be-
ing , I think the country’s food position
would have been quite different.

In all these matters, I also see the
nand of the bureaucracy wielding it
influence behind the scene. The un-
fortunate controversy with regard to
the Narmada water dispute is stand-
ing example, It is poor Govind Naraln
.Singh who was uttering parrot-like
the words that were prompted by Mr,
Qulati, Mr. Gulati hag been doing this
sert of mischief and misleading the
poor Chief Minister of Madhya Pra-
desh, and he iy the gentleman who
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was responsible for this Indus Waters
Treay and had done incalculable
harm to this country and this man, as
Mr. H. N. Mukerjee has rightly point-
ed out, belongs to the category of
superannuated persons who loiter in
the corridors of tthe Government
Secretariat in Delhi or some  other
place to have some appomniment here
and there. So, I would warn the
Government to be aware of these un-
scrupulous bureaucrats who accentu-
ate the differences between the States
and which ultimately go against the
interests of the people and the coun-
try at large.

The problem is not so insurmoun-
tuble as to baflle any solution. The
main criterion should be this; the
waters should be utilised, whether it
is in Maharashtra or Mysore, Madhya
Pradesh or Gujarat or Andhra Pra-
desh, because, in this country, which-
ever big river we take it flows through
so many States. It is not as though
it is a new thing that we have now
discovered. As a matter of fact,
these rivers which hapen to be the
sources of integration, as Mr. H. N.
Mukerjee has rightly pointed out, have
now become a bone of contention and
have aroused considerable passion.
For instance, the controversy that
went on between Madras and Kerala
with regard to a particular project
has hampered the development of
Kerala. In the long run, both States
were the sufferers. From the national
point of view, it is better that dis-
putes of this mnature are settled
quickly.

SHRI RAJARAM (Salem): Which
dispute?

SHRI P. VENKATASUBBAIAH: 1
do not remember the name of the
‘river, but there was a dispute. But
1 gm not casting any aspersion on
the Madmag Government.

SHR1 RAJARAM: I only wanted
a clarification. You must be talking
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of the Bhaktavatsalam Government,

not Annadurai Government.

SHRI ‘P, VENKATASUBBAIAH:
So far as Krishna-Godavari dispute
is * concerned, the first agreement
was made in 1851, but then the
States involved were not Andhra or
Mysore as they exist today. The
complexion was quite different. The
composite Madras State was a party
to this agreement. Then the award
of Hafiz Mohamed Ibrahim came.
Whenever these matters are sought
to be discussed, a lot of heat is
caeated with the result that we are
not able to make the maximum uti-
lisation of the waters.

I hold the view that Dr. K. L. Rao
should not appoint retired Judges,
whether they belong to the High
Courts or the Supreme Court, I en-
tirely agree with the view expressed
by Prof. Hiren Mukerjee in this
regard. These tribunals must also be
given a time-limit within which the
dispute should be resolved. There
should be a specific stipulation about
time-limit in the terms of reference.
Since these river water disputes in-

velve going into several technical
matters, the tribunals should be
assisted by a technica] and expert
committee,

I would also guggest that the tribu-
na] should not be hamstrung by the
imposition of any type of terms of
refercnce from the Government.
They must be able to frame their
own terms of reference based on in-
ternational and notional practices.
When the dispute is referred to
them, it is up to them to decide in
what manner it should be settled. In
apite of the appointment of the
tribunal, even now the concerned
State Governments may realise the
utter futility of prolonging the dis-
putes, which helps none but injures
the interests of the country and may
resolve their differences and go
ahead with the execution of the pro-
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Lastly, I would appeal to Dr. K. L.!
Rao that the time has come when
the Central Government should
handle the execution of major river-
valley projects. By allotting amounts
within the State ceilings, the comple-
tion of the projectg is delayed and
the estimated cost also goes up, In
one case, it has gone up from 50 to
Rs. 150 crores. There are so many
instances like that. So they must
first see that all the major important
river valley projects are handled by
the Central Government and enough
finances are allocated to those pro-
jeets for early execution. Also, they
must make up their mind to have a
full assessment of the water re-
sources that are available in this
country. There is no such data with
the Government of India available
at present. Therefore, ag assessment
of the water resources must be made
available and the important natiomal
river valley projects must be taken
in hand by the Central Government.
If necessury they nust be financed
by the Central Government as is
being done in the case of three or
four national projects by allocating
some fundg outside the State ceiling.
They must do it early so that these
projects are completed as carly as
possible,

SHRI P. RAMAMURTI (Madurai):
Mr. Chairmvn, Sir, Shri Mukerjee
made a reference to the fact that
despite the fact that there hag becen
in existence governments of the
same party, namely, the Congress
Party, in various States, these river
water disputes have not been settled
for the last so many years. My hon.
friend, Shri Venkatasubbaiah told ug
that it is a very delicate question
and it cuts across all party lin2s. He
said that both with regard to the
border disputes as wel] as with re.
gard to these rivar water disputes
no party would be gble to take up a
position of opposition. I would Hke
to remind him that when the whole
question of Andhra- State -was. thery
and when Members of the Congresp
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Party belonging to Tamilnad and
Andhra were at loggerheadg with re-
gard to the question who should own
Madrag City or where Madras City
should go, our Party members whe-
ther they belonged to Tamilnad or
Andhra took a unanimous decision
that Madras City should be in Mad-
ras State.

SHBRI P VENEKATASUBBAIAH:
But in the case of Chandigarh a
Communist in Punjab says one thing
and a Communist in Haryana says
another thing

SHRI P. RAMAMURTI: Similarly,
I am sorry Shri Venkatasubbaiah
made a mistake with regard to the
dispute that exist between Tamilnad
and Kerala. O.her river water dis-
putes are of a different type. For
example, Godawari starts in Maha-
rashtra and flows through so many
other States and ultimately through
Andhra. So, how the water should
be shared beiween the varioug Slates
through which these rivers flow is
the point at dispute betwcen these
various States. But with regard to
Madras and Kerala there is no river
which starts there and flows into
Madras, The dispute there iz the
other way round. People say that
all the rivers that are starting on
this mountain, the Western Ghats,
flow in such a way that too much
water flows into the Arabian Sea.
The Kerala Government or the
Kerala people will not be able to
utflise all these waters. Therefore,
the suggestion is, why not divert
those waters into Madras State? This
has been the demand of the Madras
Government for a pretty long time.
One such dispute was with regard
to Parambikulam. With regard to
this Parambikulam water dispute 1
would like to remind you that where
there is a will there is a way. For
twelve long years during which pe-
riod there wag Congress Government
bath in Madras; and in Kerala no
settlement could be reached at all.
They were at loggerheads. But when
tlé Communist Mindstry under the
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leadership of Shri E, M. S, Nam-
boodiripada came in 1857 the prob-
lem was solved within the course of
six months. How wag it done? It
was solved because we felt that this
is not a matter between two States
but it is a matter where the people
are involved, where the welfare of
people is involved. Therefore, we
said, after all Tamilnad does not
need water for irrigation in the
months of May, June and July. Dur-
ing that period there is heavy rain
in Kerala and, therefore, irrigation
in Kerala does not depend upon this
river.

There is enough water; therefore
let us store it in the Parambikulam
Dam, allow the water to flow into
Madras during the period when there
is heavy rain in Kera!a and stop it
after that, and during the period
when there is no rain in Kerala
allew the water to flow into Kerala.
Thig was the device that we found
out because there was a will, an
approach.

This problem was approached by
the Communist Government in 1857
not from the point of view that it
was a question of Tamil Nad or
Kerala but from the point of view:
that the people of both the Statea
are pcople of this country, they are
human beings, and therefore all of
them should benefit, From that poin&
of view we were able to find a solu-
tion.

To our sad regret, this solutionm
that we found out was made a polnt
of attack against the Communimt
Government in Kerala by nobody
else than the Congress Party. Be-
cause we gave water at that time
they said that this Government must
be overthrown because it has given
the waters belonging to Kerala to
Tamil Nad. That is how they be~
haved.

Therefore all that I want to poﬂ
out is that if there is a will, if this
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problem is approached from the  questions are not allowed to conti-

point of view of the well-being of
the millions of people of the coun-
try, to whichever State they may
belong, a solution can always be
found for every one of these dis-
putes. Unfortunately the Congress
Party in this country during the last
20 years of its existence in govern-
ment after independence has not
been able to bring about a solution
because they have not approached
the problem from this point of view.
I am not now going into what is
their point of view. Therefore a
situation hag come when this ques-
tion can only be resolved by refer-
ence to a tribunal.

Of course, it is not Dr. K. L, Rao's
experience tnat has made him bring
forwaurd this Bill. This ig a question
which has been  accepted at  the
Srinagar Conference. Shri  Sun-
darayya, the General Secretary of
our party, raised this question there
and asked, “why are you allowing
these river water disputes to conti-
nue for long?". He said that these
things should not be allowed to con-
tinue for more than a year and if
the concerned States are not able to
bring about a settlement within a
year the Centra] Government must
refer it to a tribunal. He suggested
that instead of having one Judge on
the tribunal have three Judges It
wag accepted at that conference and
as a result ¢f that this Bill hag come
forward. I am glad that this Bill
has come, but this is only one aspect
of it

The tribunal was in existence long
ago. Today you are just increasing
the number of judges. Very good.
But are you going to refer these dis-
putes, for example, the Godavari dis-
pute which has been in existence for
wmpteen years or the Narmada dis-
pute which has been in existence
for nearly 10 or 15 years, to the
tribuna] linmediately so that these

nue as a festering sore in the rels-

tions between the various States?
Thut is the question.
Therefore, while supporting this

Bill, 1 would only urge upon the
Government not to procrastinate, not
to delay, not to be moved by poli-
tical considerations with regard to
this State or that State, not to yield
to the pressures of Congress groupe.
I am not talking of other groups,
because after all both in Maharashtra
and Andhra there are Congress gov-
ernments. The whole thing has now
been functioning on who is the Chiet
Minister who has greater pull with
the Central Government, whether
Shri Brahmanand Reddy has the
greater pull and with whom has he
got a pull; has he got a greater pull
with Shrimati Indira Gandhi or haas
somebody got a pull with Shri Cha-
van or Shri Morarji Desai? The
whole thing is being discussed and
decided on the basis of personal
equations and pulls and counterpulls.
Therefore I would only urge upoa
the Government at least to take
lessons from their experience of the
last 20 years and not to delay, not
to procrastinate. As soon as your pass
this Bill, straightaway refer al] these
disputes to the tribunal and be done
with the matter,

W wo fao wEmw  (fammagR) ¢
gvrafa o, & @ faw & @l
s & fod mEr g ) A ag %y
sF g F smag s w o §
we f& d=a wadTe w1 wed gl
w7 & F oy o 73 7 R 2w
g ST s A gai ¥ X ¥
afgd | wEE T B ow
Y T gw o oew & fad W
st 7 Ay Tyar 97 el ax wd
AT H w1 AU g W
t o forr wr FEgTr wmok of@
¥ el TERT ¥ @EAr T W
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F-wA AR & g agt
¥ o dar v wrfgd a1, g 7O
ferr mar, AfFa dwag ¥ wd A
E9T AT W W W TR A g
@, A wm T A I #t R, dx
TAARE $Y ToAT WX & 0

o AR e & fo W e
w wWe fms f& oo o
gt oF T e 7 fEan, &
agm fe T @ e o T ¥
faarr #X 1 S WA W OTw
F@ WG AT & W 9T IW FOHE
99 ST, I6  91E 9 g5l F1 ©IS
B GF B FT fATE 1 gw e
§T @ aF weg W & 9 A
@Ege gwl 2-% Al S@a fw
wE gu a2 w1 gare, AfET 7 ag e
agm & S SR g &
g St Al foame aEfe frn g,
39 A gl IR AR FrE FE F o
W@ aqT | FfFT W Farg &
W fra mast wid ¥ #E—a W
agm & fomer @ aw 1 9.,
TR FIT T A FA AT Fww T
1 A FOT TE L MR FA
w0 3 0 Frwlaae 7 a1 1 )

Nogiqm ¥ag wfawma
I @T A T AT A AT AR
ARG TR A F T A
fragtr wom wigan g f& @ At
F@R ¥ 7% {AfEe ¥, ot aeg
fem QY 1 fom aw R TRl
T FAR N fA wee A
X § A W faar wt @
§ wmar ar 7w fafreR W
s wfed ® wgn 5@
R w2 A, e fafre @
& T—T @ T qERA FO
g g ) W@ ag & 9% fafes
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¥ faars @ieT ST GYET Ao T
2 e merRwA | ¥ gowy
Tg wen wigd g fr Ot aw @
R mor 3w Ay aff §
g RUF N FET AN G 1
fad & weft welRw ¥ wAAw w@r
wgal g fF e Al #1 AR
T @ gq, o awy Wi #¥ §w
Tl 1 e §30

gamfa weRy, faay € SrAEeT
E—smaFalqd wdiwgan
FT s g fE s @ oW o §
f& ew frgaes a17 wifsa &
& ofd faaa st A &, 9.2 a5
6T &1 ARAT @, T2 drEmEd-Feny
& HWA, g—3IF & &HY F7qA 0
WA 6§ AW ol & fgfer gt S
ST @ g, ¥ 39 &Towqr st
E'EFIUFT &0 g 97 Y
& og ufawe a8 g & 3w W
dger @7 & fad cnfm &, fm
T AN F TS g E AR
UF 9 O aE gar 8, a1 & Joiy
F ¢To ® T qTGAT 2T qEAT )

Wi d gy ¥ W faw W
qWET FTATE |

MR. CHAIRMAN: Shrimati Jaya-
ben Shah,

i wgran fag weh (¥w) ¢
HTH & TE A A1 CF JIH gav

Lo

MR, CHAIRMAN: I could, certain-
ly, call the party leaders. But there
are a number of Members, irrespec-
tive of parties, who are directly;
affected by the existing digputes,

SHRI SURENDRANATH DWI-
VEDY: That does not necessarily
mean that we ghould be ignored.
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‘M. CHAIRMAN: I have to regu-
late’ the debate within the time
allotted.

‘SHRI SURENDRANATH DWI-
VEDY: You are changing the order.

MR CHAIRMAN: I am looking to
the party strength and then calling
Members,

SHRI SURENDRANATH DWI-
VEDY: There is a convention that
we have been following. You are
violating that. Always one speaker
from the Congress side and one
speaker from the Opposition side is
called. We follow that convention.

MR. CHAIRMAN: 1 bear that in
mind.

wMiid wmEA WE  (HAAT)

JrT wED, R A faw mEw F
woAN WAl Y, TH A UE A H ET §l
Qi AR fF gA? 3w AT FI AT E
a_@ AT §, SHE e ¥ T uF
T g g, afA afg il aee
@A gE s gAY gmIIMA
gn afem & ot F fad awsd 73—
R oegm 7 zfagm F gAY faar
AT ) ERIR AW A gaAT  Afzan
g SRT an¥ A e AT TR
1 OF1 et WET TI——TE FIg AN
AT TN

T a7 7 ag fa ag @9 10w
A F TS H OGHO | FAT 5T AT
oft G &Y 7o =, F a1 windr g fa
FT WA G F A, WG 5 OF AR
AT AT HATH &, IT99 qTH 47 74T
Ag & U A 9HT AT waw A g,
a0 7 aff ol 7ff & 1wt Far
qusft wies 7 aaam fs gary 3w
ot afzd g F gt sl o4,
%MW A aga  wgeqol Wrar of
s mw i § 1 fow v gw W g
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L F AT W Anes § ok o
Wi g R AW F W WA R wigd
off ag 7 T KT I T T3 H Az R
£ & Awae S & w9 4 aw el
g, & AT (WA § e § e
2% 77 & GAT I foet ) O §F IR
g frag f o= owmr g vw oot §
wed waw fogi s o1 m faed
FAT § SAF Tl T TEHIA F T8
AT YK AT F R A TRAT Al
ot Fi®A Wor § W E wr Wk Wy §
¥ §O ¥ WA, § T 3@ fod
f7 = af wr (57 o W A7 §F
7 @ & Tiwd § RO Tigdt 1 fr
NATE & AR T4 g & A1 6 st
wal 37 0 & "o gaet @Y g
f& wOsr gay zvar a4 =gy
wa fiaft 70wl fo a7aa & ot g
fami & aw Awaw FETE W A8 §
ar & gwaAf g frqeoa & o ag a1
RET A AT Filgd A g oY o o
7 ® §E AL R |

gamfa o, fafeer w &t w5
THATH A A § Al [A 4T 2
sarg | fafae= &8 & oga 7 oiaae
g 5T F UHo §lo FT & a g7 w19
mra gEfTEE A HET § 457 9 AT Sy
77 3 faerw wieAley gfie & &
FTG F, cAn ai gw wfwfer faam
o1, GGF T UaT Y FgT 91, T &l
T wiawfEz zfz wC Shfaa
Zfer & s 79 3| F 909 A1 4L
IHAT R 9% wA F

a9 & are 7 oY a7 @ | Hw
&, "I oo frae ¥ faw § ag T
A, 3771 g TG &1 9 7 5
gart wEfradi ot qEeq Adt B
ag WY wifza =1 & et @ oY fove
e & i F ®@0 g 7 ot Av
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TO-5% Tar e AT s F T
W gH G & wrw ww & ay fe
THE gaTt 2w w1 Wf &9 A g
A 7 wE 37 @ fagerw @ s
HEA §HIMA & WA wWei T 47 77
# gE g A& g g fyewd wwoa
fstaar a7 famr war & famd oy
T W, IA4T WY AT GBS Fwr goor
A g7 ux A Efoewd Adfi av
wFm | ywfed ad 7 @ a1 wne
&7 W g1 AilgA,  A9QT R T AT
wraft 7 @ fegas & wega
T Al SHET FEal FEAw &
qg 919 S9aT F1 HrgA g g3t 1 g8
S F ag A faemr @ fw
qY AT s @ AT fET ww a7 of-
EWa u® g1 w1y 1 ufwiwd a7 &
18w 1 F1 FrwEr T8 AT g
T a€r aft Afegi 9T w7 2w A
TN T #Tg aF A g AL owrw gard
g agd & wsar gt | WIS q1Lw
et gAai & wa § fad qw @ ¥
ag W Ww gArdr Ay AT afe gw
faewgm av 7m0 777

wE AR F AT § W F oo qw
ag W AN g 1 79 afew w1 qrAdY
gl Wel WA § al wfuw Sredwd
gaT & wfhw W @t v whuw
SizAWwT Fa § AT § g IEA FUH
& f= g3 =7 &1 g7 & &4, fast gor
H AL ET | A g7 I 97 ot 27 s
37 N e @ fr Of G
gl Tifga a7 fer amr ag Wt *z%
Tt fr afe 7% agi o s
At F ST NEI0T FIX T AR g
o8 Wi | W@ F7 O qrfere
At it fr @ oft g7 wX 2w
&1 ot § Wi a7 e o 2w
STEFa §
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dfo THo HATXH W Ay T
f& S 1T & o do & TB
I Al 59 4T HOAM & Gy
t T 9 o W omeT @ A A
giez Foar ar fx T4 &1 ot @9
&¥al , a1 w5y w2w fagar aefr «
IqAT i & W, &y S ey § W%
HY% F &g oar §, e AT wgre A
333 T §T W QIAE g AT )
qYo OWo ¥ 57 7 7. 6 § WIAT T FIAT
1§ ft 1 g w9N 2w ¥ §OWy
®Y ard WIF a1 9y agA 93 fi W
fY afedd a1 afy agey afF gat
W 5T HTA Y AF | §AT [T AT
&Y qater A€y & afex Wk AW a7 wATe
2 @ am @ fawe gRw & iy
Y wravg ar g 1 gfAm, WY ag waE
f& &7 SET-BET aral 9T wed Ty
aft £ fex @ grfawge Wt agm
fr ga o 7 v oAy & ol 8T 1 @
§ 77 faw A1 Tamwa a7 § 74T &9
g7 ag oft wedt gfrgd 2w F Tk
AT 7T agy w3 oSl faew
faa g1 @ 98

SHRI SURENDRANATH DWi-
VEDY (Kendrapara): This Bill is =
very simple measure which wants to
replace the existing one-judge Tribu-
nal by g three-judge Tribunal, So far
as the Bill is concerned, one -could
have no objection to such a measure.
But when I went through the state-
ment of objects and reasons, it was
not clear to me as to what is the
urgency for making the Tribunal &
three-man body. If it is in pursu-
ance of the resolutlion passed at the
Nationa] Integration Council meed-
ing in Srinagar, and they have stated
it, I have nothing to say. Bui Gov-
ernment have not made out a came
to show that this one-man Tribunsl
hag ceased to function, has not safie-
fied the disputant States and, theme-
fore, it has become necessary io:have
a three-man tribunal
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So far as the Tribuna] ig concern-
ad, it has existed since 1956 when the
Bill was passed. As has been stated
earlier, even then this question rais-
od, why make it a one-man Tribunal,
make it a three-man Tribunal. But
Government in their wisdom opposed
that idea; even amendments to that
effect were rejected.

Now, I would have understood it
if any dispute in these years had
been referred to this Tribunal. But
not one has been, When any refer-
ence is made to the Congress Party
having been 1n power all over and
#lil] the disputes have arisen and
there is no negotiation and set-
tlement and so they are respon-
sible for it, my hon. friends opposite
are very much surprised and ask the
question: why make such an accusa-
tion; this is not a question based on
party lines. It is all very well to
day so. But I want to ask: in spite of
this provision in this Bill, how is it
that these disputes, which, every-
body agrees, are major disputes, bet-
ween these States continue? Eevery-
body agrees that if these disputes
were resolved, the country would by
this time have probably beccme self-
sufficient in food. So 1 would like
to ask why these disputes were mnot
referred to the existing Tribunal. Do
they themselves accept the principle
that, after all, rivers are a national
wealth and they will be used for
national purposes, no matter whe-
ther the States through which they
‘pass are Congress-governed or non-
Congress-governed? Do they say that
whoever stands in the way, motivat-
ed by parochial interests will not be
tolerated, and that is why thig pro-

visions was made? Negotiations
“galore go on. Take these two dis-
putes, For how many years have

.thesé negotiations gone on? Experts
-report, that is not accepted; Ministers
intervene, that is not accepted; the
ane Minister intervenes, that s
not accepted, We wait for whom?
“Hence by merely amending the situa-
tlon does not improve.

JULY, 31, 1968
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Why have they not referred the
matter to the tribunal even in re-
gard to the Krishna-Godavari dis-
pute? All the three States must
agree, then only it will go to the
tribunal. If they do not agree, why
do you wait, causing so much loss
to the nation? [ would have been
satisfled if the Bill had stated thint
whenever there ig a gcheme or pro-
ject for utilization of river waters
where a dispute i likely to arise, it
is the Central Government which
wil] go into it and decide it imme-
diately if possible, otherwise the
matter will go to the tribunal with-
out waiting for the concurrence of
the concerncd States. If there is such
a provision, I think it will serve the
purpose for which the National Inte-
gration Council passed this resolu-
tion.

16.42 hrs,
[MR. SPeAKER in the Chair)

QOur own people are fighting for
water. The other day I saw amn
advertisement in Bombay called the
Indian Oxygen Ltd., as if there is
also Eurcbean or American oxygen.
Here also, there is Maharashtra water,
Gujarat water, Andhra water etc.
The Central Government is, there-
fore, responsible for what is happen-
ing today.

Secondly, a question has arisen
regarding the judges, to which my
hon. friend Shri Ranga also referred.
Nowadays, we have become so help-
less that we seek the assistance of
the Supreme Court not only in judi-
cial but also administrative matters.
This wil] be referred to Supreme
Court for appointment of the mem-
bers of the tribunal. A point was
raised that the concerned person
must not belong to the State which
is a party to the dispute. Some mem-
bers have raised objection to this,
saying that the judges once appoint-
ed are judges for the whole country,
and that their impartiality and inte-
grity should not be questioned. I
quite agree, Nobody is questioning
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the integrity and impartiality of the
Supreme Court or High Court Judges
or even the retired judges. Of course,
as has been stated a retired judge
may be looking forward for some
favours, This particular provision
is necessary in order to proiect the
judge himself. Suppbse I am a judge
in a High Court and I belong to a
particular State, and I am appointed
on the tribunal to settle a dispute
concerning that State. I may do the
right thing and apply the most
correct, judicial mind. Still, there
may be people who may not be satis-
fled with my judgment and instead
of looking at it from the judicial
point of view they wil] create sus-
picion by saying: because this man
belongs to that state, his judgment
is vitiated. It is not only a question
of giving the right judgment; it must
appear to the people that it is the
right decision. This provision is
necessary in order to save the mem-
bers of the tribunal. Whether from
Andhra or Maharashtra or some
other State, after all he is an Indian
and we all expect that when judges
gt in such tribunals, they will bring
the national point of wview to bear,
more than anything else,. We all
accept that. By and large, we must
say that it goes to the credit of the
judiciary that they have acted in a
laudable manner, in a creditable
manner. There is, therefore, no ques-
tion of casting any aspersions on
them. That is a salutary amend-
ment and I hope the Minister will
accept it.

I should also like to know from
the hon. Minister as to how many
cases of disputes are there at the
present moment and how many had
been resolved. As I have stated
already, if these cases have not been
resolved, it is because of the un-
willingness of the concerned people.
Is it not g fact? Let us not ignore
realities. Is it not a fact that these
matters were not referred to the
tribunal because your own people
would not agree to it and you did
not want to dissatisty your own men
In the Statest We should stick to

1890 (SAKA) Water Disputes 3192
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some principle, I do not agree that
interim reports should be submitted.
There is no question of any interim
reports. Principles about not only
water disputes but about border dis-
putes also should be settled. If you
£0 into the whole question of the
border disputes, you wil] find that
we have made a mess of it. For
little things, some villages here and
there, for small linguistic popula-
tions this side or that side, if we
had decided on the principles in the
beginning ag we decided on the ques-
tion of reorganisation of States, this
matter would have been solved long
ago. We did not do that. I would
have preferred a permanent National
tribunal for any arbitration of this
nature on disputes about water or
border and then there is an end to
it once the matter is referred to
them. Since the Government has not
made up its mind, even in regard to
that, I suggest that in these cases
they must take upon themselves
the responsibility, without waiting
for the States concerned, to refer
such matters to the tribunal so that
for all times, there is an end to these
unnecessary and undesirable disputes.

o) gAA T wraE (FTEE)
megsr ®EEW, 3 G|« e we
37T 9F A7FI17T 7 A8 AFAT £ (& way
a7 i fam ng wx g1 fregaer Par
71 75 o o 3 g av o7 gAler
fam gz o 3 9w 71 oy Ty
FTH AT 75 7 &[4 A A% T 20 § A=
famzFar M AR i 378w
ot Frgr wAT A% 39 frzram Ay Ady
ahrmard g ma ag S fw ew H
oty ferrIH 2T 3 A7 9 wgmEr
it g7 | mE AL yoT-TiETEdY A 2
wF FARar w1, 77 I Y AT 3T A9 ad
¥ oA 0 2@ & Arw oy # 1 F Sreer
ateat g e 9 07 O T TR &
FIT AF T HATEE T F F AT
¥ 41 q=FiA ZAT | AT g 91T W4
aaw ¥ A W1 W & | 99 OF qw qr
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[t A saa)
9 AR A4 IA T 4q1 A3 /¥ femr
¥4T A1 I RCITEE F5 A FT T AAT
g1 fx 7 9 qea1gz 97 F g AnEl
gq w1 R AT

& wgar wgar g fe 37 fam @
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@ TR AR TT & G AT GO T AN
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w0 &1 &7 faar smar <1fed ofd sa
1 fadra sredr g1 oig | T far aar 41
¥ JeqIed @@ Mg ar FAT L 5AH
sareT @1 sanar Agfaaq Jar g av

§ ®iT & T 51 AT X X
qgifawa svar g oq7 ara 71 ¢, aw
T FO-TEET F HoF AT W
TimAr gmy § ogmary ° foat ®
f figee, e tefaszr v o 7T o
FALZATE | AF AT TF T 4T, AOT
Iq A1 AT T AT ZT AT FT A I8
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Fa wmzw F1 faagq 57 g4 7 f=*
gz § &1 agr % fofaizy § ag w0
& fs gw aga €Y Foa1T 7g 999 2
afgm 37 Fi #1307 faerdr, #i7 wa
agi H4Y ®RiTA AT T E, We F
OFe T F G FF FH WA e-—d%
W T a7 #4%5 &, 777 4 gifvar
A 39 97 Afasarr #27 514§ T
g &A1 ag w74 & fF gmy 9w
foadY drsard sl £ g3 39 79 T
AT FT Y &, g4 A W91 T fedt 7
gL Agl 8 | g9 AGTE FT AW { 4G
A g Fgad fEm st wa T g 1 gm
Ty qot mE g | Al Agare ®
O qg & o et aT 7 9w snfge fean
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o) a7 T guT § Tefay IW -

JULY, 31, 1968

Water Disputes 3194
(Amdt.) Bill

AT FY FIAT I | WG TAHAE
¥ 7fezw €, weg naddE WY @
T B AAN G R A .7 g
T A REA@ wEEGT { AN
T F a1t ¥-wgr fe Aol wme
Fart g mar ¢ &feq 99 & fod v
T Ag &

o1 FAT 78 & fF 73T w=AAE
zq fem ¥ ag 4% f& .8 o= fedy
7 % saiar feq aw 47T Y 9w A
2 @ affe 17 ¥ 2y, Mww wT AR
Py R AT A I E AR
T4T WA Z71 3W F TTAQRT | atar qar
2702 0 oI AT 17 oSmE an wev
WE TG0 g2 A AT R A
TR 1 2 F JIO0 F AT F17 Al
H1F7 ST GAT ZA7 T gH Wl ;o
FTigm g Mgz i 2

QF WA |@geq - "o faan
GESE §

=t gerst T amww : Afew AT
(@4 F1 1977 371 2 a7 AQ 53T W
SFET X | i 7 www waar g feorwa
o AT AT FFT T E AT 9 B
A1 F4T 9T @, /Y T1 HESA.A7 T=4T
afansma matarfizasfa @
A g1 fa =a | qre-am A @1 G
T AT FIG ARI AN T | AT KE A
7 AT g Ay 3 & gee fAmy oo
AT ZAT & | 9gT 3T 7 A {7 A
fsr &1 ar feeat 2 59 & sfa o
mwars 31 AT ¢ 1 gyfay dear
favia g1, @4t A grdar

qH ¥ 9ge 1A A%Eq § A1 39
FE1 qg 1 AT F | AA AN T E,
7 g Aoy g1 1 ofivagfer @), s
FET A AN A g1 | &l gATQ WY
$% AT9a £ | gafay wa 39 yNfaad
1 TCE AR 99 & q9@ gH WY O
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T ¥ = ¥

e} feegz & a7 W TG gl
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o freg & widft &, &% g3 favw &
#mﬂa%qaemg,ﬂ]ﬁ“mt
o - wrag #1€ Gar Frfqes wror T8 @Y
FAA FEAT g, ¥ AR &7 39 F W
W | 99 AH WERT Tgi T A
¥ & 99 g9 91 I% gUwA # fawwa g
¢ wfeT ag A= 37 9y a<g wit w7 I
% | faq a<g ¥ 33 fifrm< & o A
¥ g8 472 ¥ fay ag Qg qreft @

g & a7 & 98 Fza1 wgan ¢ e
wOUT, MIFN AR AT F1 W AW
qaTa §, gX @ WO ¥ 7 W€ A%
T T o & faadft soar 7 fr ag ew
w1 76T A1 A 2 fEarng F onodto ¥
N, 771 F WoRoFw T TR EW
M T T AT | F7T 7w Fifeez-
e F Mk aT A oag g &
qra a7 diaR § 2fer o 5o A
TEA | ITF TT A W A FAT 9T
¢ | ugt 438 T FT ZW F! AAAT OFAT
g femadr 7, &0 &1 517 913 &) ey
R FA 31 AfFy AR AT YT A 2
f& 29 amoa ¥ g7 gJ7 @ ¥ NF |
@ @ 2y ¥ fF ameaa
I9ar 3 W qS8I T4 § afe gara
O A FT & IF KT FAAT W F1 QU
g fow or |y 2

vt Agda g c a6 N fAEA
aifgd |

it gasw wrow c § sz E f*
AT &t | FAZT FT TAT Faar anfgd |
TaE zarn AT A § 1 afeq gads
faet & f& 3q 1 a0 331 4 T
17 hrs. .-

1 wgrew Fag s (FE) o
WEW T3Eq, 9@ T AfGA § ey W
s @ar ¢ A wfaw g w@ g
@ A H AT A ¢ 1 AT e
¥ o & 2 T wrOr § 1 OF FOor Ay
ag ¢ fF g & qeman fawr & oy
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arfed AR a8 o7 T A G Y
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QAT § IAFT {4 v ga faar
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g Wk g, g frzmar el £
79 fad &1 FHT AT WY I A
ARY & AFAT B A GEH AT
T EA AT A8 8

a= ¥ % oo ¥ fawfay ¥ ow
U FFAT AEAT § | qA T IS
gk W& ¥ IF WWART A0 A A
g 7 ffow A fFI7 @ FToaw
aff g ¥ 1 W gw Y
aowt § fx oo #1 W wrEAE wPE
aFdr & Wk g4 ¥ o F, Ak g
aw wg .1 fo wwr agh Tl Wy
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W s #9174 war 1 g W faer
¥ wOE &%) 2, 1A M A WA I @
qwY § | TR ALE WOFT S AL
agr &« ®A g Sur w6 oar 8
T IF ¥ 71T AT a@ F oww
AT FT TEETS 9ET wear o
FON | AR A AT TH T T FrE
g wd & sgfemd M gwfea
w1 fema of-fesw & waw gar &
ZAT o mET A & 1 e gn
AT A0 &4 & 9¥r | diAfey
FI A 1 [SFA T390 I F 0 ITAT
3T 9 & fag Ffegaafera 7
QITHT THA F7AT & 9207, F1E 77 7
A& & | W7 TH @ §F avd & @&q
TAJA FAAY AT (5 TW AW w1 osTE0
€ A wA AT E A g IAE XN
waT Far g, JteT o wga fw
FAFA * fao wE fEEr A8 vz
SMAT | WS &7 Fwa § fa s ot wif
STEAT F17 & &3 957 Fear TeAT 2 fw
srfewre sAemrrd grAr Eifeaa gz oot
assr 3 wfzr 7 gz A v
T wifgr 7 osw o @ g w4
LR AAEEAC LG IR

§ wrm F<ai g fF {5 aal 4
TF ¥4 w1 AZRT w1 g A
& AT S A osTIT AR & (F oAa
i &4 70 /T Y IwW A W
6 ¥ TEACT AT T AT wAv
HAT § T 4041 T GAAT g1 AT Al
w1 w9 % g4 wfer & fF oA ad-
aft fae &t seiveR sar wF 7
& smm A g fF Far wgeg 9w
I & ¥ foo @ giT 39 7O
T T AT AETZA
MR SPEAKER: We allotted 2
hours - for thiy and that is over. We
should try to finish as quickly as

gessible. I think, it will have to be
oarried over to tomorrow.
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DR. K. L, RAO: We may finish it
today.

MR. SPEAKER: We have got half-
an-hour discussion at 530 p.m. How
is it possible? Shri Sequeira.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): Mr. Speaker, Sir, this
Bill seeks to amend an existing Act.
While, I find, it is a step forward, an
improvement in a very smal] respect,
I would like to submit you that it
does not touch the main problem in
connection with inter-State water
disputes.

The main problem in  connection
with these disputes is delay that
arises betwe.n the time a dispute is
referred. to the Central Government
and sent by the Central Government
to a tribunal. 1t is this delay that
causes the heat, the bad blood and all
the other troubles that are contribut-
ing to national disintegration in their
own way. This is what requires an
amendment, if I may so submit, in
clause 4 to the effect that once a dis-
pute is sent to the Central Govern-
ment, the Contra) Government
should be bound by law, within a
specified and a short period, to refer
it to a tribunal; One year or 1} years,
whalever is considercd just.

Sir, we have a tendency to create
a tribunal, a separate judicial or
quasi-judicial body for almost every
'aw that we pass herc these days. We
have the Supreme Court, an inde-
pendent judiciarv and highly respect-
ed. The inter-State disputes are dis-
putes of considerable interest with
long-lasting effect affecting millions
of people. Why should we not have
these disputes decided by the Sup-
reme Court? Why is it necessary
that we should have a separale tri-
bunal? If we confer upon them
jurisdiction to decide the disputes, in
addition to bhaving the traditional]
weight, the traditional respect which
the people have behind their deci-
sions, we shall have the advantage of
a permanen tribunal which in suc-
cessive judgments can enunciale
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principles which may not only avoid
succeeding cases but will be applied

to them if they do arise and are
referred to them.

Having suggested such an amend-
ment, I should have stopped at that.
But I thought that it would not be
accepted by this Government which
seldom displays the sense that one
would like to see from them. So, I
suggested two alternatives. My first
amendment refers to retired persons
being nominated to this tribunal.
This is a tendency again that we
have—and 1 do not know why—of
disturbing retired persons from the
rest that they have earned by long
service. We have, even in this dis-
cussion seen what can happen. Our
motives can be attributed to it. How
can it be said they are running
around the corridor of the secretariat?
Why should we have retired persons
to be appointed on these tribunals?
Why should we vurselves =ay that the
current generation does not have the
ability to handle current problems?
So, 1 opposp the appointment of
retired Judpes, both of the Supreme
Court and of the High Courts to
these tribunals.

My other amendment deals with
High Court Judges. I have suggested
that the Tribunal should consist only
of the Supreme Court Judges and
not of High Court Judges. I do not
believe that a Judge from one State
cannot be judiclous while judging a
dispute that affacts his own State.
To accept surh thinking would be to
allow the whole concept of an inde-
pendent and judicios judiciary to fall
flat on its fuce.

17.15 hrs.
[MR. DEPUTY-SpPEARER in the Chair]

When I make this suggestion that
High Court juages should not be on
“this Tribunnly I do so based on this
thinking. fese disputes arise at
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State leve] and I feel that it is righi
that when they arise a; one level,
adjudication should be done at-one
‘evel higher. The High Court is at
State level and, therefore, I have
suggested the higher level, namely,
the Supreme Court level.

This is all that I have to say om
this Bill. I hope, the hon. Ministe
will think seriously over what 1 hav
said about the delay and will come
forward with an amendment soon
placing upon himself a tile-limit
because the Government has shown
that it is not able to do unless it is
compelled to send it to the Tribunal
by law because other considerations
come in and stop them from doing if.
I also do hope that we shall have
either the Supreme Court of India or
only sitting judges of the Supreme
Court judging these disputes which,
I hope, will be referred to them
promptly once this Bill and the
necessary amendments are passed.

MR. DEPUTY-SPEAKER: The hon.
Minister.

DR. K. L. RAO: I shall be vewy
brief. I want that this Bill should be
passed today. I shall, thercfore, be
very brief in my reply . .

SHRI RAJARAM (Salem): Are

you allowing the Minister to reply?
We have not been given any chance

The discussion on thig Bil] could
continue tomorrow.
SHRI N. K. SOMANI (Nagaur):

The Speaker said this a little while
ago.

DR. K L RAO: I shall be very
brief in my reply . . . (Interrup-
tions)

MR. DEPUTY-SPEAKER: 1 shall

try to accommodate the members in
the Third Reading.

SHRI RANDHIR SINGH: This is &
very important Bill, with which we
are very vitally concerned. North
India has been ignored. What is #?
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SHRI ANBAZHAGAN (Tiruchen=-

gode): May I submit to the Deputy-

Speaker (Interruptions)

MR. DEPUTY-SPEAKER: I wanted
to call Mr. Rajaram. I saw his name,
but it came rather too late. I thought
that we could conclude the general
debate

SHRI RAJARAM: No, no.

SHRI S. M. BANERJEE (Kanpur):
When the hon. Speaker was in the
Chair, he said that the discussion on
this started at 3 O'Clock. and two
hours were over. But some of the
members pointed out thatl it was very
important and some more time should
be given, and the Speaker said that
this discussion would continue tomor-

row. Here is a Party which has not
participated. The DM.K. is third in
the Lok Sabha in its composition.

How is it that they will speak only
in the Third Reading? Why not now?

MR. DEPUTY-SPEAKER: I may
point out that us soon as 1 came to
the Chair, I saw that his name was
there Lut he had not been called. The
discussion will naturally be concluded
only tomorrow, All right. Let Mr.
Rajaram speak.

SHRI RANDHIR SINGH: Why not
this side, Siv? They have all spoken.

SHRI S. M. BANERJEE: Whalever
has been said by the Minister should
be expunged,

MR. DEPUTY-SPEAKER: You are
laying down a new procedure, This
is not a thing to be suggested.

Mr, Rajaram,

SHRI RAJARAM: Dr. K. L. Rao, an
eminent Minister, has brought for-
ward this Bill, “The Inter-State
Water Disputes (Amendment) Bill,

1968". Most of the parties have wel-
comed this Bill. I am also welcoming
this Bill with some amendments

which have been given by my hon.
friend, Shri Lobo Prabhu. 1 think, I
must support these amendments. But
before that, I want to say a few words
about my State.

1222 (Aiy LSD-—9.

1890 (SAKA)  Water Disputes 3208

(Amdt.) Bill

Ag far as Madras State is concerned,
it is not a land of plenty of water or
a land of disputes; it is a land of lakes
and wells. My hon, friend belonging
to S. S. P, Shri Bharati, informed the
House that the Madras State has four
lakhs of pump-sets. There is no other
go for us because we have no peren-
nia] source of supply of water, there
are no perennial rivers in our State,
except the Kaveri which is shared by
Madras and Mysore (Interruption).
There is no dispute between us.
There is an agreement between
Madras and Mysore and there is the
Mettur Dam which supplies water to
the Tanjore Delta which products a
lot of paddy for our people. We are
also supplying good paddy to the
Kerala people.

Recently 1 saw a news item jn the
papers that the Mysore Government
has a plan to construct a small pro-
jeet called Hemavati project.

AN HON. MEMBER: Big project.

SHRI RAJARAM: Big project, This
is on a tributary which is connected
to Kaveri. If they construct it. I fear
that the water that comes via Mettur
may be stopped and the Tanjore Delta
may go dry. This is my worry. I
request the Minister to look into this
matter in a general way and so settle
it that the Madras State does not have
to go without water. For the infor-
mation of the House, I may say that
we are utilising every single drop of
water available in our part of the
country to cultivate every bit of land
availuble.

Coming to the Bill proper, for this
Tribunal which we are going to con-
stitute—there is a big expenditure
also involved in it, nearly Rs. 1,50,/ —
it we appoint local Judges, it may
lead to doubt among the people. Of
course our judiciary is supreme and
is separated from the executive at the
higher level. But if Judges belonging
to the disputant States are appointed
tg the Tribunal, people may not
believe in the impartiality of their
judgment. So T am in agreement
with the point made by Shri Ranga in
this respect.
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Then it was said that only Supreme
Court Judgeg who are retired should
be appointed to the Tribunal. It is
not necessary to insist on such a con-
dition. It is a fact that there are
retired High Court Judges who are as
good as Supreme Court Judges. Our
retired High Court Judge Shri P. V.
Rajamannar is more than a Supreme
Court Judge., Nobody can dispute it
Se any High Court—or 3Supreme
Court—Judge can decide these ques-
tions.

There is one lacuna in the Bill in
that no time-limit is specified for
determination when a dispule is
referred to the Tribunal. If no time-
limit is specified within which the
Tribunal has to give its verdict, there
is no meaning in having this proce-
dure. Without it, the Tribunal will
go on angd on, continue their sittings
and shift from place to place, collect-
ing evidence and spending ithe hard-
earned money of the common man of
this couniry and the disputes will
never come i{g an cnd. So I reguest
the Minister lo indicate a time-limit
for this purpose in the Bill.

On the question whether the Judges
on the Tribunal should be retired
Judges or serving Judges of the High
Courts or the Supreme Court, my
submission is that if retired Judges
are appointed, they will take their
own time. I am not blaming them.
1 have great respect for them; they
have donc great service {g the coun-
try, no doubt. They have occupied a
high place in the judiciary of our
country. But as far as this Tribunal
is concerned if we want to get things
done quickly, we must appoinl to the
Tribunal serving Judges of the High
Courts or the Supreme Court. I
understand that under the existing
enactment, no dispute has been refer-
red to the existing Tribunal. This
should be avoided in the case of the
new - Tribunal contemplated. The
Central Government must pefer the
disputes immediately to the Tribunal.
Then only therg will be an end to
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these disputes and pecople will get

water for irrigation for their agricul-
ture; then only we can stop PL 480
imports. We are spending our hard-
earned foreign exchange op this PL-
480. I am requesting the hon. Minis-
ter tp stop this PL-480 and other
imports of food by avoiding all these
disputes in the country,

As far as my State is concerned,
there arc no disputes, There is anly
one small thing between Mysore and
Madras, the Hemavati project, and I
think Dr. Rao can dg justice to that.

SHRI D. N. TIWARY (Gopalganj):
It is never too late to mind. We have
wasted twelve years of our precious
time for settling the disputes. Had
this matler been taken up earlier in
1956 when the original Act was pas-
sed, we could have done much more
than what we are doing now. Food
shortage (o a large extent might have
been wiped out if the agriculturists
had got  water, If the dispules had
been resolved.

There are not only inter-State dis-
putes, but alsp  hinderances in  the
flow of water can be crealed in
various ways. Take the case of the
Gandak project. U, P. was not doing
its job for a very long time, and so
water could not be taken to a certain
part of Bihar, Water has to be taken
from U. P. to Saran District. U, P.
was not doing its job, and therefore
we had to suffer. Thousands of acres
of very wvaluable land, high-yielding
iand, were acquired by the Govern-
ment, and thev are lying fallow for
the last five vears. In mv own dis-
trict it js more than 10,000 agcres. If
we take the vicld for the last five
years, it would be more than ten
lakhs maunds. We have lost that.
We are not getting water. Perhaps
we shall get water till 1972 when
U. P. condescends to do its part of the
job and construct the channel there.
We have been requesting Dr. Rao and
his predecessors to take up the work
Centrally and do the job themselves,
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but they have not done this so far. 1
doubt whetner this project can be
completed within the revised ume
schedule which he has been pleased
to lay down. 1 am also afraid that
there is an impression in U. P. that
they are not profiting greatly by this
Gandak project, but it is the life line
for the people of North Bihar, There
is no indusiry in North Bihar, and we
only depend on agriculture. 1f we do
not gel walter, our agriculture does
nut prosper. So, I would request Dr.
Rao not only to look inte inter-State
disputes but also into the question ol
preventing water from  passing from
une State tp the other by delaying the
construction ¢f channels, What he
has done so far 1 do not know, bul
my impression is that this work has
been neglected for a long time. The
wgriculturists have suflered not only
by not getting water, but also by the
acquisition of theiv land, So, if he
lovks only into the inter-State dis-
putes, this sort of matter would not
be solved.

The olhor question 15 about  the
appointmert  of  judges. 1 do not
think that it matters very much whe-
ther the tribunal consisty ol g single
judge or three judges. II you can
find one impartial judge, he can do
the job. 1 do not know why it was
necessary to bring in three judges
into the tribunal. When I read the
Statement of Objects and Reasons, it
is said that because iy affected a large
number of persons and millions of
people would suffer, it would be
necessary ty appoint three judges. We
know that such matters even betwecn
one country and another are generally
entrusted to one single man. In grder
to hide the inefficiency, indecision and
inaction of the department, the new
Bill has been broughy forward and
the plea is: because une judge cannot
decide thesg matters, there should be
three judges. 1 do not think this sort
of argument is going to convince any-
body. No matter was ever referred to
Tribunal and so you cannot say: one
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judge has failed. The appointment of
three judges ig just an eyewash. What
is needed is that he should take
immediate steps to expedite these
matters and settle these disputes at an
early date so that the agriculturists
may get early benefit.

17.32 hrs.
HALF-AN-HOUR DISCUSSION

RESIDENCE OF TAGORE AT SAHAJADFUR
SEIZED nY EAsT PAKISTAN GOVT.

SHRI SAMAR GUHA (Contai): An
example of what a sordid conspiracy
of a crude type of politics can be even
in the case of a temple of vur culture
is provided by the repelling instance
of what has been done to the historic
residence of Rabindranath at Sahajad-
pur in Pabna district of East Pakis-
tun, Before 1 deal with the whole
issuc, 1 shall read from one of the
daily papers published from Dacca—
Sunghbad—so that it can go on re-
cord; it is in Bengali,

SHRI C. K. BHATTACHARYYA
(Raiganj): I is eaxy Bengalj und
may 1 suggest that for each senience
vou give the English translation’

MR. DEPUTY-SPEAKER: ... Also
keep in mind the time-limit; you will
get len minutes:

SHRI SAMAR GUHA: There will
be a little reluxation, I shall read it
in Bengali for record and give the
English summary afterwards,

(The hon, Member read the Bengali
quotation)

*“The Kachari Barj of Shahajadpur
is bearing the memory of Kubiguru
Rabindrz Nath Tagore, But the condi-
tion of this historical house is like an
orphan. The house for want of the
repair, is going to break down Sands
and plasters are falling from the walls.
Water percolating through roof and
that it seemed the house may collapse
any day.

*Translation of the quotation in

Bengali.
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The room on the bank of the river
Karutuva which was used by the Poct
for writing many poems, short stonies,
articles, etc. is being used ag lavatory
for the Dak Bangalow for which a
part of the poet's residence is being
used today. The room in which the
poet used to sit and write is now
being turned into a latrine and lava-
tory. The staircase which stil] bears
the memory of poet's short story
named Post Master is, on the verge of
near break-down. The household
utensils of Tagore-Kachari, chair,
table, a harmonium and many other
things are left hither and thither in an
un-cared-for condition and are going
to be lost very soon. Out of the 274
beautiful porcelain utensils, only 10.15
can be found today. The Dak Banga-
low is using the chair, table, and
utensils, once used by the poet. The
‘Palki’ that was used by the poet, did
not find the place anywhere and is
hanging somewhere in the verandah.
Poet's Library had 3,000 chosen books
and although formerly wrilten per-
mission was there for their use, but
now all books and material of the
Library have been left outside and the
Library is closed for the public and a
Circle Officer is using it as his resi-
dence. A conspiracy is going on to
throw out the Library from the resi-
dence of the Poet.

We feel proud of Bengali literature
and we are immensely indebted to
Rabindra Nath Tagore. It is through
him that Bengali literature has got a
place of pride in the literary duarbar
of the world. Rabindra literature and
even his photos are going to be
abolished and his birth day ceremony
is going to be banned. By denying
our debt to the Poet we are rather
dis-honouring ourselves.”

This is the room which was used by
the poet for writing his stofies and
poems and it is being used as a lava-
tory.

(The hon. Member continued the
Bengali quotation)
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MR. DEPUTY-SPEAKER: You

might give a summary of it or a trans-
lation in English.

SHRI SAMAR GUHA: Yes, Sir. I
want it to go vn record. It is from
a Pakistani paper. 1 will give the
English version,

Now, the whole memory of Rabin-
dranath Tagore is going to be oblite=-
rated.  Not only that. Hig photo has
been prohibited and even his birthday
is not allowed to be unobirusively ob-
scrved in East Pakistan.  Thus, they
are doing injustice and dishonour to
the debt the people of Bengal of both
sides of dividing line owe to Poet
Rabindranath Tagore.

In 1889, Maharshi Devendranath
assigned the task to young Rabindra-
nath to look after the zamindari which
lell in Pabna, in Murshidabad and
Kushtia districts of present day East
Pakistan, There were a few kachari-
baris set up there; one at Sahajad-
pur, another at Shilaidaha and  the
third at Kaligram oy Patisar, in Raj-
shahi district. The best part of Rabin-
dranath Tagorce’s life, up to hig 40th
year, has been spent in thesc areas,
in these pluces known at Sahajadpur,
Shilaidaha and Kaligram or Patisar by
the side of which flows the Padma and
other smal] rivers called Darkeshwar,
Atreyi and Karathwa, These  were
the formative periods of the poet when
he achieved realisation with Nature
and Man and these rivers had a great
influcnce on his life during that period.

Not only this, during that period, he
wrote many poems, I will just name a
few of them: ‘Visarjun' which has
been translated into English; Chinna-
patra (Glimpses of Bengal), Chaitali,
Katha, Konika, Naibaidya and Chit-
rangada which have been either partly
or fully written in these places. The
eminent scientist J. C. Bose visited
Shilaidaha and stayed with Tagore for
ten days. Everyday, the poet com-
posed one short story for J. C. Bose,
and the eminent story which is known
as ‘Khudita Pashan’ was also written
at Shilaidaha, Rabindranath Tagore,
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in ono of his writings in Chinnapatra,
haﬁ said “whenever he came to Shi-
laidaha he felt extremely happy.”

1 shal] also quote a few words about
the influence of Padma on the life
of Tagore. He himself has written
about jt,

MR, DEPUTY-SPEAKER: You have
already exhausted eight minutes, This
is a limited discussion and a limited
question. Everybody knows that
Tagore's formative period was spent
in this particular house and what is
the present state of affairs, So, please
be brief and refer to that point only,
because I cannot extend the time; it is
not possible. Why has the Pakistan
Government taken such a hostile view
about this historical residence of poct
Rabindranath? It js the reason that
Rabindranath was an Indian poet or he
belonged to West Bengal? Rabindra-
nath is not only a poet in the ordinary
sense. He is a Maha Kavi and Vishwa
Kavi. 1 do not know whether there
are English equivalents for Maha Kuti,
He is a Mahg Kavi; who feels union
with himself with the cosmic vibration
and provides a delicale instrument for
the eosmic vibration in the form of
vither music oy literature or poelry.
(Interruptions), 1 know the dialectic
materialists will never understand the
implication of cosmic wvibration,

Even an Indian hater like Bhutto,
when he visited East Bengal, said
this is a Bengali paper from East Pak-
istan-Janata  Weekly—Rabindranath
Tagore's literalure is treasure of the
people all over the world. Doeg the
Government of Pakistan feel the
Rabindrg sahitya or literature is an
any way against the interests of the
people of East Bengal? This is another
East Benga] paper and it describes
how the birthday of Rabindranath
Tagore is being observed all over East
Bengal. It is in Bengali,

Fourth column news-piece headlin-
ed as ‘Dacca Radio ignores Viswa
Kavi yet Rabindra Jayantj observed
all over the province of East Pakis-
tan.’ Varioug institutes and organisa-
tions of East Pakistan like Bengali
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Academy, Chhayanot, Bulbul Acade-
my and many other literary organi-
zations observed Rabindra Jayanti in
which eminent men like Dr. Sohidu-
lah, Dr. Muzharurasalam, Ajit Kumar
Guha, Janab Ali Hyder Chaudhuri,
Poet Benazir Ahmed, Professors Azizul
Rehman, Asabuddin, Mohiuddin and
others participated.
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As Dacca Radio wholly blacked out
Rabindra Nath, students, teachers,
intelligentsia and men of art and cul-
ture in East Pakistan felt very much
pained and aggrieved. They felt that
an anti-Rabindra clique is becoming
active for some time and trying to
create confusion and Anti-Rabindra
sentiments in East Pakistan. But
these people felt, that to igoore
Rabindra Nath is as good as a foolish
man looking to moonlight with his eyes
closed. Whatever may be ths case
Radio Pakistan’s indifference and
negligence about Viswa Kavi Rabindra
Nath has created a wide-spread dis-
contentment in the minds of the peo-
ple of East Pakistan”.

I says, Dacca Radio, which
neglected Rabindranath Tagore,
did not broadcast his SONES

and music and it protests against that.
Thig is the Children’s Corner of the
paper. This whole page deals with
Rabindranath Tagore. They have
given the whole life of Rabindranath
Tagore, acclaiming him as one of their
poets.

MR. DEPUTY-SPEAKER: You have
already taken 10 minutes. Pleasc
come to the point at issue. This is all
the background.

SHRI SAMAR GUHA: It may be
asked whether the spirit of the Jitera-
ture of Rabindranath Tagorc is anti-
Islamic. All of us know that Rabin-
dranath was born in a Brahmin family
and his concept of the ultimate self
wag the Upanishadic concept of
“Avangmanasagochara” or “Ekameva-
dviteeyam”.

A function was held in Dacca which
was presided over by Abul Hashem,

*Translation of the quotation in Bengali
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who was Genera] Secretary of the
Muslim League United Bengal at the
Ume of partition, He said—it is in
Bengali--cven in Rabindranath
sahitya, there is the spirit of Islam.

*“Presiding over a meeting organis-
ed by Islami Academy on 1st Vaisakh,
the Director of the Academy Janab
Abdul Hussan said there is no contra-
diction between Rabindra literature
und the ideals of Islam. Rather in
many places of Rabindra literature
the tenets of Islam has been voiced.
The Editor of Pakistan Observer,
Janab  Abdusalam, Dr.  Anisudh
Naman, Head of the Department of
Bengali, Dacea University and  well
known Poet Jasam-ud-din also ex-
pressed similar views™,

Therefore, the attitude taken by
Government of Pakistan cannot be jus-
Lified in any way.

MR, DEPUTY-SPEAKER: Pleasc
come to the point. What do you ex-
pret of the Government? That is the
question hore,

SHRI SAMAR GUHA: This is not
a drab political subject. This touches
the life of the poet in al] its aspects.
You should aliow me to put it in my
way. Almost every timg vou are dis-
turbing us,

Sir, my submission now to our
PPrime Minister, who is not only the
Prime Ministor but who had the afflu-
cnce of Jove and affection and blessing
of Rabindranath, who was her guru in
Shantiniketan, is that not only as a
student, not only as the Prime Minis-
ter but also us one who had the bles-
sings, love and affection of her guru-
dev, it enjoins upon her that she will
do everything possible to preserve the
relies of the Mahakavi in East Pak-
istan. For that reason she should
write personally, I should say, to the
President of Pakistan. If she fails
there she should write, 1 should say,
personally to all eminent men of art
and litcrature all over the world. If
there also she fails, I should say, the
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matter should be taken to UNESCO
so that the relics of Mahakavi could
be preserved and should not be allow-
ed to bz descorated by these, as I have
said, crude politicians of Pakistan.
st dfa wma (78) @ Ioveme
werEd, w=t gan fF wa7 a1a 7 =
qATA A 33047 | K TT AT ARA
T AT |wEAr g Afwa waw q@
T 9zF UF FAFE AT T0ACE
ot WA g fe wdr Fadg
sfafifa #sa 7 za a0 godt 7
qEX T FFETA 4 AT 1926
¥ zAz TEIEAd A 0F FFEAr
THF WH F AT 4 HIT FE 97
IFA nF wfaar o fadr 4 A
formetr wAST T ft wyaz 2o E
TZ ot § sast fazws § Fo FAr
|EAr § |
“When 1 am
carth my tree,
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no longer on the

Let the ever-renewed leaves of
the spring. Murmur to the way-
farer,

The poct did love while he lived.

——Bth November, 1926
AT T wEETs A7 ATF 7 fqvawfz
o1 Tdieg 79 F1 & AeqTA F 95 1%
sfrafg 1 #zarfag #t 7% | Afwa
&t aifs=ma @izt e feeg A7 qaa-
A7 EMI AT AENTET &AAT E OHIT
w7 gg A sty & fF qbf T F
feg qwama faet & & =W FT
faamdt it R, oftaw wfeena &
faamm, 3§ zd & faafaq 7 €9
I 9EH qZA a0 AR AT 97
G T # OF I HaT A7 1926 H
=it TAYFEATE TC G q1 7 IARI TH AR
¥ gFEA T g WIT AFT qEa o)
wed § s e & w=d afa agi 4
ara a1 fer gt ofewars szt fF 97

*Translation of the quotation in Bengali,
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FT 97 4T AT J@T A @A G 4 97 maintained properly and be looked
IH AT 9T AT AR T MiwwaT F 0 aller
Tegafa a1 q@f aw & m@ET & 3
FT & waw rgfow 799 § faafaa

q o et W g fod w@y 9w wft T ST (Tt ——aferr)

7€ wrafu fafosg w7 2 8 7 A WG, AT TF ATF AR
. TET FT AFH FqIT F7A F I A

SHRI B, K. DASCHOWDHURY  TIITT #¥ A777 ot ¢ 2 A1 7Y
(Cooch-Behar): Mr. Deputy-Speaker, s &t afeeam 7 78 uwAfAs

Sir, only yesierday we had enough . s
! ’ " AT AT g FT AT
discussion about enemies and enemy i A Fa & < qimAT

properties. In that discussion it wus F TTE"T a 7T A H 97 @E AT
clear that our Government have all FZ &t q faewa @z A femEe
desires and consideration even to pro- pe o - s o
serve the properties of an  enemy Sl I 77 Tq"? * ar.‘,‘?h At !E'_"Q
country. But here we find that even T8 AR &1, 918 qrAT gran H17T AT

the property and the residence of a ot fae =) ﬁW s qATAT FT
great poet like Rabindranath Tagore & 5 )

- - - L
has not been looked after properly R E I waE off FF a7 W
by the Pakistan Government. AT § HA AT § GAAT g1 78T
# f @ 747 OHY 37 AT A
Shri Guha, an hon, Member of this TEA B o)
House, who initiated the discussion, Ffr ' }Wﬁf{:ﬁ q‘[f'q:ﬁ‘ﬁ?ra'r-_t
has said almost in detail in what ® ®T§ 0AY Af sAEEr arfs gt
wretched conditlion this house is now. ¥ = FifF ore g9T FATAT A
Some rooms of this house are being .. . . & .
used as the latrine or lavatory Dby F13 § 4 T A% 7E g 37 T1 7a3 frrer
some of the Pakistani officials. o ?

3,000 books in that house, the great =) faafaa § & 417 741 "EEA

trcasure of books  of the great F1 OF @ T AT arc w % fF Z1-
poct, Rabindranath Tagore, arc made v - . 7 o T3
open to the public for reading pur- #19 aut & 9g= T TA TIFET _if'.
poses and they are mutilated. Some Far AN, TRATAF AT AAZL 7T
of the wvaluable books have gone . e = g PRETS =

F T A
somewhere  else; nobody knows ¥, o ferer ’qnmf S S :1' l__.gr -
where. Some of the beautiful uten- gz foroa &1 4r f& gg AT A
sils, which were being used by the ﬁ’-,-_il'-ﬂ'[;l‘ T gE wrdT A1 41 "1 HAA
great poet Tagore, were really works - . F qEE AT
of art and they are not cared for, 7 gHIT T AW AAET :

g faersy Y o 4 & AT ZAT AT
I would like to ask that when we.  ®Ifar | Wit &1 w17 fael 9190 & 77

on our Ta;h ar; spending ad!ul ol T FETA HEE A Hfqg 7feT Ta1-
moncy, lakhs of rupees and some- ) : N N . s
limes crores of rupees, for memorials &t afuard & fo@ 97 77 73T 2

and other things, whether this Gov- &1 37 ¥ =T ZHTI 727 #1774 AlF7
ernment can set apart a paliry sum < -

of Rs. 20 lakhs and create in consul- E ;EE'G i g:q' a‘@' Fereit 1 W W
tation with the Pakistan Government, FIGEAAEH A AR AN A A AT 9 |
a trust so that this house, the proper- STA4 & WO WA "ERAT gqz A9

ties and treasured items of the grea- : i a s
test poet, Rabindranath Tagore, be 131 Wigam § f& 1 7741 g ard
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[ wrst mA=e)
€ | 39 ¥ ¥ WA (T T § ¥
T IFT § g & fog dare g o
agr v

SHRI S. M, BANERJEE (Kanpur):
I am asking this question not only
the Prime Minister of India but a
lady who is the product of Shanti
Niketan. 1 would like to know when
it was brought to the notice of this
Government that they do not only
want to spoil the particular room
and keep it in a wretched condition
but they also want to efface any pro-
gressive literature which reflects the
mind of progressive people, including
Tagore's literature. In West Pakis-
tan they put Faiz Ahmed Faiz, onc
ol the greatest poets, into prison for
many years. In East Pakistan when
a progressive movement is going on,
when all the intellectuals ang the in-
telligentsia have combined againt the
present regime and they want f{o
unify Bengal, the authorities there
want to efface Tagore and the swect
memories of Tagore literature from
the minds of the people. 1 would
like to know from the Prime Minis=-
ter whelher she is prepared to take
up this issue, not along with other
Indo-Pakistan issues but this particu-
lar issue, with the President of Pak-
istan and get a definite reply from
him, and send a team of Members
of Parliament or any goodwill or
cultural mission to this place to see
that that remains as a national mo-
nument ang is preserved for ever.

SHRI SAMAR GUHA: 1 forgot to
remind you that the residence of
Gurudev Tagore at Sahajadpur, in
later days, wag also used by the
Father of Indian Oriental Art, Aba-
nindranath Tagore and Ganen Babu
also.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY. MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMAT!T INDIRA GANDHI):
Mr. Deputy Speaker, Sir, I am very
glad that the hon. Member Shri
Samar Guha has raised this question.
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It is a matter of deep distress to us
that this historic house should be in
bad condition and should be so un-
cared for and neglected. We are try-
ing to get further "information. So
far, we have only the information
that it is neglected and uncared for.
Bul we are trying to ge{ further in-
formation about what is happening tg
the relics there, that is the books, the
art objects and so on.
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1 am glad that Shri Samar Guha
just now reminded us—I wag myself
going fo mention this—tihat the house
wias  not  only used by Gurudev
Tagore bu{ by Abanindra Babu and
other illustrious members of that
very talented family. Shri  Samar
Guha talked of Gurudev being a
Mahakavi. He was, certainly, a
Mahakavi. But, he was something
much bigger than that. Poetry was
only one part of him. He was a very
great human being and il was our
great privilege to have had him as a
fellow Indian. But I do not think it
would be right for us to claim that
he belonged only to India. He has
had very great influence all over the
world, As Shri Rabi Ray pointed
out, even his short visit to Hungary
left a losling impression. And the
same is true of the many small and
big places which he wvisited durin~
his life. He was a symbol of what
we regard as Indian culture and of
the values which have come down to
us lhrough the ages. In fact, I think,
although many other great Indians
have also supported these values and
have put them into modern langu-
age to make them more comprehen-
sible to the ordinary man, it was
Gurudev who was able to give
clearer articulation and greater co-
hesion to them.

Today, what Government of East
Pakistan is doing is not just an act
against Gurudev. I do not think we
should look at the matter in that
light. As Shri Samar Guha has said,

i there is  tremendous respect for
yTagore there. He is regarded ag the
foremost poet and as a great man.
!But what they are doing is not
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merely something against a man. It
is against certain ideas and values. I
have seen extract from some of the
Minister's speeches and what they
have said regarding certain Tagore's
writings being alien “to their cul-
ture”, that is to the culture of East
Pakistan. If you read Gurudev's
works—I do not have the time, other-
wise, 1 would certainly have liked
to quote some of his poetry . ..

SHR] SAMAR GUHA: We are here;
please do that.

SHRIMATI INDIRA GANDHI: . ..
What are the ideas which he mostly
talked and wrote? All his prayers
were concerned not with any narrow
culture but were concerned with, for
instance, freedom—freedom not merely
in the political sense but freedom from
ignorance, freedom from superstition,
freedom from bigotry and freedom
from narrowness. All his ideas and
attempts were to lift the human being
to a higher level. It is really tragic
that in Pakistan they should declare
these high ideals to be against their
culture. It speaks of—I do not want
to say anything against another coun-
try ...

AN HON. MEMBER: Government,

SHRIMATI INDIRA GANDHI: No!
even Government but those specific
Ministers who have made these re-
marks.

18 hrs,

SHRI S. M. BANERJEE: 1 think,
they too have illiterate Ministers like
us,

SHRIMATI INDIRA GANDHI: A
fact to remember is that nobody has
ever been able to suppresg for long “he
ideals of freedom and justice for
which Gurudev stood, and, I have no
doubt that, no matter what the Gov-
ernment of East Pakistan does, these
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ideas will flower amongst the people
and will sustain them, and they will
create amongst the people of East
Pakistan, and give them, inspiration
to progress in the direction which
Gurudev had in mind. Therefore, the
policy which the Ministers of East
Pakistan are following in this regard
is extremely short-sighted and I would
say it is against their own interests.

Several questions were asked and
naturally the most important question
and the one with which this motion
is concerned is the preservation of the
house, 1 would like to assure the hon.
members . . .

SHRI SAMAR GUHA: Not only
Sahajadpur but also Shilayi Daho and
Pathisar—all the three places.

SHRIMATI INDIRA GANDHI: 1
would like to assure the hon, Members
that Government will do whatever is
possible, I do not think that they will
expect me now to declare exactly what
steps can be taken, but we can sit to-
gether and perhaps discuss the matter,
cad I will certainly see that whatever
we can do in order to preserve hese
monuments, we shall try to do. 1 do
not think it would be proper for me to
express any views regarding the
movements which are taking place in
East Pakistan. I do not think it will
be helpful for the people who are un-
gaged in them . . . (Interruptions) I
am sure, that with Gurudev's inspira-
tion and the inspiration of other great
men, the young people will themselves
know how to manage these things ...

SHRI INDRAJIT GUPTA (Alipore):
They are demonstrating in London
also against Ayub Khan, very heroic
demonstrations; they are risking their
careers—young students,

SHRI SAMAR GUHA: I will add
this:

“Modir garab modir asha, a-mari
Bangla bhasha”
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st S wwT A (qoRE)
affa W faiet  aemE @
WET IAT & A9 Wy fez qifeeAH §
saraa & fag w37 arel A "gma
i T w7 ?

sitwat i et - A e
1 aw g wfed fogw e o
37 JEFT AT a7 A I wEe am
FT T AT )

oft oz @ e (faedt e

AR TEHIT gF AT T E A

—

st gfaar et
93 93 |

a7 981 §

I welcome this oceasion. 1 do not
think that Gurudev needs tribute or
homage from us, because that homage
exists in the hcarts of the people and
it is something which is not just for
a few generations but will remain with
us for all time to come, Tagore is now
a part of our culture, g part of our
rich heritage, and not only of our own
heritage but if 1 may say so of the
heritage of the world. He is one of
those Indians who established links
with the rest of the world. He stood
for the widening of vision and, if 1
may use rather an unpoctic word, the
cross-fertilisation of human cullures
and ideas, and along with that, he was
deeply consvious of the condition of
the Indian people. He always identified
himself ag he has dong in his beauti-
ful poem, ‘'with what he calls the
‘lowliest anil the lost’. He talked of
high ideals and beauty but he was
ever conscio s of the need to work for
the poorest and those who had been
oppressed in our country and in others.
So, certainlyr it will be the Govern-
ment's earnist endeavour to do whal-
ever it can to preserve the relics of
this great man.
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18.05 hrs.

POINT RE. STARRED QUESTION
No. 214—Contd,

MR. DEPUTY-SPEAKER: Shri
Abdul Ghani Dar had approached the
Speaker in connection with a certain
remark he made this morning in the
House and the Speaker has permitted
him to make a statement -clarifying
what he had saidq then.

Wl owEe T AR (TIA) ¢
A | afeaded mae & fod o
g &1 fF fxe arfeea ® faeg afegw
WAt 9T aferat av sew ar savefaat
A F AL F 97 | 99 X g WAW
IE TG | UF ATE A A qgi A%
F21 fF ofg qady g€ 9t a1 Aeas
ag 97 {F 79 qEEEH U I WK
79 ferg TUT W14 1 A9 § 7 0F qATA
FIAT ATET | AL @A & qgel
feemr oz a1 f& e AT A @fs-
19§ SuTafAat #1§ a1 FT W@ E I
F1 QU IIEAz wAT FEO AR QU
AR qamA 27 g fgear g an
f& “oiffmm 7 &1 gewTw WM @
fo fergmam ¥ aifde & fawms
gal fETETaTaAT wEEerd g W
A H g wEEAE qe T, g
W AT FEAT 9rgar a1 & 34 v
TF IEE IS | IA FEA F A A@y
¥ fza ¥ a1, 3=FA Fa1, 9 F gAaO
=T | mifFEE o % #@r v |
gz AT AT H9E & o A q@ g
R & faF wer a4, 92w AR
qAST A AT AT FAET Ao,
g Fgr 49, § A¢Y IWAr | IF WA
o0 A8 91 5 7 F g8 ¥ 92 UF 999
forar a7 wviz géw ATEE & A &ww
#1 fege # & fad 9=€id 98 goomw
wmaT & | w4ifs § ag awar g fe e
§ N waRE a1y Tww el oy
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[5 wsgw W TR]
sRFEFM AfmEa R g 1 7
Fqg A fRar T | 7 ATET A1
fe wm mar feer qo w€ & @
W AR TEAAT X THRE 0F
famd & fraz w4, @t g7 & Aarfeas
$E Fgr TAT | FAT FEA § fF A A
zdt 7 f#r, fag| woem #0d
gaF dT s aauee g & 7 7=
g H s A wAr =g g fF
SHRI KANWAR LAL GUPTA

(Delhj Sadar): Sir, on a point of
order,

MR. DEPUUTY-SPEAKER: Let the
hon. Member be allowed to finish. I
am watchinif him very carefully.

Y WA =T o A 3w R
# g qgAT AE =rEAr | F A 90g
g1 q1 i 9 7z FAfferwT 37 9=y
g 99 H SAFT AAWE TR | AT D
WY qur v g, Wt §% ot g, -y 9w
#1 # ffed o= 2, 39 F a9mg it g7
g9, 9 ITT ¥ Fg I, IO IIT
# FE TN, IW F AR T WX A7 T
ST AT IA FT AT AT FIT AL
B T g |

Tw WAH ®IE  gH W AT
29T g 0

ot w3 wT™ e o F e
fF ag < wE@E g | 3T FT OF0E
w=aT AA T R | AT FY I AT
FEAT G IW A IT FT HAT gag w
qr FAT T T & FgAT A1fed | Wa AW
w4 ¢ A &Y a7 foawr 8, fr
F T ], 59 Fv ook 7 fear o o
SqTaT WST g 1 IW o § "
T ¥ AT A0geT § 6 ot ag g
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T g & a %, 7 e g
Fe gom 99 1 fedew &3 a1 fsdt ®Y
¥ FX | Tg IF 7@t g 41 7
el #1 AN IR A9, 8w A
e ar few A €t 1 & g fE
W17 99§ 4qg A9 FF a7 S4TET He9T
gNT | 39 & TR § AKX TEaT

& ag 31 A & | ()

st sage T A . § o3g oad
srmarfr gy agg e & F
wara far zan 91 wwiz ghT Aea ¥
wRzhz ¥ ar # | fagw fmww o
T fammm F, ™ oW ¥ F A
T 7 FE TEa ar f& omEAdr @
W &1 A7T T oafer 1 ow dfF
ag T 7@ faar mr Al @ F &
TF M F AR FI FIAT 4T |
O ATy faesit AwET § T g )
d3 wfadl wewrs W F2 §, 997 A6g
FLATE qZA, A1 F 7 WET AREW
¥ faa== e f& 991 "3 Tl
TGN ZHT, TA FerAR g frr S
3T & 4§ T q129 F, 9A a8
s 4, gA miear & fr § F e
F %19 ¥ 2u7 fFan, g=ife &
q=F & FIA F1 AR T AR
qr az F7 T & Sl TRM IeAH
AT & IW & ACH AR age
fear wmd Anfw ST o 2 a2 Wit feA
U qAAEAT #1720 37T A FL |

7w Wz o & AT g A @
= N,
g o1 W F7H # AT I91 AG) grar |
TE TAEr W g @ -
(geTemi@)
MR. DEPUTY-SPEAKER: Pleasa
resume your seat,
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off wow T AR F "ed g

TTH FgT wrgan g 5 7 3w & fgm A—
(verm@) faw v fe | W
fed fov 2w &7 WL g2 ...

t (o) ol Mlaws 2

I & £ e gRhsalie i ]
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S - B L Sy gt 3 e
s S Oy d e
S &y saie g @ Py ppul
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Pl g b gy S g kaa
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o e S L - Byl
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W oot N YL e
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W e
Wa sof p Sy - ¥
L opbe B8 g plo S gagl
W W e & dp e
S Pt HO S e yaus aty)
Y i el 8 D S5 Sy ey
& yp Wla yae S - 2 W
are oy ololad s e S
2 oue A5yl e J'x XS
dutr P - e Iy NGl
W b i yer -l lS Sy &
W &8 S Iy kes W S &
o Eheind 0w e Sl
"N ) @ (R Sl 3
W S Glare Sl
WP Sy 45 e By L
A elslai § yde - K e
S Sl o g e Sl 4
Uy e Slo gae -2 P @ &
v o Ul By gl &S e Lals

SHRI KANWAR LAL GUPTA

(Delhi Sadar): Sir, on a point of
order.

MR. DEPUTY-SPEAKER: Let Lhe
hon, Member be allowed to finish, I
am watching him very carefully.

ot wuT mrew qox : oWt S
@ | & T g ALY e 1 7 A
R @ a1 fF @ ag wRdEee
AT AR IAH IAFT AqEA AT |
S F @ Wt gOT T g, S §e W @),
g 39 #1 Ffdedo &, @ & =
ST gaE T, TP T ¥ B Iu A
Fg T, I EF TR X WX | IO



3231 Re. 8.D.

[ ot Fa7 79 T |

&G AT IT K AT AN FOT A1 qE
A% A grm

U SEAT waEr o gH oA 9
AT g1

ot WA wIW ST F oATEAT g
fF ag =1 sETIE €1 1 99 w1 A weer
adiem T O | AY §B I A1 Tl
g1 99 & 9 1 A9 GAg T 41 99
@ T FE ATEd 1 Ww AR A
¢, fom %7 qy & fame 2, fem & 1Y
g =@ a1 fors 7 feor o @ sgman
w91 g | 59 fod & AT qeew
¥ Fgr =g g fF N a® gag Fo
M 4, T8 Fg, A F gAOg A Foe
g 3H & fedwm T @ fel |
TS &1 | g8 & g1 grm ar gg fE
qoT #t Fwf SwA o€y, gw A
sl ar femd 7t 1§ AT g fF
WY ST ¥ qg 419 ®g Y T W
T | S w8 TAE
B a9 3% T grm | (s o

P b B Aidhaes

Ut e e Sy
e 0y W e WS Sl J
o & eMtel] 5 ale
- e Er0 exie RN AL
oy 90 Gy e e dlelas )
LR IRURRRCTP WS S J9 ) PR SRS
AP dga Jhe - gale Ugo Ciga
L e
Yok ol oy W Gl
b g — 8 UyS e2lop e
T TS L
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yom Loy = S R P
I &5 LS Banylyy o gl
el = e e eSS
sl - da Lo ip eaplyS
an = 4 alo yppml oo
U ame = S Lo e by
K S e ) e &S e
S Sl o yae &ila o LS gugd
Wl Wl U gyl o ¥
S 2 WA il
S5 Ja W gt leald yae oyl
$ upldan iy o I 1y 2 43 Wia
- ¥ U phee Sl

P o 35 g

plor pav dla go

¥ ouee dF H ST

L e e
(aps)—a otim gl S o 4

MR. DEPUTY-SPEAKER: Please
resume your seat.

Sl pom =B Al gy
e S e Wely U o5 ol o
o (pebtpll) b aem S a0
€ B & Leked @l - 2akae L
[. - Mgml ?S’
MR. DEPUTY-SPEAKER: If he
wants to make any explanatory state.
ment to remove misunderstandings, ke

must give it in writing. If you want
it, you submit it, and we will study it

1211 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 1, 1968|Sravana 10, 1890
(Saka).
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